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LOK SABHA DEBATES

LOK SABHA

Thursday, December 8, 1977/Agraha,an
17, 1899 (Saea)

The Lok Sabha met at Eliven of the Clock
™ [MR. SPEAKER in the Chair].

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Q. No. 326 to 330
—Not here. Q. No. 331, Shri Chitta Basu.
You. are permanently here,

SHRI CHITTA BASU : Yes, I am No.
1 to-day.

State-wise strikes during March
to November, 1977

#331. SHRI CHITTA BASU :
SHRI KANWAR LAL GUPTA :

Will the Minister of PARLTAMEN-
TARY AFFAIRS AND LABOUR
be pleased to lay a statement showing :

(a) the number of strikes in each State
during March to November, 1977 : and

(b) how many strikes have been dec-
lared illcgal ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND ILABOUR (SHRI
RAVINDRA VARMA) : (a) A state-
ment is placed on the Table of the Sabha.

(b) The State Governments and Union
Territories have been requested to furnish
the required information. The information
is awaited and will be laid on the Table
of the Sabha in due course.

Statement
The available information in regard to
Part (a) of the question for the period March
to Sept, 77 is given below :—

-—

<" *sate/Union Territory Number of Strikes(P)
Andhra Pradesh . . . 60
Assam . . . . 4
Bihar . . 167
Gujarat s 5 & 79
Haryana . . . . 15
Himachal Pradesh 3
Jammu & Kashmir . 3
Karnataka ) . 45
Kerala ., . 94
Madhya Pradesh . . 110
Maharashtra . . . . 175
Manipur . . . —-_
Orissa . . . . 19
Punjab . 27
Rajasthan . 50
Tamil Nadu 122
Tripura . ) . . 1
Utctar Pradesh . . 104
West Bengal . 152
A, & N. Islands. 4
Chandigarh 2
Delhi i . . . 15
Goa ‘ . . . . 22
Pondicherry . . 15
Meghalaya . . . _—
Lakshdweep . . . . 1
Sikkim . . —_
D.N. Haveli 1
Nagaland . —
Mizoram . . . . —
Arunachal Pradesh —
ToraL . 1,27)

- — e

(P) Provisional and based onthe basis
of returns received in the Labour Bureau,
Simla till 18th November, 1977. Returns
for October and November have rot
yet been received.



Oral Answers

SHRI CHITTA BASU : Sir, the reply
contains a long list of strikes in different
parts of the country totalling to about
1,290.

May I kaow frown the hen. Minister
whether he considers that all is not quiet
i1 the industrial front to-day ? Would
h=kindly let ths Houseknow the particular
reasons for the start of the industrial
unrest in the country to-day and also
the mand 1y;lost and theloss of production
due to these strikes all over the country?

SHRI RAVINDRA VARMA : Sir, the
hon'ble Member is a very well informed
Member and he should know from the
statistics that the position this year, com-
pared to the position in the similar period
b:fore the Emergency, is net so bad as
lo causc anxicty. It is true that it is not
encouraging. We do not want any case
of industrial unrest. We want the causes
of industrial unrest to be dealt with in
time so that production may not get
hampered. From that point of view the
situation needs to be improved and we
are not satished with the situation as
it exists. Asregards the questinn of man-
days lost, during 1977 the mandays
Inst in  the State sparre  accounted
for about 80 per cent of tl ¢ tutal mandays
lost whereas corresponding figures for

1976 are about 41 per cent of the total
mandays lost.

O the point regarding loss of production

oa this I would need a separate notice,

SHRI CHITTA BASU : Sir, in reply
to part (b) of my question the Minister
has been pleased to say that the information
is being collected. Sir, the notice had
been sent earlier.

I do not know how the Guvernment
of India or particularly the l.abour
Ministry have so far not been able to
obtain the information sought. This is
for your information. Sir, may I know
whether it is not a fact that several strikes
have been declared illegal in U.P,, Madh-
va Pradesh and Haryana ? If so, will
the Minister inform the House the reasons
for declaring thosc strikes as illegal by
the conce ned State Governments ? Fur-
ther whether it is not contrary to  the
principle or policy announced by the
Central Labour Ministry ?

~ SHRI RAVINDRA VARMA : Sir, the
hon’ble Mcmber’s impatience for infor-
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mation is quite understandable; but the
Government has to collect information
from sources which in this case, include
the State Governments and the Union
Territories, After the receipt of the notice
we try to collect the information; but
when the information does not come to
us, we can either indulge in guess work
or be honest and tell the House that the
information has not reached and we
will lay it on the Table of the House
as and when it is received. As regards
the question of strikes being declared
illegal by two or three State Governments,
namely, U.P.,, M.P. and Haryana, his
question secks an answer from me on
cach one of these instances, It is not
possible to deal with each case. But I
shall certainly collect the information
and lav it on the table of the House,

St sFT AT TAT:  F9 F AA
WERA A FAG A BT NFOT AV G,
AT Y A QT A AFT F FW FIH
gw g1 afew gz @& & 5 gfimm,
Fo o AR fooelt & mrwame M
Hfgae @@ § 19 geaw W gl
g AR wag qEe s g e fe amww
gé & TEl &7 9ma o gam g AR
IR gl wHaFsToagd
FH A AWATRIRE OET § S
g T =g F s ol &
a® AFMFL AR FD (Ifeafaew
W GAE, oY wreX & fr o AT
& g, TEEA R AT FmeE
W Y AA | F qg AT AT §
fF a1 T FirE w1 aA F fag
GdY HERT AT AWV, TR
o g7 FAave wiawtan i ffer
aamga, fag ¥ ag aw fear s
Y Y FH I T dF TE gEAA A
g, WX ®T qg A CH A
FATAT, ATH WAL AAGL FTHFE ATAAT
T §, a1 9g 5§ qWeQ & gfa
¥ grea gramg, & Sreww €
a3 W 2w AT g
SHRI RAVINDRA VARMA : The
hon. Member has pointed out certain

factors, which he considers as contributory
factors for the industrial unrest that
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one sees in the country. There is absolutely
no doubt that there are mixed motives
in all kinds of industrial action—in
many cases of industrial action, to correct
myself—either on the part of workers
or on the part of the managerment, and
it might well be that there are some
groups which are interested in disrupting
the industrial peace and making it difficult
for the economy to advance. These are
opinions, But as far as the other question
he asked about the Government's attitude
to convening a meeting of the parties
concerned to discuss ways and means
of ensuring industrial peace and finding
a machinery which would ensurc industrial
prace, is concerned, I would like to say
that the second part of the question is
perhaps as important if not more impor-
tant than the first part of the question.
Al it is bacause we believe that this
is important that we are at the moment
engaged in a comprehensive revision of
the Industrial Relations law so that
titc machinery that exists for settlement
of disputes, like conciliation, adjudication,
arbitration, etc, may be streamlined to
ensure quick settlement of disputes, so
that there mav be less cause for indust-
rial unrest. About the first part, I would
like to say that the suggestion to have an
Industrial truce for a specific period
has been raised by me in the mectings
of the Tripartite Committee as well as
the Tripartite Conference and we are at
the moment attempting to find a basis
which would be acceptable to all parties
concerned for a period of industrial truce
aof the kind.

Dr. SUBRAMANIAM SWAMY: The
House, I am sure, is very happy to hear
that the machinery is being streamlined
and that the Industrial Relations Bill will
sonn come forward. I want to draw the
attention of the Minister, through you, Sir,
to the fact that a number of strikes have
11ken place in places where the Industrial
Relations and Labour Laws have not been
made applicable. Forexample in Univer-
sity Campuses which are not strictly
{ucational insititutions like the Indian
Institute of Technology, Delhi which pro-
duces like afactory and sells outside, Of
course, during the Emergency, they have
~ven sold materials for water supply to the
Municipal Corporation and to Maruti
Limited. ButIwouldlike to ask whether
the Labour Ministry is considering the
niestion of extending the labour laws and
[ndustrial Disputes Act to educational insti-
titions of this type, so that the non-teach-
ing staff can b= provided a machinery for
stttlement of disputes.

SHRI RAVINDRA VARMA : The
“rux of the question that the hon. Member
has raised is about job security as well as
the means and machinery for settlement of
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disputes in all undertakings where there is
an employer-employee relationship. It
is quite right that the Industrial Disputes
Act, as it exists, today,does not cover every
such contingency and every such under-
taking. While undertaking a review of
existing laws and preparing to introduce
before this House a comprehensive legisla-
tion on thissubject, we are certainly giving
consideration to this question also with a
view to ensuring that all whose who are
employed have the benefit of job security
and some machinery and means for settle-
ment of disputes.

SHRI R.V. SWAMINATHAN : In
view of the fact that the hon. Minister has
conceded that there is a deplorable condi-
tion of industrial unrest in the country,
May I know whether he is aware of the
fact that industrial unrestin Tamil Nadu
is worst and also some of the industries
like TVS Group, which are producing
ancillaries for automobile industry are crip-
pled, as a result of which the entire auto-
mobile industry in India itself is crippled?

They are forced to import components
wasting valuable foreign exchange. May
I know whether the minister is taking any
steps in this regard ?

SHRI RAVINDRA VARMA: I
quite understand the hon. member’s
pride for the State he comes from, 1 am
sorry if Iwould be offending him by saying
that Tamilnadu is not the worst and it
cannot claim the pride of place, Mahara-
shira is responsible for 149, , Bihar 13%,
WestBengal129, and Tamilnadu islagging
behind with g9,. However, about the
‘T'VS group, the hon. member is right tl!a_t
it passed through avery difficultand criti-
cal phase, but at the moment the strike and
lock=out he referred to have ended, and pro-
duction has started again, ~The Central
Government is constantly watching the
situation, and taking such action as the
Central Government can do in the State
sphere.

6



¥ Oral Apswers

T ¥ WETC &7 & TR F
Wt d iy g1 W AR
WA fea v @y 5 @ ET
W wredr o q foaw i arfae,
T WR g ¥ geEtEd
WA FYFT ¥ e a7

SHRI RAVINDRA VARMA : Itisa
fact that some trade unions which either
could not function properly or were not
allowed to function properly during the
emergency have become active after the
emergency was lifted. In fact, one of the
reasons for the number of strikes that have
been taking place is inter-union rivalry.
Therefore, the second part of the question
of the hon. inember is very relevant, asto
what the government proposes to do about
the difficulties caused as a result of inter-
union rivalry. Itmust be said here that
ontheone hand all of us are devoted to the
idea of freedom of association and on the
other, there is the difficulty that arises in
identifying a single bargaining agent.
The attempt of the government is to study
this question with the help of the committe€
that was appointed after the tripartite
labour conference and to introduce such
measures in the law as are necessary to
ensure the identification of the bargaining
agent.

SHRI K. A. RAJAN: Mav 1
know if it is a fact that most of the strikes
thathave taken place have been due to the
non-implementation of the statutes and vio-
lationof agreements?  Secondly, therc are
statutory provisions in the Industrial Dis-
putes Act for declaring strikes as illegal.
If I say that, ceriain strikes are being dec-
lared as illegal over and beyond those pro-
visions, would the minister agree and clari-
fy that position?

SHRI RAVINDRA VARMA : Ifany
action is taken by anyone to call a strike
illegal outside the statutory provisions that
exist for identifying a strike as illcgal,
that identification itself becomes jllegal.
About  the other question regarding non-

cmentation of awards and agrecments,
.mps a fact that there have been some cases
where agreements have not been imple-
mented, but I do not think the hon.
Member is correct in drawing the conclu-
sion that that is the main reason.

ft Ty fred . wmT om®
g Y & faw-wfewl &1 s
Aot #wfy zrafafeaagar o
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T R ST Y S R IV
wfawrdr §, fawr v, owgw Wy
¥t ggarl w1 wdy wf§w A T
o R @ E? gt g
W a9 ®1 wrAar g fe ggare W
i@ s wagd w1 T-fag
afgrk 3, aw fex Qfw wmt &
fog wfearg A &Y w1 wrawwan
t?

SHRIRAVINDRA VARMA : Sir, the
Government certainly believes in the Fun-
damental Rights of all citizens including
workers and the right of workers to take
such action as is necessary to ensure the
redressal of their grievances through collect-
ive  bargaining as well as strikes,
but,in certainindustries, for certain reason:
there have been suggestions that the
right t- strike should be exercieed with
the utmost circumspection in the interest
of the whole of society. Apart from that,
no restrictions of the kind that the hon.
Member referred to have been imposed by
the Government.

Wt qETH ¢ W AgRd, W
Rewe femmmar @, swn fage &
¥R gEaAT™l F1 §EAT 167 QTS
T &1 § @@ § SAT =g
gfF = 167 gmawi & wfafem
arer-aY feaw FrEmiAgE ¢ )
qq gred) sfafast o st
wfgfasi § s@q ¢ @ qI3z30
i Y A A E, TF TG
my Y fmaarg, w@ foafaw
¥ g@ER A Fr hgw faar @ o
FAA H N FAEW g, I ® K
s ¥ fag @ g@ B F-
Ffseue s Sdr 27

SHRI RAVINDRA VARMA : Sir, I
have stated many times in this House that
it is because we believe that the existing
legislation is inadequate that we want to
introduce a comprehensive Bill to amend
the law as it cxists,
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nent of Hot Water,
Mms;m ater,

*334 SHRI DURGA CHAND : Wil the
Minuster of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the Prime Minister visiting
Sanatoriain Suchi in Soviet Union had
appreciated the Sulphur Hot Water Springs
in that area which are beneficial for health;

(b) whether Prime Minister had express-
his concern that sulphur hot water
springs in India particularly at Manikarn
near Kulu in Himachal Pradesh and Badri-
nath in U.P. have not been developed for
health purposes ;

(c) whether Government have under-
taken or propose to undertake survey to
find out the efficacy of sulphur springs in
the country for health purposes : and

(d) ifso, the details thereof and the steps
being taken to develop such springs in the
country ?

Ay WY qftare esat@ WA
(st Ty AR@@ ) : (F) o

(&) Sarq Har o 7 W@ #
TgF & QAT & @A & faew
F TEATFAT F L F HTAT T
C

(7) = (7). st T, 5
@R WG FAgfadE JJEa=
qfwg & WA & 3T 9w AT -
Frfcar FTqarama & fau us gIeo
F A QAT qAT G R

sft qnf weT ;. FF AR WU
qar ot A ke w4 St 7 wifaua
afrag &1 IR fEan, @@ 9=
‘A ¥ wE & qi F 99 G
q, s Aqw-w F fau ol
faffer & faw agg w=8 afam

A &) SRM ag e wgar R
TR agt wforsr, Ifrss ®R
A ¥ qLAT FAIRE TEE
FodY Faw g AETEw ST W
fovre i wrad § ey fFoa

g srefos Fafeear & o @@ ar
ITRN IR F qraT T Ak ¥
"t W ¥ oA WgAr —
|1 garT ey fawmr gad faemg
¥ fau 3o o, arwaEl &y A
2 agr wqw, fow § gawr famg
foar o @& o wisfaws o o
F fag s It o
or &%, & 5 dfaar giag
¥ foar smarg ?

St Tw AT s g
W AT a3Ed 4 98T 8, 431 @
A N9 3 R AT § A%
IFFIVANE. IR 317 N
757 &1 @ik fyumw g s o
Wea a1 2z afrfeaord
TAATA  JATA HAT AT FY ferT
QIS ATTES & | I &7 TS
#1 fo=ar gawm, 793, gaersTET M
fEa TN FARE I F
fegma & faq ooft a% 1§ a9 aY
fFar war 3« @z faega @ 2
T 30 TTH aF AT HUG FT TEHTC

-~

@, @@ faga @ & oww
srar qrEl #f aET wrE @ W wy
7z ey 5 Fa9 v damg &
T afes avq F@E R wA ¥
TUT HA T A ¥ feaw fafaa
g

AFAT qZEF B JEAFG F fqw
Hag aarg fF 20 7amqT s ow
fadiowr G T & A A g &7 &
MM BEI1TTFHF & gy
fed & | g s fawmw
FAFT ¥ W gEw e omar @
it T I F 9 & faww
#zm fawrrw Sfaa gomg frerad
W gmaswfwg w ¥
warar ag Wt Med fr zfirs, s,
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FET W ANF & QT F7 fareargor
WY wTA A A § 7 WA & fag e
T g I A F AGEF FT qOA
faa gFaT § WIT THF & gy faew
qC SE A AN ¥ & oFe @ e
for P T FOsCr i EFar &1

wh @, s
A e i RE afF g g
g WX WY q&m da AW AT )
g Tk # o A, 7@ 0w
wdwa TR, TE g W
fawfaq @@€7 w9 3@w #1 e om0
21 g gEfdd gl #OE
g& W@ F— At W
I g, a1 SN TTHT FT ATH AT
g 1 @ % @ gw, fee ag
Ea‘]', %& wﬁmwvaﬁ &
frege #erY 1 W @EE A fF
T qg g & i o & < fafrw
g} FY S T CE $ @ mar o9v)
... (wrem) . . TR ST SfaEE
FT AW &4 |

¥ gy faa g, AT
AN WA g Ee e
F e F QAR FTq Hfa-
qfeg & ©F AT afts g
AT Y ¥ @Y F I A W
T QT ¥ WW g | S 7ot
st gark fadww €, sA A W &R
w i gl @ TR T I
g F@iar faQdy qu F &, faaw
frdqw <@t g f% ot w6 o
T qrelY 71 &a faw, @ R Hag
M aaT F AR g ag fawon &
%% 5 o9 w1 fawfaw F #1 0Q
g zaeear 38 )
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oft quf ww: & g sy S
f& g W} ATl & s o
% fae ot &1 Sw faser §,
T TRy 7ar A |y faww #°1
aw M fgag ¥ § ae
T 11 arda &t IOy FY @H WK
JAFT SQURT FEA MR g7 oy
I g FmaAraT ¢ 5 ogi oY uw
*F W QT ¥ 9w §, Sver fawre
FAF & YO0 FTRE ) A
fearaer 3w & g fomewr qlY &
T 7 faww s AT W F
e @ fma fF 3w Ak fRw
F AW T TAQ AW BT ¥ WX
fRer mr Wt v o @ 7

Wt U OWW oA gAR
g @eEw A S qwwr, fza-
FIA AR TN T F 10 A
o @ § 39 ¥ g ¥ gura
Fear a8 g f& faacer qet & =wn
TR AMA FEWE ¥ W &Y ©E,
star fr o agmar, & 11 A W
oed & faee arex & W &
SRR A AT @ §—ET T |
g W IFER F AT T & 9w
N aeErd fawt, sEer faww
fear  oTOM 1 [y H T oI
F faaa ot aq ST aa @1 faam
fFar om0 s feEEw
sew A i N oA F
qW § T IwEN & & fag
TATEY HATHT A T G197 F1% § 1
W geEl # WG a@ R "/fgs q
HTEH Fgraar Y39 T @Wr g | Qdr
armr % gfq W aXER F o
fawrn o & s ogl wE ¥ WY g
T SHIX & @) S e A,
F|h F Al # N WY wwEd g,
SAs gw femr sromm
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SHRIG. S. REDDI : What are the
places in the country where this sulphur
water is available ?

i
st Uw Armm ¢ sEe, 8
o Ted g IO ¥ «ar faar ar fE
FAL, wAfvaer, @t ¥ weww
FAAT AT WT & | T THC A
fagre & drarges, Al TR F W
aet F @t 7 ot fagm fear o

SHRI VAYALAR RAVI : Varkala in
Kerala.

€1 e #w fear smom A8
s fagw & fqu St go 1 &0
g awaur ) & wAgarg &
WA @ 9g §9 fa@ ¥ 9T
3 ®T e wxwrc § W fowar
W fusmar 2

Incidence of Malaria in the
Country

t

*335. SHRI BALDEV SINGH JAS-
ROTIA :

SHRI B. RACHAIAH :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to lay a
statement showing :

(a) the number of Malaria cases report-
ed during the last one year in the country,
State-wise ; and

(b) the amount spent State-wise for the
anti-Malaria campaign?

ey WiT TfeaT wearw A
(st T ) ¢ (%) W (F).
2 fqar gt e AR @ § weATEG
¥ w@ auv | Mew s'm @
1297/77] vgxr ¥ TSQAIX 1976
s 1977 ¥ U9 WE AT ¥
qafan & dfafes Afm it @&
gl gat® 1976-77 ¥ A
mafar  feodt  wiwaw 93 gwr
= @4t 1977-78 ¥ fau wefea
gr ufw &1 Wegar @y faar @
T !

st wwaw fag wwfmar @ &
wAar wgar g 5 fewr @=it &
THEN ¥ wa W@ a3 /A
MY @ OE? @I R Aw-
Q9 FW {7 IF W AT G
g7

ft THATUIW : qE G & 6
1965 ¥ wraad ¥ wafar T
THAT @ T 9 A F W T
adi g€ dv1 wfeT 1966 ¥ wafar
Nt afg = T AT A
g & 1966 F &I & g wadr
thea WY gEW A 9% 9T A€
9 | gr-gArw QfEy # qqr
wawl FT wEAT agAr WL | TEH
g ¥ s Frw 1g W@ e IR
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FEX & AT THTN A aar
g A W FE araAl Y
AN @, WX @ AqEwy
Faa=r ¥ Fa7 famr W w9eT AT
AT ZaTEE FTA Fovwra F@T B
g ag foegw sy R @ wrow
¥ wafar 7 @ W & e Wk
FRI @ g2 A% dA G W, w@A
wfagaret g e fw sad fag o
FIFTT F TE THIT FT AAAT FIAT
¥ WX S ATHT TEH IR | W
I A aF e aw § wafar ¥
#fgg @ T@Ez W E W Wam
W 1977 ¥ wrg 2@ fF @t F gw
se & W) A @ ww fawrer @
TR g N @A T QYW
7 &t g ferw &, Wt wEW
fasra A it a9 Wz wa W FH
gC & O w9 QIFdgwaAwa ¥ 5
FOG FAT &F qWES F g A |
TF AR A AAT N Fea & &
ForEi FT N FESET QAT AT
FRTAl A AGIRT JAAT AER
T FUGN, I IAFT WHRT FAO |
IAFT W FAT | AqERT A T
FH @ YAgE FAT FHL FT 97
S oHq FH WA I AGT @ |

> ww fag @ meme oY,
qIAATT  THATCEN AT 4 AT H{He
fer & wuu fooct & o wi 7S & A
q1 & fasie ¥ ToATCAN A ¥
A wEHET FAr Agar g o fess
u gt 5 S7ar ot fY F14 wegerar
agi T@dr & ;& qwEr @, Wy
77 w e 1976 H AR ad 7 49
g FAT waf@T Fgud | W
¢ 1977 % 9T F qEATAIq AT FT
AAHE AT I AT ¥ 9 WEN F
qTL 1 W1@ W 68 FAT QT
g A% & AR ol 3 A am
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g ar 2 e FAy feelr F @rr W
@ ¥ W AW & g g g
qg A WTAT M W@E gAY THFI IR
TIFT 9§l WATWG § q€F a1 50 FATL
¥ FT[FF 299 FWIGT WAE
ar ;T qIATAAT ST g A Wy
ar A\ A RS qﬂ:ﬁﬁwﬁ
AT T | qG I WA ?

Nt X AMAW : AT Ff fag
sﬁ&a’rmwa Iar foq &
IEAT qETE | OE 1 W@ ey
qdt ot @ & W W g g
e # S wwa wR @@ T 2
v f5 sER g e @ fr o
2, 4, 6 W% YT TG T F F
qifafesa T G3F T T 1 FHAT 3
ar s & W 2 gWT AT Fwar g o
g for & I T gwd gfee
Haga @z af 3 1 zafqq 9+
Fafea 3T [T W fAuaga gravas
g |

feeeft 2w &Y woaTY 0w
T F9 fag & & g A Avgar
g 7 amuF g fe foeet ¥ o
qft F A fafww w9 ¥ O F
frat arx =a, fFad =@ 47,
FEr gAf@r & FT AT | o Hwrio
#o #Hro T fraet az% g€ & ww
IR A A S 1 faT weE A
wAfeqr & agi & AW 9@ agt Afuw
arers ¥ wTa & at wuA |g19 wefar
F AR F FT A E

0 A9 98 ¢ (5w o faeer
Harg aga wrg | 9 A1 & HTW
W F® I I wardr & weed ¥
ffe g ]| TR OF I@ ¥ qIA
wq ¥ ag mav, fag & gTFeAr Tgar
| AT G X I8 WiHS O
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fza wafag & g faws wrer @
A fave § R wmiwd  agar «rgar
g ! 1965 F Wt 1 & 185,
Al ow Wt AE 1 1966 ¥ Qe
1 9T¥ 48,1561 1 1967 # 2 &1@
78EATC| 1968 H 2T 74X |
1969 ¥ 3¥TE 48 TMT | 1970
¥ 6 &M@ 94 AT 1 1971 ¥
139, gwk & ©F W g |
1972 & 14§74, 1973 % 19 ¥,
TR BRI EIE! 1974% 3191@ |
1975 ¥ 51 W@ AR 1976 ¥ 64
I, TR B WE, | 64 AW
R w1 {oa #9 @ FF I
# GT | WA Mo Ff fag Y ez
2 TA ) gmEAT |

Nt gAOR wMw . w7 HEr
TR 73 @A AEFr 2 5
o FoZVo & FZBU I F§  IWTT
T g & fog & s At
AR I @RI |E IR T
g oY fag @3 & § 7 & ST
yaifaq gu & afe e, & wn WA
wgrRg o o o Fr Fg  fwAT
THY qTaTEW Qa1 F ATTGSHRR WK
e w@mad, o § § St
qHT gV w7

t UF ATOQW :  JHAT qe&F
#1 g8 #99 "q ¢ fwaga & wofan
# #remopt a @Yo o o T foTFTa
FHAGT FC@IE | WS I &1 ST
gt T Taml T T A E
Hmwmﬁaﬂ'o Tdo
& o | ag FTH FTOR & G E |
.. (vr@emA ) WA §TE 9B @
EfF @ Tar FTq@ AW AT gT §
W FogoHo FE THT ¢ |

SHRI M.V. KRISHNAPPA : We
enjoy the answer of the Heéalth Minister

many & time but malaria is such a . serious
thing that it gives a lot of suffering,
Specially in Delhi, all those who are assseld-
ted with the life of Delhi will agree that
in the last 25 years , this js the first year that
half of Delhi was in floods. The Janakpyri
and many other areas were under water for
months together. Alotof low lying dreas
are still full of stagnant water, They are
the places which breed mosquitoes. Is the
Government seriously taking any steps to
sec that those places where mosquitoes
breed, are properly dealt with? Thereisa
complaint that DDT and other insecticid-
es which used to kill mosquitoes are not
effective to kill mosquitoes, Tliese are
adulterated and are not beig used effective-
ly. It is one thing to enjoy the hon.
Minister’s answer and it is anotl?;cr thing to

be bitten by mosquiotoes. The mosquito-
es suck ou¥ bl‘:g. I would rcq::gt the
hon. Minister to take it seriously the problem
of breeding mosquitoes at least in Delhi
where thé colonies were under water for
nearly two to three months. Has the
Government taken any special action to
stop breeding of mosquitoes in those arcas?

st @t AR # g
qe & S & fau ag fRaww
FAT 9@ g 5 Faar s afar &
A/ F & faq @ 7% Q%
AT @r & | g wgt gy W8T
R} T WA I 71 forwa
R o & adtaw g
T & JOF IAT FT AH 94T qT—
dYo THo o, fog &1 qQur amwr §
da9E EES FIUES | RE W
Wt gw FTHr AT A fessm s @
%:l Sro ¥Yo Tro FT & FTH' HATET
¥ forma aX @RI TIrH &
gar & fF sAar ot 7 & ar
TE | WA FAQT qIET FT @I
TuTS gAY wae el ¥ gem
IR A AT TF I TR g | W
AT gFe oFeE fear @R d
fF faqer wizg Y Q& wfe w1 a9
F¢ faodt & wAfT@T &t geww &y
Fifawr F | FEAT AT F TAF
I AW A AT F HAE F I
sear qret & aeETe S HraK o

e ¥ A F awar A1)
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Recommissioning Of Chasnala Mine

*g41. SHRI S.R. DAMANI : Will the
Minister of STEEL AND MINES be pleas-
ed to state :

(2) whether Government have examined
the prospects of recommissioning of Chasna-
la mine ;

(b) ifso, what is the present position ;

(c) whether the extractable reserves war-
rant the time and money being spent for
the restoration of the mine, and if so, the

details thereof ;

(d) the amount so far spent to make
future operation perfectly safe ; and

(e) the manner in which the people who
suffered loss of employment have been cared
for?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK ) : (a) to
() : A statement is laid on the Table of
the House.

Statement

(2 Jand (b) : Yes, Sir, The following
steps have been takc;'l so far, in this direction:-

(i) No. 1 horizon has been dewatered
and important installations repaired. It
is being further strengthened by clearing
the faults and supporting the roadways;

(ii) The connection between the old
workings and the new mine has been sealed
off by the construction of a dam ;

(iii) Permission of the Director General of
Mines Safety has been solicited for dewater-
ing the second horizon and establishing
essential services as well as driving a pair
of headings to approach the thin scams
other than the one in which the accident
took place. This is being done with a
view to take advantage of the infra-structure
already existing for mining of thin scams.
These seams are also of equally good qua-
lity ; and

(iv) An Advisory Committee has been
constituted to advise IISCO on the pro-
blems that may arise from time to time in
the recommissioning of the underground
mine.

(v) The estimated reserves in the proper-
ty within the first and the second horizons

one arc estimated at about 43 million
tonnes. These are the best quality coking
coal. According to the techno-economic
survey conducted by the Central Mine
Planning and Design Institute Limited
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Ranchi, rehabilitation of the mine is des-
irable for the economic and social benefits
arizing out of the reopening:

(d) The amount so far spent by the

management of Indian Iron and Steel
Company are as under ;: —

Rs.
(1) Land for jore diversion , 4,73,000
(2) Embankment . . 5,009,197
(3) Dam Construction . 28,31,390

(4) Cost of techno-economic
survey by CMPDI . . 4,50,000
(e) No one has suffered loss of employ-
ment as a result of the closure of Chansala
deep mine. The workers have been most-
ly deployed on the open cast mines or in
other jobs.

SHRI S.R. DAMANI : May [ know from
the hon. Minister what action has
been taken by the Government to re-
employ those workers who have been
thrown out of job on account of this acci-
dent, that is, closure of the mine?

SHRI BIJU PATNAIK : If the hon.
Member would care to read the statement
which I have laid on the Table of the House
he will find that in the last paragraph, I
have stated that asa result of the closure of
the deep mine, the workers who became
unemployed have been employed on the
open cast mines and in other jobs. They
have already been employed.

MR. SPEAKER : What are the other
jobs?

SHRI S.R. DAMANI : What are the
other jobs you have prescribed?

SHRI BIJU PATNAIK : The hon.
Member wanted to know whether they
have been employed. There are so many
other jobs.

SHRI S.R. DAMANI : May I know
whether the Government has set up any
permanent committee of experts to under-
take periodical inspection of all the mincs
from the safety point of view ; and if so,
whether private experts are also associated
with its apparatus and instructions from
the safety point of view of the mines?

SHRI BIJU PATNAIK : If the hon.
Member cares to read from the statement.,
it is already there in item No. iv of the
statement. “An Advisory  Committee
has been constituted to advise IISCO on
the problems that may airse from time to
time in the recommissioning of the under-
ground mine,”
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SHRI VINODBHAI B. SHETH : Such
accidents occur due to the negligence, faul-
ty planning and inefficicut working of the
officers. In that case, would you
like, again, to think over for
denationalising the coalfields ?

SHRI BIJU PATNAIK : No, Sir.

SHRI VAYALAR RAVI : This wasone
of the catastrophies and tragedies that
happend in the Chasnala mine and there
was a big uproar in Parliament itself. The

ment has appointed a commission
and spent a lot of money. The Coalfields
Authority has also appointed lawyer officers.
May I know from the hon, Minister whe-
ther it is a fact that you have not taken
action against any of these officers who are

nsible for this incident; and if so, what

is the reason?

SHRI BIJU PATNAIK : Although it
does not arise out of this question, I have
answered this question. The Labour
Minister has written to the leader
of the opposition and the leader of the
other groups to advise on this matter,
We have not received any answer from them.
Please ask them to give us answers.

SHRI VAYALAR RAVI : My com-
plaint is that some vested interest has deve-
loped inthat office.

SHRI BIJU PATNAIK : If the hon.
Member thinks that I have developed
vested interest with somec of the officers,
then I cannot think as well of him as I
used to think.

SHRIHARIKESH BAHADUR : When
this Chasnala Mine disaster took place,
at that time, Dr. S. S. Saluga, Institute of
Technology, Banaras University, had
fabricated a water lift pump and be
has already demonstrated that pump over
there. But that pump was not used by the
officers of that particular department,
where this accident had taken place. Dr.
Saluga was telling, if that pump was used,
many lives would have been saved. But,
actually, that pump was not used,

MR. SPEAKER : We hope that such
accidents will not happen hereafter.

SHRI HARIKESH BAHADUR: 1
would like to know from the hon, Minister
whether such types of indigenous devices
which have been fabricated by our Indian
Scientists will be utilized in future
in order to save human lives. (Interruptions)
They had asked for a Russian pump,
If they had fabricated that pump and
if they had used that pump, itwas
hoped, at least, 200 persons would
have saved.

SHRI BIJU PATNAIK : Whea I
took over the portfolio, I had myself
called and discussed the entire matter with
him, Onpofthmednyuwhenhe'urendy,
I am going to sec the p under
demonstration which he E:n promised
lt:it;‘how. I bave pot yet heard from

Interlinking of Telephone Exchaag

¢342. SHRI GEORGE MATHEW 1
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether STD telephone services
will be extended to all exchanges where
there are more than 250 tclephone connec-
tions: and

(b) whether all telephone exchanges
within a redial distance of 10 miles from
the principal exchange will be interlinked ?

THE MINISTER OF COMMUNI-
CATIONS (SHRIBRIJLAL VERMA) :
(a) No, Sir.

(b) Interlinking will be done gradually
as and when adequate material and finan-
cial resources become available,

SHRI GEORGE MATHEW : The
hon. Minister has replied ‘No’ to part (a)
of my question. I want to know whether
there are any guide lines fixed for the estab-
lishment of STD telephone services in the
country.

SHRI BRIJLAL VERMA : Yes;
there are some guidelines. When there
are more than hundred calls on a line
iSn a day then it becomes justified to have

TD.

SHRI GEORGE MATHEW: Regard-
ing linking of the small cxchanges to
the principal exchange, the hon. Minister
has said that it will be done as and when
materials become available. Is there any
time limit fixed for completing this job ?
Will the Department takes its own time-—
as much time as they want or need—
or has Government fixed any time limit for
completing this job—linking of exchanges
within a radius of ten miles ?

SHRI BRIJLAL VERMA: As regards
1o mile radius, we have fixed some
norms. First of all, we have to connect by
STD all the capitals in the country. After
this, we are going to the Divisional level;
all divisional headquarters will be con-
nected by STD. Then we go to the district
level. These norms have been fixed and
we are going according to these norma,
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WRITTEN ANSWERS TO
QUESTIONS

Funds for improvement of Calcutta
Telephones

*326. SHRI SAMAR GUHA: Will the
Minister of COMMUNICATIONS be
pleased to state whether Government
have made any allocation of funds for
improvement of the functioning of the
Calcutta Telephones ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJLAL VERMA):
Yes, Sir.

wraafee fafecar gaf o faem

*327. S THAA : : FYT EATE
wik ofa s S ag aaE A
gt w0t fw .

(%) FCAR T WA ¥ gt
fafaw fafear qgfaat & fagma o)
aifgs  feaar  ga =g fFar sman

2

(&) s 7 wgafes e
wgfe & fawrw, sqeer, sfww
ok frmme® T 3 & fow w®
T JaE g Wi

(1) =1 FER W@ T F
gE fes fawafagmem & w4
g 9 faere w3 7

zaweey st ofcae s WA
(=ht Tt Arew) : (%) WR (W) .
oF faaor oWt ed ) @ e

-
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(w) o, & 1 feefwme AW QAT & 1| FAT T TR
W T AT T S e wEagl WK WTHRTT W7 TR F
1 ¥aw o § Qar Tow ¥ faw w foafogew w1 [
ot SR wiga s favafaar- T o

fewe

(%) 3w &a @em e SR R T T @ e
Formr ev @ SERE —

™ fafeear agfr 1974-75 1975-76 1976~77 1977-78
Fo ¥R wf
SrFeqT
1 2 3 4 5 6
( =% w03 #)
1w fafer ggfa 1.46 1.78 2.06 2.30
2 g 0.08 0.11 0.22 0.25
3 UEGHr 35.69 53.40 64.23 79.69
i 37.23 55.29 66.51 82.24
(@) sgafes  fafeer  qefa 3. gE® FT NFA |
%ﬁmn’rt fomme & AR SO
w@aTT qur S & agrar | 4. gy gy &1 sforeror
#t gfee & fom 7€ Frsrm w1 s@
qt famre fRar 9T @I F W TFR 5. e fefeear wefe &
g — gty wEgEl A T@TO
1. gfemrg, af fesdt § 300 (wrgde wafer ¥ 3 . gh

gafa #oF )1 @ EEAEl
¥ oF TEe-E Few W
I erawraT fawm g |

qany A WTATEE  HEIQT
f oA (A T @

ey )

2. IEYEATAT TRET WIARSH, T8 6. wichg fafren wfa &
faoely ¥ OF WA fa®, A areqw ¥ fafer ok @A
sk grovdfes wEA gy FEEA w1 faFe—
(v fafreer aafe & 100 sTewrdY ged Joed § Wi

quTr) e | fafeer afe & o #
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=1 Reservation of lime stone areas of
SLS U SR IR “‘E"i;‘ Madbhya Pradesh for public sector.
LML S «428. SHRI PARMANAND GOVIN-
for wrdm  fafesr ogfa DJIWALA: Will the Minister of STEEL

AND MINES be pleased to state:
% ux ur fafeces @ ~raeqn P
s q.{ a . (a) whether large areas of lime stone

: in Madhya Pradesh have been reserved
by the Central Government for the
Public Sector;

7. U A/ 7T @ 9%
Tt il - (b) whether Government have formula-
L IEGID ] ﬁFFﬂ" WF(T L) ted anv scheme to exploit these deposits;
~ d
WYy AT | ga- Jueld o
¥ wrehm fafesr qzfa & (¢} if not, why these arcas should not

be released for working by the Private
Sector ?

far &ye #1 1 fa=me

mp

THE MINISTER OF STEEL AND

8. wrag fafemr wafa & MINES (SHRI BIJU PATNAIK): (a)
Certain limestone bearing areas of Madhya
Fﬂ?ﬁﬁ'{& fer w1 fawmw Pra.lesh have been reserved for exploita-
ol e * g wAm tion in the Public Sector.

ﬁ‘ﬁﬂT o IGE D 1,y and (c). The reservation of these
) 'T'Q'ﬁ[ ® -ﬂﬁ' arras has in the past been mainly to meet
'qﬂ%q’" % fﬂ'@: q‘fﬂ?{ g9 % the present and future requirements of the
Steel Plants. The policy of reservation ef

AT FA T W% arfs entire districts is being reviewed,

g wrfaw wraa fafecar &t
%ty ofoeg garr qats A

-~ Legislation ensuring Job Secarit
qrag=at £ AT 7 | . e Y
*359. SHRI K. MALLANNA: Will
the  Minister of PARLIAMENTARY
ot m AFFAIRS AND LABOUR be pleased to
9. TIIT A fm‘f ®r I state whether there is any proposal under

the consideration of Government for
introducing legislation specifically to en-

10. m aqr “TFFH* F“I’F‘ﬁ'm 3.1' sure job security to all those employees
who would not be covered by the proposed

ﬁm ﬂ'ﬁmﬂT ! law on industrial relations ?
- > x~ THE MINISTER OF PARLIAMEN-
faffear® <7 §u famdiw 35 TARY AFFAIRS AND LABOUR (SHRI
PR} IS YN fora RAVINDRA VARMA): Yes, Sir, a pro-
™M qi LRSI Y fﬂ‘(’, R( posal is under consideration of the Govern-

ment,

rgram g fs w2 aF N AqEeE
w7 fFT 1T ¥ I FHI|T BT AT

o\ aiqm wredra fafeear oafy o Vo Afgardg am & wm #

grEfTdr Y §:01q wggar afag w5 st it Fedie wr srwtfver feart e
Fi¢ & 707 A (A A0 TPt F fawrfaa *330. S TWAN: : T e
£ a1 a1y A% 7 qfwd (1) st o wwaTe wE 4g q@r

- . ‘ g6 f5 fafamea  wegarer &
qi{&(sF W fag, (2) @At (3) g T 3T SfEar ® AT ¥ AR
NI W (4) Tw qur wafaw ¥Ry wE v Y foirs v aw wwOS
fafoea? & waw § *17 §T a5 | T AT@ET q94T T EEew § g QT
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T sqfiat ¥ faeg wa a% w7 FEAREr
# gy !

wesy YT qfare weamer W
(st woATeEmw) 0 o & st
O (RFTAA A WIST @I E 1 W
fal 9T # oA At FTgaEr &
aR ¥ faafrarsrw@rE

Import Duty on Stainless Stcel

*332. SHRI C. K. CHANDRAPPAN:
Wil the Minister of STEEL AND MINES

he pleased to state:

{a) whether Government have reduced
the import duty on the stainless steel
sheets;

(b) if so, to what extent and what is
the estimated loss of revenue on account of
this reduction in import duty;

ic) whether the cut in import duty re-
sulted in corresponding decrease in the
prices of stainless steel utensils; and

(d) if so, to what extent ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). The duty rates on stainless steel
sheets were reduced from 320%, ad-valorem
10 rates ranging from 40% to 120% ad-
valorem; at the time of theintroduction of
the Finance Bill; these were subsequently
increased on certain items from 120% to
2:0%, ad-valorem. The quantum of loss
in revenue due to these changes will
depend upon the effective changes in actual
import of stainless steel plates, sheets and
strips. No precise estimate, can, therefore,
be made at this stage.

(c) The impact of changes in the duty
rates on stainless steel utensils prices can
be apprepriately felt only after the
changes have been in operation for a rea-
sonable period of time.

(d) Does not arise.
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fagre war Tdver & owraat @t
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FUT HGT fE ¢

(%) = 7g 7= ¢ fF fagre W
SEET & EWT F GEI FO 9L
Faw ¥ wfmw fodt & fawE
§a FT qaT T E; W

(=) afz g, @y |71 FEHER A
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Publication of Single Telephone
Directory in Rajasthan

#326. SHRI MEETHA LAL PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether separate telephone direc-
tories are published for all the divisions
of the Rajasthar Telephone Circles and
for District Manager, Telephoncs, Jaipur;

(b) whether these directories are very
small in size and the printing, birding,
stitching and paper of the directory for
District Manager, Telephones, Jaipur is
also poor as a result it gets torn and
scattered after a few days;

(c) the total expenditure incurred on the
publication of telephone directories in
respect of all the divisions and District
Manager, Telephones, Jaipur separately
during the last year; and

{d) whether Government propose to gct
a single telephone directory prepared for
all the divisions and the District Manager,
Telephones, Jaipur as before in case the
subscribers of the circle and the District
Manager, Telephones, Jaipur are prepared
to hear extra burden ?
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THE MINISTER QF COMMUNI-
CATIONS (SHRI BRIJLAL VERMA):
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(d) aThe_ prices awere as under:—

(a) Yes, Sir. -
Plates Ri.lkg.

(b) The size of a telephone director .
depends on the number of entrics. Printing,
binding, stitching and r used for 12, and§mm . . . 3200
Jaipur District Telephone Djrectory and
Divisional Directories of Rajasthan Circle émm . G 33° 00
are generally in accordance with the stan-
dard laid down by the Gov:rnment. 5mm . . . . . 8400

Shasts

(cV The total expenditure incurred in
printing of the last issuc of Pivisiopal 125 H.R. Sheets . 3 : 44'00
Directories of Rajasthan Telecom. Circle
and those of Jaipur Telephone District are 1-25 C.R. Sheets . .. £2:00

Rs. 58,221 and Rs. 45,300/~ respectively.

(¢) The plant reduced the selling prices

(d) No, Sir. by the following amounts:—
Plates (5, 6, 8, 10 and 12 mm) . 5R:)o
H.R. Sheets . . . . 5°00
Fall on orders for sheets on Alloy CR.Sheen . . . ) 800

Steel Plant Durgapur due to re-
duction of import duty on The

Stainless steel losses suffered by the plant asc

attributable to a variety of factors including
technical obsolescence.
#337. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of STEEL
AND MINES be pleased to state:

Breeding of Musk Deer

*338. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there was a sharp fall of
orders for the stainless steel sheets from
the Alloy Stecl Plant at Durgapur after the
import duty for the stainless sheets was
reduced by Government recently; .

(a) the amount spent during the past
three years by the Central Council of

(b} if so, what is the monthly orders o . Medical Research on the breeding of musk
stainless steel sheets from the Alloy Stee deer;

Plant during the current financial year;

(b) the number of deer being breeded:
(¢) what is the month-wise financial and
position;
(c) the quantity of musk obtained ?
(d) what was the price of ASP Stainless

Steel at the time the decision was taken
to cut the import duty of this commodity;
and

(¢) to what extent it was advised to
reduce the prices and to what extent the
loss is attributed to the cut in prices ?

THE MINISTER OF STEEL AND)
g}amgs (SHRI BIJU PATNAIK): (a)
o, Sir,

{b) Does not arise,

(c) As the accounts for the year 1977-78
are still to be closed, no indication of its
profitability is available.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RA] NAR-
AIN): (a) to (c). A research project for
study of possibilities of augmenting pro-
duction of musk in the country, without
killiing the musk deer has been in operation
since 1971.' The total amount spent on this

Project by the Central Councilfor Research

in Indian Medicine and Homoeopathy
during the last three years (1974-75,1975-76
and 1975-77) wasRs. 98.221-g6. Three
musk deers were procured for this proiect
for the purpese of studying their habits,
growth and development in captivity,
behaviour, adaptation and acclimiatisation
problems etc. before tecaniques for breed-
ing them could be evolved. Only one of the
three deers is alive at present and is being
maintained and studied. No quantity of
musk has so far been ta as rescarch
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work is still to progress further for evolving
a Froper technique for tapping musk from
a live animal.

Discontentment among employees
over non-payment of Bonus

*339. SHRIMATI MRINAL GORE:
"Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
Atate:

(a) whether there is discontentment
among the employees in the private and
public sector enterprise over the non-
payment of bonus;

(b) if so, the names of these industrics
and the public sector organisations; and

(c) the steps taken to remove the dis-
<contetment ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHR1
RAVINDRA VARMA): (a) to (c). There
are some reports of non-payment of bonus
in a few units under the Bonus Law. As
the State Governments are the appropriate
Governments in respect of most of the units
under the Payment of Bonus Act, detailed
information regarding cases of non-
payment has not been received. Any dis-
pute relating to non-payment of bonus is
treated as a dispute under the Industrial
Dispute Act which provides for the mecha-
aism of resolution of such disputes,

Strengthening of mines rescae

stations

*340. SHRI G. Y. KRISHNAN: Will
the Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Governinent propose to
modernisc and strengthen the mines
Fescue stations as the existing stations are
not adequate to ensure cffective and timely
action in the event of major accidents;

(b) if so, the details thereof; and

. (¢) the steps Government intend to take
 this regard ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) The Govern-
ment propose to modernize and strengthen
the mines rescue stations.

(b) and (c). There are at t 12 rescue
Stations. Sanction for opening of two more
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rescue stations during 1977-78 has been
accorded. It is to?.gpmzmm
rescue stations during 1978-79. The quess
tion of ing more rescue stations dur-
ingthe?wegml'lmmya—-ssisaho
under consideration.

2, It is also proposed to replace the
equipment with modern light appa-
ratus during the years 1977-78 and 1978-
79-

Indo-Iragi collaboration Pact

*343. DR. HENRY AUSTIN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that India and
Iraq have signed a pact for wideranging
collaboration with each other; and

(b) if so, when the pact was signed,
and details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S, KUNDU): (a) No, Sir, However,
ever the 4th Session of the Indo-Iraq Jomt
Commission was held in New Delhi from
7th to gth November, 1977, at the end of
which A Minutes were signed. This
Session of the Joint Commission reviewed
carlier Indo-Iraqi cooperation in several
fields. This cooperation had been initiated
during earlier Sessions of the Joint
Commission. To examine the whole range
of collaboration in detail, the Joint Com-
mission divided itself into five Com-
mittees, viz. Trade, Cultural and Technical
Cooperation, Transport and _Services,
Agriculture and Irrigation, and Industrial
Cooperation and Consultancy.

The Committee on Trade reviewed the
growth of Indo-Iraq commercial relations
and identified areas of further growth.
Ways and means of overcoming difficulties
that had hindered the growth of trade
were discussed. In the Committee on
Industrial Cooperation and Consultancy,
possible Indian participation in wvarious
Iraqi civil construction and infrastructural
projects were discussicl, as well as certain
industrial projects where India was in a
position to provide trurnkey services,
including consultancy. In the Committee
on Agriculture and Irrigation. India
offered assistance in the field of fishery
development, and tropical and arid rone
cultivation. With regard to Transport and
Services, detailed discussions were held
covering India’s possible participation in
the development of Iraqi railways. Regard-
ing technical cooperation, the services
ppreciated by the Teads side, med the
apprecia raqgi side, ]
modalities of further streamlining the
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. Pelletisation Plant in Bastar District
of Madbya Pradesh -

*344. SHRI HUKAM CHAND KA-
CHWAI: Will the Minister of STEEL

AND MHNES .be -pleased 1o state:

{a) whether the Central Government
have received a report of the .experts on
the setting up of a pelletisation plant in
Bastar District in Madhya Pradesh;

(b) if so, the details of the report;
and

(¢) the time by which a decision is likely
to be taken bv the Central Government
on the setting up of this plant ?

THE MINISTER OF STEFEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (c). A proposal is under considcration
for the setting up of a plant of a capacity
of about 2 million tonnes per annum for
pelletisation of iron ore fincs gencrated
at the Bailadila mines of the National
Mineral Development Corporation Lid.
The Metallurgical and Engincering Con-
sultants (India) Ltd., have been appointed
as Engincering Consultants for this pro-
ject, Based on the discussions with reputed

arties possessing requisite process know-
wow. revised tenders were reccived in
October, 1977 and are now under exami-
nation in the N.M.D.C. After the sclection
of know-how/process designers, MECON
will take up the preparation of the Detailed
Project Report for the project.

An investment decision for construction
of the Plant will, however, depend upon a
tie-up for sale of pellets and the availability
of requisite resources within the overall
priorities.

Spreading of L by mosquitoes
and s

*q4n. SHRT D. D. DESAI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

( ?) dwhet‘l::r t}'nerc is any mrch ﬁr:ldigg
in India that leprosy is a
mesquitoes and ged bugs; m;pre

if s0, wha tive hav
I;eg)uk::'t_hekotnywm S e
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THE MINISTER QF HEALTH AND

FAMILY WELFARE (SHRI RAJ NA-

RAIN): (a) A study has been-undertaken
at the Jawahar Lal Institute of Post-
graduate Mcdical Fducation & Reseaich,
Pondicherry on this subject since 196g.

“One of the observations of  the study is

that Aedes Aegypti mosquitoes which were
first allowed to feed on untreated leproma-
tous leprosy patients and then to refeed
on mduse foot-pads were found to transfer
Mycobacterium laprae to the footpads,
as seen by the subsequent multiplication of
the bacilli in the foot-pads, However, the
results presently available are insufficient
to come to any conclusion about the actual
role of mosquitoes in the transmission of
leprosy in the ficld. The work is continuing,

(b) Since the work at present is in the
experimental stage and not definitely con-
clusive, the question of formulating and
implementing preventive steps does not
arise.

Rising prices of Stainless Steel

306g. SHRI S. S. SOMANI: Will the
Minister of STEEL AND MINES be plca-
sed to state:

(a)_whﬂhrr the prices of stainless steel
are rising considerably for the last few
months:

(b) whether there is a great demand of
Indian stainless stecl articles in the forcign
countrics: and :

(¢) if so, the names of these countries
and the scheme proposed to be formlated
bv Government for the promotion of the
Industiy ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEFL AND MINES
(SHRTKARIA MUNDA): (a) to (c). Itis
presumed that the reference is to stainless
steel sheets, bars, rods, etc. produced by
Alloy Steel Plants. It is not correct that the
prices of these items have been rising
considerably for the last few months. On
the contrary, there has been some reduc-
tion in prices. As regards exports, as we
are ourselves importing stainless steel sheets,
etc., there is no possibility of export of such
items at present.

Memorandum submitted by C.G.H.S,
Medical Officers termi-
astion orders

3070. SHRI C. K. JAFFER-SHARIFF!

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to statc!

whether temporary  medical
e e o mizal GoverD"
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ment Hedlth Bervices ‘mve-submitted any
memorandum to Gevernment i
the terminatibn orders and regularisation
of their services;"and

(b) if #o, the reaction of Government
thereon ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI1 JAGDAMBI
PRASAD YADAYV): (a) Yes. ’

b) The difficulties of ad-hoc Medical
Officers are still under consideration in
consultation with the U.P.S.C. However,
it has been decided to continue the ad-
hoc appointment if there are clear vacan-
cies against which they can be continued
in the same Organisation.

Provision of Postal facilities in rural

go71. SHRIGYANESHWAR PRASAD
YADAV: Will the Minister of COM-
MUNICATIONS be plcased to state:

(a) the number of new Post Offices to
be opened in Nangachia Sub-division of
Bhagalpur and the Khagaria Sub-Division
of Monghyr District; and

(b) whether Murali Village in Gopalpur
Block is included in this schemc ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAl): (a) Two proposals (one in Nanga-
chia Sub-Division and other in Khagaria
Sub-Division) are under consideration,

(b) Opening of a Post Office at Murali
village was examined but was not found
justificd as per departmental norms.

Telephone facilities in Koraput,
District Orissa

9073. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) number of the proposals to provide
telephone facilities to Block Headquarters
Sub-Post Offices, Tehsik Offices in the
District Koraput, Orissa are pending for
;xnzmination with Sub-divisional H

_ (b) how many of them will be executed
in the current financial year by the Direc-
tor Telephones, Onissa Circle?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) In Koraput District, Orisa,
the number of pending examina-
tion for providing telephone facility are 6
at Block Hcadqlt_.l;rtcn and none at Tehsil
zléadﬁum ¢ rent have been appro-

. There is no policy decision to provide
telephone facility at all Sub-Post Offices.

{b) It is propused to provide PCOs at
5 Block Headquarters in Koraput Districs
during the current fi ial year.

Progress in Communication of setting
up a second earth station at
Dehradun

3074. SHRI DHARM VIR VASISHT:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the progress made in India’s Com-
munication Service as a result of the addi-
tion of a second Earth Station at Dehradun,
particularly in the ficlds od Direct Tele-
phone Service, Direct Telex Service via-
satellite service, Radio Photo and Tele-
vision Services: and

(b) the progress, if any, made inthe rural
satellite programme services ?

TIE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARIPRASAD SUKHDEO
SAI): (a) The commissioning of the Second
Earth Station at Dehradun in December,
1976 has facilitated provision of cxternal
telecommunication services wia satcllite for
telephone, telex, telegraph etc., traffic
from northern and eastern regions of India.
32 satellite telephone circuits and 28 telex
circuits are being operated from  this
Station.

1t has enabled introduction of Inter-
national Subscribers Dialling which is
now available round-the-clock between
New Delhi/Bombay and all cities in the
United Kingdom.

The Station has also the capability to
handle International TV, and g Inter-
national TV programmes and (43 Radio
Photos have been handled from this
Station.

Through the network of direct snd
through-put satellite links operated from
Satellite Earth Stations at Pune and
Dehradun, 99% of telephone, 95% of
telex and 75% of  telegraph external

traffic is h wia satellite.
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(b) Rural Satellite Television dircct
broadcast services were provided to select-
ed villages for one year on an experimental
basis from 1-8-1975 to 31-7-1976. This
experiment was known as SITE (Satellite
Tnstructional Television Experiment). An
operational service for direct broadcast of
television programmes via satellite to rural
arcas will be ible under the approved
Indian National Satellite (INSAT), multi-
purpose domestic satellite project.

Memorandum submitted by Orissa
for the improvement of medical

institutions

3075. SHRIGANANA H PRADHAN:
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state;

(a) whether Government have received
any memorandumn from Orissa Govern-
ment in connection with the medical
institutions and the hecalth services of
Orissa State;

(b) if so, the facts tnereof:

(c) the steps taken in this regard;
and

(d) the funds needed for the said heatth
development programme ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIJAGDAMBI
PRASAD YADAV): (a) Yes.

(b) The memorandum contained sugges-
tions for improvement of medical insti-
tutions and health services of Orissa.
The State Government requested for [unds
totalling R:. 1655 22 lakhs as follows: —

(Rs. in lakhs)
1. establishment of chest

institute. . . . . 22 .80
2. national programme for

blindness . . . 572
3. special problems of tribal

areas . . . . 210°57
4. leprosy rehabilitation. 14'50

5. specialised service institute 600-00

6. development of indigenous
system of medicine . ) 530° 40

7. Ayurvedic pharmacy . . 6-86
8. homowpathicpharmacy . 3:04
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9. health service in rural areas-
medical centres . . 9396

10. improvement of medical col-

and thorasic
surgery . N " . 26+ 00
11. cancer Institute . . 14'97

12. building programme . . 108+ 40

13. continuance of 396 sub-
centres . . . . 18-00

(c) and (d) The item ‘Health’ being in
the State list, it is for the State Government
to provide necessary funds for the schemes
from their own resources. However, in
regard to centrally sponsored and purely
central schemes, assistance is provided to
the State Government to the extent of
availability of funds with the Government
of India. It is always open to the State
Government to approach the Planning
Commission with full justification for any
special help that may be needed for pro-
secuting important health schemes,

G.B. Pant Hospital, Port Blair

3076. SHRI MANORANJAN BHA-
KTA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the present facilities in
bospitalsin Andaman and Nicobar Islands
are insufficient to cope with the increasing
rush of patients;

(b) if so, the doctor patient ratio in
Port Blair G.B. Pant Hospital and how it
compares with hospitals in other such type
of place; and

(c) whether the requisite number of
specialists are posted in .B. Pant Hospital,
Port Blair and total number of specialists
posted in different hospitals in Andaman
and Nicobar Islands Hospital-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes, Sir.

(b) Thedoctor patient ratioin G.B. Pant
Hospital, Port Blair is as follows:—

Qut-patient Department
One doctor for 138 petients.
In-patient Department.

One doctor for 43 patients.
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Comparative figures of doctor patient
ratio of other -tlhmpiuh in similar places
are not available,

(c) Out of the sanctioned strength of
posts of specialists Grade II and 6 posts
junior specialists, only 2 posts of junior
specialists are lying vacant in the G.B.
Pant Hospital. The post of Surgical Spe-
cialist and the post of junior specialist in
Anaesthesiasanctioned for the Car Nicoba
Hospital are also vacant. .

Issuing of Commemorative Stamps of
‘Kakori Martyrs’

3077. SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether commemorative postal
stamp of ‘Kakori Martyrs’ Sarvashri Ashfaq
Ullakhan, Ram Prasad Bismil, Roshan
Singh and Rajendra Lahadi arc being
relcased on the occasion of golden jubilee
of ‘Kakori Case’ on 1gth December, 1977;
and

(b) the number of freedom fighters
whose commemorative postal stamps have
been released P

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI): (a) No, Sir.

(b) Fifty onc stamps have so far becn
issued in honour of freedom fighters.

Constitution of M. M, Sidhoo
Committee

3078. SHRI NATVERLAL B. PAR-
MAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
lo state:

(a) whether it is a fact that Dr. M. M.
Sidhoo Committee has been constituted
o go into the working of Delhi hospitals;
and

(b) if so, the terms of reference of this
Committee and whether this Committee
has submitted any interim report so far
and if 30, the salient features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
lE‘HL‘( WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a)_and (b). A Com-
Mittee is proposed to be set up to review
the functioning of Government hospitals

in Delhi, The terms of reference of the
Committee and other connected details
are being finalised,

Recommendations of ARTEP re.
educated unemployment

3079. DR. P. V. PERIASAMY : Wilt
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
refer to page 24 of the Annual Report of
the Ministry of Labour and state:

(a) the salient recommendations made
by the Asian Regional Team for Employ~
ment Promotion (ARTEP) regarding
educated unemployment in two of seven
specific ficlds during 1972—75; and

(b) the action taken by the concerned
Ministries?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : (a) and
(b). The Asian Regional Team for Em-
ployment Promotion ,had submitted a re-
port entided “Generating Employment for
the Educated in India” in April, 1973.
The salient recommendations made in the
mr; wt:re,l strengthenhg of information

or employment planning, reshaping of
traditional curricula in :rh'E cducguu']cl'hnl
system so as to make them relevent to the
working environments and present social
needs, ways and means of improving the
planning, organisation and implementa-
tion of employment schemes/entrepreneur-
ship development schemes such as the
choice of projects, selection of candidates.
etc., strengthening of vocatioal guidance
activities etc.

A Technical Advisory Committee (TAC)
on Statistics of Employment and Unem-
ployment has been set up to consider,
on a continuing basis, all matters relating
to collection of information, tabulation,
analysis and organisation in the field of
employment and unemployment. As for the
reorganisation of the educational system,
the report of the ARTEP itself had noted
that the several educational experiments
and pilot projects that were already being
undertaken in India were in the direction
of the ARTEP’s thinking. The improve-
ments suggested by the ARTEP’s Report
in respect of employment programmes
and entreprencurship development schemes
were taken note of in the formulation of
similar schemes to the extent feasible..
Steps taken to strengthen the vocationak
guidance programmes included expansion
of training programmes for guidance
personnel, conduct of surveys like Indus-
try Manpowers Surveys and Occupational
Outlook Surveys to obtain current informa-

tion regarding employment- opportunities.

.

in various arecas. .



43, Written Answers, . DECEMBER 8, 1977

bs
Jo proopeeus;:letpauimo

g3080. SHRI MOHD. HAYAT ALI:
‘Will the Minister of STEEL AND MINES
be pleased to refer to the reply given to
USQ No. 1517 on 23rd June, 1977 and to
state the total number of jobs expected to
be created by this expansion in the Alloy-
Steel Plant of Durgapur ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) : The additional
man-power requirement for the First stage
of expanstion of the Alloy Stecls Plant
of Durgapur is estimated to be approxima-
tely goo0.

Stipend to youth displaced in Bokaro
for studies in LT.Is.

3081. SHRI A. K. ROY : Will the
Minister of STEEL AND MINES be
pleased to state

(a) whether it is a fact that youth dis-
placed from the Bokaro steel city, received
stipend and job guarantee from  the
Bokaro Stecl Ltd., while studying in the
LT.I. from 1968 to 1973;

(b) whether it is a fact that the dis-
placed people of Bokaro steel city are edu-
cationally backward and to give them
training and employment was a solemn
commitment of the Bokaro Steel Lid. be-
fore taking their land; and

(c) if so, whether the Bokaro Steel Litd.
is going to start that scheme again?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) :
(a) and (b) .  Theinitialsurvey of the dis-
placed families in the arca conducted by
the Director, Project Land and Rehabilita-
tion, Government of Bihar, had disclosed
that the level of the education and skill
among these families was low, and that
if normal standards f;ll;::c;iruimlcnt were u;do
be adopted, the dis persons  co
not bcogblc to secure jobs in the skilled ca-
tegories in Bokaro Steel Limited. The
Company, therefore, as one of the measures
for improving the employment prospects
of the displaced persons, started a special
scheme in 1964 for training them in various
trades in Industrial Training  Institutes
in Bibar and in-plant training in steel
plants. This was done as it was felt that
‘soms_tinge sould be,.allowed for the State

s 0 sct up such fan

Governmont agencies
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pends to the trainees who were anteed
employment on_successful colﬁ';guon of
therr training. This scheme remained in
operation till 1976.

When there was no Industrial Training
ému]mt}: _a:d Bl.?ak;ro Steel City, Bokaro
teel Lirnit, ed for the traini
of a few displaccdmngpmom every ]rcaar‘?nnﬁ
as large number of vacancies were then
available it was not difficult to absorb them.
With the establishment of 1T1 by the State
Government, running of a parallel scheme

was considered unneccessary.

No undertaking, as such, to the effect
that training and employment would be
given to the displaced pcrsons was given by
the Bokaro Steel Limited before taking po-
ssession of the land.

(c) Na. It is not necessary in view of
the establishment of an Industrial Training
Institute at Bokaro by the State Govern-
ment. However, the managemcnt of
Bokaro Steel Plant has started trainig
schemes for its unqualified/unskilled
employecs, including those belongivg 1w 1le
category of displaced porsons. with o view
to increase their skills in disflerent dis-
ciplines.

Doctors’ Drugs, alone can’t ensure
Health

3082, SHRI D. G, GAWAI
SHR] KACHARULAL HEMRA] JAIN :
Will the Minister of HIALTH AND
FAMILY WELFARE be pleased o
state g

(a) whether a UN sponsored  study of
world health trends released in Washington
said that better health cannot be purchased
by spending over morc moncy on doctors
and drugs as reported in the Hindustan
‘I'imes on the 215t November, 19775 and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) : (a) and (b).
Government have seen the Press
Report in question. Efforts are being
made to. obtain a copy of the UN.
sponsored study s0. that the matter my be-
considered further.
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Nueloat Wesipon. Fes Zone s wowth '
EREY * 1 I

3033. DR. VASANT KUMAR PAN-
DIT : Will ths Minister of EXTER-
NAL AFFAIRS be pléased to state;

(a) whether it is a fact that India ab-
stainad from the main political Committee
of the United Nations when the resolution
by Pakistan to endnrse in principle the con-
cept of Nuclear-Weapon-Free  Zone in
South Asia was on the Agenda;

(b} whether it is afact that o1 previous
occasions on the same resolution India
had voted against such a move ; and

{¢) il s, the reasons for abstaining from
the Comnittee and the final Government
policy on the use of Nuclear Weapons
power in South Asia?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU) ¢ (a) Yes, Sir.

(b) Atthe 2qgthand g1st Sessions of the
UN General Assembly in 1974 and 1976
resp -ctively, India had voted against similar
resolutions tabled by Pakistan. At the
j0th Sessionin 1975, a similar resolution
was adopted without a vote. The Indian
representative made a statement on that
occasion to the effect that had the resolution
bren put to a vote, India would have
voled against it.

(c¢) India has consistently supported
all moves for general and complete dis-
arinament including, in particular, nuclear
disarmament. The Government of India
hasdeclared thatIndia is totally opposed to
niclear weapons and has no intention
of developing or acquiring such waspons.
Iadia is also not opposed to the concept
of nu:lear-weapon-frec zones and has, in
fact, supported the establishmen- of such
zyaes in Latin America, Alfrica and West
Asia.  For these reasons we could not
opposc the draft resolution on the setting
up of nuclear-wecapon-free zone in South
Asia, At the samec time, we could not
sunport the resolution, firstly, because we
feel that South Asia which is an integral
part of Asia and the Pacific could not be
considerad in islolation and, secondly,
because we are against thisissue  being de-
cided at the United Nations before prior
coniultations have taken place between
the countries of the region. In these cire
Cumstances the abstention vote cast by
India'on this issue in the current'scssion
of the UN General Assembly ‘is ‘corregt’
wuﬂyoomhtentwith our stand on this

Legislatioh for participation of La-
Soipisga of L

boar in'Mad

3084. DR. RAMJI SINGH : Will the
Minister of PARLIAMENTARY AF-
AIRS AND LABOUR. be pleased to state
whether a legislation is propcsed to be en-
acted to provide for compulsory participa-
tion of labour in management?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA)
There 13 no proposal with the Govern-
ment at present to cnact a legislation to
provide for compulsory participation of
labour in manacement. ‘The Gover-
ment have, however, appointed a Commite
tee on Workers' Participation in Manage-
ment and Equity to consider and recom-
mend an outline of a  comprehensive
scheme for workers’ participation in mana-
gement at different levels,

Improvement in Foreign Service

3085. SHRI ANNASAHEB P. SHINDE:
Will the Minister of EXTERNAL AFFA.
IRS be pleased tostate:

(a) whether his attention has been
drawn to the reported statement made by
him that somcthine is wrong with our
foreign serviee ;

{b) whether the hon’ble Minister had
made any such statement as reported in
the Press; and

(e) what corrective measures are pro-
posed to be taken to improve foreign ser-
vice ? . Ta

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU) 1t (a) Yes, Sir.

(b} In atalk with newsmen after return
from the United Nations General Assembly
Annual Session at New York, the Minister
of External Affairs said that by and large
our Embassies are manned by efficient
officials, but they needed correct direction.
He added that officers in the services,
whe ther IAS or IFS, get cut off from their
moorings and do not mix with the Indian
people.

(c) The Ministry of External Affairs
:ﬂ: its training programme constantl
er review and action m initia
to correct the defects o by the
Foreign Minister,
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Instructions have been issued by the
ini recently emphasising the need
for our Missions abroad to take steps so
that they are casily approachable by our
people and to win their confidence.

Denial of visas to families of
Indian immigrants

3087, SHRI RAJKESHAR SINGH :
Will the Minister of EX11 RNAL AFF A-
IRS be pleased to state:

{a) whether wives and children of Indian
immigrants are being denied entry in
Britamn; and

(b) if so, whether Government have
taken up the matter with the Government
of United Kingdom, and if so, the results
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU) ;
(a) No, Sir. There are, however, delays
in' the screening of applications by the
British authorities in some cases.

(b) Yes, Sir. The British authorities
have assured the Government that though
the number of applications for entry is
large, they are doing their best to expedite
the scrutiny of applications and issue of
entry permits.

Passport Regulations

3088. SHRI D. D. DESAI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether, passport regulations were
made more stringent recently after the
new rules eame into force on August 15,
1977 ; and

(b) ifso, reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU) : (a) No, Sir.

{b) Does not arise.®
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Representation from Paradeep Shramik
Congress rc. verification of Member-
ship of Union
. SHRI SARAT KAR : Will

g08g. the
Minister of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to state :

(a) whether the Ministry have reccived
a representation from Paradeep Shramik
Congress requesting for fresh verification
of members list of trade unions by rejecting
the earlier verification niade during emer-
gency : and

(b) if so, whether Government propose
to order fresh verification of membership-
before recommending for labour represen-
tative to the Paradeep Port Trust ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRT'
RAVINDRA VARMA) : (a) Yes, Sir.

(b) Verification of membership of
unions of port and dock
workers functioning in the major ports:
including Paradip Port as on 31-12-76.
has already been ordered.

Visit of USSR Team to Andhara Pra--
desh and Orissa

go9o. SHRI K. SURYANARAYANA =
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether a tcam of technicians from
U.S.S.R. has visited recently Andhra
Pradesh and Orissa States, the places where
bauxite is available to establish one or
two aluminium plants in the country ; and

(b) if so, the places they have visited and
the report submitted by the said team:
and the action taken by the Government
of India therecon ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES.
(SHRI KARIA MUNDA) : (a) Yes, Sir.

(b) The Soviet Team visited bauxite
deposit arcas at Sagparla, Jarela and
Galikonda in Andhra Pradesh and Pottan-
gi and Panchpatmali in Orissa. The
Team also visited the Vizag Port, Calutta,
Ranchi and Declhi. No report has been
submitted by the Soviet Team.

At the end of the visit, a protocol has
been signed beiween Bharat Aluminium
Co. and the Soviet Team. The Soviet side
has expressed their readiness to assist
Bharat Aluminium Company in prepare-
tion of a Feasibility Report for an
Alumina plant b on bauxite deposits inv
Andhra Pradesh, to be set up on ‘‘com-
pensation” basis. The Soviet side will-
send their proposals in regard to the study-
shortly.
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Production of Steel

gogr. DR. BALDEV PRAKASH :
Will the Minibter of STEEL AND MINES

be pleased to state :

(a) whether the uction of stainless
steel billets and has fallen after the
md:llction of import duty on stainless
ste H

(b} if so, the quantum to which the pro-
dn;hon has fallen and rcasons thercof ;
Aan

(c) what steps Government intend to
take to bring the production to the same
level as before the change in import duty ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) : (a) and (b).
Import duty on stainless steel plates,
sheets and strips was reduced by Notifica-
tions dated _}unc 18, 1977 but was subsec-
quently partially r on July 15, 1977.
Srainless steel production data are collec-
ted for blooms and rounds, plates and
sheets and forged blooms and rounds.
Therefore, the production data on stain-
less steel billets and rods as such are not
available. Compared to an average pro-
ductien of 1060 tonnes of stainless steel
per month during first six months of 1977-
78, total production of stainless steel in
July, 1977 was 883 tonnes which can be
termed as low. However, from August,
1977 onwards there is an upward trend in
production. The highest production of
1273 tonnes was achieved in September,
1977-

(c¢) To push up sales and hence produc-
tion, Alloy Stecls Plant, Durgapur re-
duced the prices to some extent in August,
1977-
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Medical Insurance for Dectors,
Patients

30g97. SHRI VASANT SATHE : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether attention of Government
has been drawn to the news report ap-
pearing in the National Herald on the
15th November, 1977 under the caption
“Medical Insurance for doctors, patients';
and

(b) if so, the reaction of Government
to the observations made therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARL (SHRI JAGDAM-
BI PRASAD YADAV): (a) Yes, Sir.

(b) The report of the Decspande Com-
mission set up by the Central Government
to enquire into the facts and circumstances
leading to the death of Mr. Justice D. S.
Lamba of the High Court of Punjab
and Haryana aluong with the Memoran-
dum of action taken thereon has since
been laid on the Table of the Lok Sabha
on the 14th November, 1977.

Gold Fund in Vayanad area of
Kerala

3098. SHRI P. K. KODIYAN : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether the Geological Survey
of India proposes to carry out a systematic
survey of Vayanad area in Kerala to study
the occurrence of goldin the sands there;
and

(b) if so, when the survey is expected
to begin and when it islikely to be con-
cluded ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) Ea)
and (b). The Geological Survey of Indi
during ‘the Field season .‘;377-78, propose
to conduct geological
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Moeting of Trade Unien
sentatives of 'Unionl in Steel

go99. DR. BAPU KALDATE : Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether it is a fact that the Govern-
ment had convened meetings of the repre-
sentatives of the trade unions of workers
in mines and steel plants recently ;

(b) if so, the purpose of these meetings ;

(c) the names of the trades, their
representatives invited for these meetings ;
and

(d) the total expenditure involved in
the organisation of these meetings ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). Presumably the reference
is to the meetings convened by Steel
Authority of India Limited of the six
Study Groups consisting of representatives
of Steel Plants Managements and Trade
Unions constituted to study various aspects
of the working of the steel industry and
make available their suggestions/recom-
mendations for its improved functioning.

(c) The names of the trade union
representatives who were jnvited to attend
the plenary session of all the Study Groups
held on goth November, 1977, are given
in the Statement laid on the Table of
the Housc. [Placed in Library See No.
LT-12g98/77].

(d) The required information is being

collected and will be laid on the Table
of the House.

qaaT aqu wriauret arwt &
Sdfterw  glewr
3100. = o TRo AW : FI
HETC WA g T A FAT A (5

() &1 qEe, wrfear/freg
gal ¥ 2500 W FHEeT ®
8 TF ardufas IAHN A
F T § T HT B T g
1

() afe gt @t drr @ S
W Yo a3 el e



S Written Answers

W

JuT SR & gy SHul ¥ ww ax
fefa femr o ?

HWTC WAt | T WA (ot At
T gww §@) : (F) @R
¥ gt vk fred i § fm

-

g argfrgr Iux

g

1 wmar @ TT AW wel Sl 9%
ey A el ¥ grdvfs Idew 9%
oy feg o

ent of P Officer
in Industrial Court No. 2, Dbanbad

1or. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LAB-
OUR be pleased to state:

(a) whether there is no presiding
Officer in Central Government Industrial
Court (No. 2), Dhanbad for about a year ;

and

(b) if so, the reasons for delay in the
appointment of Presiding Officer and the
time by which the appointment would
be made ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) Yes, Sir. How-
ever, all the references bave been trans-
ferred to Central Government Industrial
Tribunal-cum-Labour Court No. 1 & 3,
Dhanbad.

(b) A review is proposed to be conducted

‘l)a?tthmﬂlmpﬁﬁunUnhqucwnhw i

Finance to re-organise the Industrial

DECEMBER 8, 1977
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5
Tribunals-cum-Labour Courts on  the
Ibeaf:“ of waruk’iln:: The post has been

vacant €& report of above
Unit becomes available. e

Establishing s survey Medicinal
Plant unit in Aligarh Muslim
Ulliverd,ty

3102. SHRI NAWAB SINGH CHO-
UHAN : Will the Minister of HEALTH
AND FAMILY WELFARE be plcased
to refer to the reply given to Starred.
Question ~ No. 668 on the 28th July,
1977 and state :

(a) whether the said meeting of the
Health Ministers and Secretaries of Health.
Ministries has since been held ;

(b} if 80, the decision taken in
to establishing a Medicinal Plant Survey
U::Iu in the Aligarh Muslim University ;
an

(c) whether the Regional Research
Institute (Ayurveda), Jhansi, has done
any survey work in Aligarh area and if so,
where the dctails of survey work done ?

THE MINISTER OF STATE IN THE.
MINISTRY OF HEALTH AND
FAMILY WELARE : (SHRI JAGDAMBL
PRASAD YADAV) : (a) Yes. The meeting
was held on the 28th and 2gth July, 1977
at New Delhi.

(b) The scheme is being taken up during,
the current financial year.

(c) The Regional Reasearch Centre,
Jhansi has proposed to survey the forest
arcas of Aligarh during the second fort-
night of December, 19477, and will continue
till the Aligarh scheme mentioned at (b)
starts functioning.

Direct Dialling in Towns of
Andhra Pradesh

3103. SHRI P. RAJAGOFPAL NAIDU :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether direct dialling system has
been introduced in Andhra Pradesh towns ;

(b) if so, names of the towns; and

(c) the places to which direct dialling
can be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
g\mn NARHARI PRASAD SUKHBEO

I) (a) Yes, Sir.
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(b) Guntur, Hydcrabad, Kakinada,
llqul‘ mundsy, Tirupathi, Vijayawada and
V have S. ’15"‘l . facilities.

(c) (i) Guntur to Hyderabad and
Vijayawada ;

(i) Hyderabad to Alleppey, Bombay
Calcutta, Coimbatore, Delhi.

K ’ m ﬁ:ﬁmr’
ottayamn. Kozhi ras,
Madhurai, Coty, Palghat, Quilon
Salem, Tiruppur,  Trichur,
Trichiy, Trivandrum and Vijaya-
wada ;

(i) Kakinada to Rajahmundry,
Vijayawada and Vishakhapatnam

(iv) Rajahmundry to Kakinada.
(v) Tirupathi to Madras.

(vi) Vijayawada to Guntur, Hydera-
bad, Kakinada and Vishakha-
patnam.

(vif) Vishakhapatnam to Kakinada
and Vijayawada.

"Telephone Connections in Gujarat

3104. SHRI PRASANNBHAI MEHTA:
“Will the Minister of COMMUNICATIONS
‘be pleased to State :

 (a) whether the demands of the Gu-
jarat State in regard to telephone connec-
tions have been met ;

(b) if not, the total demands pending
beforc the Ministry upto Novembcr,
1977 ; and

(c) by what time allthe telephone con-
nections are likely to be provided ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) No Sir, as in case of other Statcs,
it has not been possible to meet the demands
for telephone connections in  Gujarat
State in full due to limitations of resources
available for total development from which
resources for telecommunication expansion
are provided. The resources available in
successive plans have been inadequate to
permit telephone demands being met in
full. Within these resources priorities are
given to mect the demands in rural areas
and smaller towns, thereby building up
waiting lists in larger towns and cities.

(b) The total demands pending upto end
of November, 1977 were 21,717. Most of
these demands are pending in N
Surat, Baroda and other larger places in
-Gujarat,
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() It will not be posible to provide
telephone on demand in towns and
cities for quite some time in the future also.
However special efforts are being made to
provide connections to all these who were
waiting for telephones as on 1-4-77 with-
in the next 2 to g years. It is d to
achieve this in majority of cases except in
certain cities. In such cases also cfforts
being made to meet the present demands
as early as possible.

&

Functioning of Telephone equipments

gro5. PROF. P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Govcrnment is aware that
severalnew telephonicequipments installed
at various large and important places
in the country at huge costs are not given
cfficient, effective and prompt servi-
ces;

(b) if 0, how Government are tackling
the matter with a view to ensuring speed
and satisfaction in the utilisation of the
said equipments; and

(c) broad details of the steps and
measures being taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(S HRINARHARI PRASAD SUKHDEO
SAI): (a) and (b). No, Sir. Only in a few
cases, some defects are noticed after the
installation of equipments; these are looked
into promptly and appropriate remedial
actions are taken to remove them.

(c) Some of the measures taken for
improvement of equipment are :—

(i) Analysis of shortco niings;
(i) Change of defective components ;
(#if) Modification of circuitry and

production techniques as ncces-
sary. These modifications arein-
corporated in the working equip-
ments in a phased programme.
Actions are also takep to incor-
porate these changes in equip-
ment under production.
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+Impert  of . crosshar ! Telaphon
-Bxchange ©

.g106. DR: SUBRAMANIAM SWAMY :
ill -the Mimister of COMMUMNICA-
TIONS be pleased to state:

(a) whether an order for Rs. 25 crores
worth for crombar exchange and micro-
‘wave has been placed to the Japanese
Companies by the former Minister of
Communications and the former Secretary,
Ministry of Communications;

(b) whether any tenders were invited by
the Department for the purchase of the
above equipment; and

(¢} if not, the justification for purchase
of equipment without tenders ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI): (a) The following orders for crossbar
exchange and microwave equipment were
placed by the P& T Department on Japa-
nese Companies at that time against World
Bank Credits:—

(i) Crossbar Switching equipment—
60,000 lines total cost approx.
Rs. 9+37 crores in  November-
December, 1975.

(i) Microwave equipment—1251 route
Km. total cost appros s, 208
crores in Noveraber, 19795,

(isf) Crossbar Switching e:|uipment—
20,000 lines tolal cost approx.
Rs. 4+ 5 crores in Juac —September,
1976.
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(b) -Yes, Sin)Global tenders-were invited

in July, 1974 for the crossbur: t
-against

~the s5th ‘World ‘Bank Telecom.
Credit.

(c) Does not arise.

Chromite lease in Orissa

j1u7. SHRI JYOTIRMOY BOSU: Will
the Minster of STEEL AND MINES be
pleased to statc :

(a) the names and particulars of parties
who have been given Chromite Mining
lease in Orissa;

(b) total lease area allotted to each
parl.y;

(¢) whether any malpractice and irregu-
larity have come to the notice of Govern-
ment; and

(d) if so, the details thereof and action
taken thercon ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) :
fa) and (b). Based on the information
furnished by the State Government of
Orissa, a statement is  attached.

fci and {(d). A complaint regarding
alleged irregularity in the renewal in
1974 of the lease of M/s. Misrilal Mines
(P) Ltd., has becn received some time
ago whigh is under examination.
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Telephone emgineering department

g108. SHRI SHYAM  SUNDER
GUPTA : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether any period for stay for
an officer of the Telephone Engineering
Department at one station has been
prescribed and if s0, how long and if
not, the reasons therefor; and

(b) the number of officers of the rank
©of Assistant Engineer and above who have
stayed in the Capital for the last more
than 5 years (inclusive of their stay in
the Delhi Telephone Distt. Reasearch
Wing and DGPNT) ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes. It is 4
years on a post and 6 years at a station.
However, Rotational Transfers are not
‘now being made as a measure of econo-
my.

DECEMBER 8, 1977
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11. ITas A W) vaqgast qITa SIS AT AT FHT & ST w1 § R aaw

FLAT

Export deal with China for pig
Iron by Sail

gq110. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether it is a fact that an export
deal with China has been finalised for

cxport of pig Author iron by Steelrity of
India Limited;

(b) if #so, the details thercof ;

(c) whether China has imposed condi-
tion that the Iron should be of a particular
Steel Plant in India; and

(d) if so, the details thereof and the
time schedule for completion of total
export of the deal ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND MIN-
ES (SHRI KARIA MUNDA) : (a) Yes,
Sir.

(b) to (d). It willnot be in the commer-
cial interest of the country to disclose
further details of this export deal, except
to metion that China has not imposed any
condition that the pig iron should be from
any particular steel plant.

o sfaw Foum tafy safufrow, 1976
T A wfew sRTm JAwT
wifafraw &1 Tt g faaw
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® FuT ¥4 w5
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TFES  # ARMEfew FAm # auw
|
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R entation from integrated medi-
cal practitioners Association Re:
Medical Council Act

g1z, DR.V.A SEYID MUHAMMAD:
Will the Minister of HEAL'FIL AND
FAMILY WELFARE be pleased 10
state :

{a) whether the Integrated Medical
practitioners Association has representoed
to Government thatsection 17 of the Indian
Medical Council Act should not be
implemented; and

(b) if so, Government’srcactiun thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
Bl PRASAD YADAV) : (a) Yes, Sir.

(b) It was decided to enforce Section
17 of the Indian Medicine Gentral Council
Act. 1970 and the sume was brought into
force with cifect from the st day of
October, 1976.

Daily Delivery facilities in Sangli

Division. Maharashtra

g113. SHRI ANNASAIIEB OT-
KILINDY : Will the Minister of COMM-
UNICATIONS be pleased to state :

{a) whether proposals are under exami-
nation to sanction 5 morc Branch Post
Offices in Sangli Division, Maharashtra,
to extend 100 per cent daily dilivery farility
and

(b) if so, the names of the places pro-
posed for such Branch Post Offices and
the time when the proposals are likely to
materialise ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) Yes, Sir.

(b) The namcs arc as fo'lows :—

1. Vetti.

2. Zolambi.
3. Konholi.
4. Ambole.
5. Petlond.

The proposals, if found justified, are
likely to materialize by 31-3-1978.

ATy § TeuT wY wnE

3114. ot wpiw: w1 §W
q4T g FATY W OFAT FH4A fw o

(F) ;a1 arerare (oA
& foor wertem @ o WY a@D Y
ITEAT AT FHIRD dgad BT W aw
BT s¥ swifEl #r SEgwear
a7 sfegw sww wwry; AW

(@) afz g, @t @ IR & §@R
T FAT  FEAR!  FA FT AR

z 7

W WA # T st (st
e e gads /1@ [ (F) AETars
Ter TEX OF {07 & gwrw H
fega &1 a8 Tr@ AwCarferET &Y
21 gafy, fawniy arest & waaR
faadt g 3fwa zmwr &, SO
W@ ARG § F7 Wg g, o3« 1+
9T & FEALAAT § AIGT AL 92T
g, FF ITAH g “AAGR HTIGF-
ad it & & fau aafw €1

() Tronfeasr  wTEr JISART
A TIF-ATT fawmm &1 494 F fau
R g g | fawriw g &
fratr s 3 THW FT & AR
giex & fau fawmr & @wmae &
FFeX & arq fa@r w@f aw # )

Compulsory retirement of officials
by G.M.T. Orissa

grr5. SHRI  RAMA  CHANDRA
MALLICK : Will the Minister of
COMMUNICATIONS be pleased to
state how many officials have been com-
pulsorily retired by the G.M.T., Orissa
Circle, Bhubaneswar during the emer-
gency and how many of them have been
reinstated so far'?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : The number of
officials prematurely retired by G.M.Tecle-
com., Orissa was nine, Two of them have
since attained the age of superannuation
i.c. 58 years. One of them has since expired.
Six remaining officials have since been
order~d to be reinstated.

o T WAL witfgar &t 7oy w6}
e foE
3116. SY THARTY TOEAT T w{T
ereey A qferre weqmr  Hay
A% TN T FA S E

(7) 7 axge fafqmes afar
€19 ¥ o Mo TR FARI WAIgaT
W @ FaR A I F Ffae
frass amT w1 afade aar gzw 03

DECEMBER 8, 1877

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VERMA) : The composi-
tion of the Overseas Employment Cell is
&g under (=
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Number

Designation of the post.
nr P“'i[ﬁ

Sanctioned

Deputy Director
Section Officer
Rescarch Officer
Senior Investicator
Assistant | .
Junior Investigator
Stenographer Grade 11
u.n.c. . .

Junior Computors

6

LDC. . .

@mr u¥T afz 3, av za%F 7971 w2

Poral ¢

20

$ xR

(&) sto  wfgar #t  rafawear
FW qF  FT FT THT § A%
Ix fFg 95 A 37 g 9% @=mH
fag faengrz o & freg 47 F4-

AL AT G R ?

Txiesy WX qfeare wsmmy
HArA A qIq G (S AngeR qaq
max ;. (F) 9% (@) 74 afafe i
fd ft sfrat 993 EIeag § @
ar @ g 1 I A 9 7 a7 Ay
F@AIE & art ¥ fgare frar s

@ R

Overseas Employment Cell

g117. SHRI K. RAMAMURTHY :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
o state the composition of the Cell known
as Overscas Emoloym=at C:il ?

Administrative Employees in the
Headquarters of Sail

3118, SHRI G.S5. REDDI : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) the total number of administrative
employees in the headquarters of SAIL:

and

(b) the total amount «f money spent
on them and on renting of vfices by SAIL
in 1976 ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
{a) The total number of regular employees
at the hecadquarters of SAIL is 223
Of these, 8g are executives and the rest
non-cxccublves.

(b) The total expenditurc on paymcnts
to and provision for employees in 1970
was about Rs. 37.44lakhs and on renting
offices abut Rs. 9.86 lakhs,



73 Written Answers AGRAHAYANA 17, 1899 (SAKA) Written Answers

Haj Pilgrimage

L .
3119, SHRI G. M. BANATWALLA :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether it is a fact that several
Haj pilgrimage ships in the current period
have sailed without their passenger
capacity being fully utilized, despite the
fact that therc wcre large number of
applications whicli were refused by the
Haj Committee;

(b) if so, the number of such ships and
the vacant seats therein; and

(c) whether Government had, inJthe
larger intcrest of the passengers, taken
up the matter with the Haj Committec,
and if so, with what results ?

THE MINISTER OF STATE IN
THE EXTERNAL AFFAIRS (SHRI
S. KUNDU) : (a) and (b). No, Sir. The
overall shortfall against the total capacity
of 10 Haj sailings for 1977 Haj was only
219. However the 4th sailing carried 238
pilgrims less than its capacity.

(¢) The Government have given due
consideration to the general problem. Haj
Pilgrims normally rcach Bombay 5 days
before their sailing. [f some do not turn
up, it is not possible completely to fill up
vacancies so causcd at the last minute.
However every effort is made by the Haj
Committee to utilize cvery sailing to its
capacity by drawing upon the pilgrims
whose names appear on the waiting list
for the current Haj season and even those
whose applications may have been rcjected
in the Qurra, if they happen to be present
in Bombay.
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Upgradation of Post Offices in West
Bengal

giz21. SHRI K. B, CHETTRI :WEll
the Minister of COMMUNICATIONS
be pleased to state :

(a) the names of the Branch Post
Offices which are going to be upgraded
in the West Bengal during 1977-78;

(b) whether the u; ed Post Offices
will be provided the facility of telegraph
and telephone;. A



&1

(c) whether it is a fact that the three
hill sub-divigions of Darjeeling District
have only a limited number of Branch
Post Offices and sub-Post Offices; and

(d) if so, what steps Government pro-
pose to take to the immediate future to
set up more Branch Post Offices and up-
grade more Branch Post Offices to sub-
Post  Oflices ?

THE MINISTER OF STATLE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) The names of
branch post offices to be upgraded in
Woest Bengal Circle during 1977-78 in
rural arcas arc: Hatgachha, Sandeshkhali,
Nazathathkola in 24 Paraganas District
under BarasatDn. Chotomollakhali, Fatch-
pur, Taldi, Bakrahat (in 24 Paragnas und-
er South Presy. Dn.; Baghamundi, Para
in Purulia Dist. under Bankura Dn.;
Balidewanganj, Batanal, Natibpur, Raj-
hatibandar in Hooghly Divn; Kamarvita
in Jalpaiguri Dist, Gopalganj in W.
Dinajpur Dist. under Malda Dn,

(b) Out of the above 15 post offices,
four namely Sandeshkhali, Baghamundi,
Para and Gopalganj already have tele-
graph/telehpone facilities. The proposals
fcr providing these facilities at the rea-
reaining 11 places are under examination.

(d) Yes, Sir.

(c) 10 more branch post offices in rural
areas are proposed to be opened in
Darjeeling District. The question of up-
grading some of the existing branch post

offices to the level of departmental sub-
offices is under consideration.
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Destruction of imported Edible Oil
at Bombay

grz4. SHRI NIHAR LASKAR : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleasced to state:

(a) whether hundreds of tons of impor-
ted edible oil got destroved at Bombay in
the European Express ship duc to defective
storage as reported in the ‘Hindustan’
daily dated 11th Aug., 1977;

(b) if so, the details thereof; and

{c) the quantity and the value of the
edible oil that got destroyed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Government's
attention has been drawn to the ncws
item which appeared in ‘‘Hindustan"”
on the 11th August, 1977 but it is not
correct that the edible oil was destroyed
at Bombay port due to defective storage.
Some tins containing the oil were damaged
in transit due to rough weather and the
contents thereof became defective.

(b) The ship, “Luropean Express” car-
ried RBD palmolein in 155 kg. tins.
In transit the containers were damaged
due to rough seas. 1676 damaged tins
were segregated on arrival.

(c) The quantity involved on account
of damaged tins is approximately 27
tonnes and its approximate value is Rs.

188 lakhs.

w=x e w
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Issue of Life Insurance Policies to Coal
Mines Workers, Dhanbad

3126, SHRI A. K. ROY: Will the Minis-
ter of PARLIAMENTARY AFFAIRS
AND LABOUR be plcased to state:

(a) whether the Commissioner, Coal
Mines Provident Fund, Dhanbad has
paid the first Premium amount of 225
accepted proposals and the Policies issued
by the L.I.C. of India Jamshedpur to the
colliery workers under the Coal Mines
Provident Fund Scheme, 1965;

(b) if not, the reason for such long
delay; and

(c) action taken or proposed to be taken
against the officials responsible for this
failure ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): (a) According to the
information furnished by the Coal Mines
Provident Fund authorities, no accepted
proposal by the L.I.C. of India in respect
of colliery workers is pending for payment
of first premium in the Jamshedpur
Division.

(b) and (c): Question does not arise.



85  Written Answers AGRAHAYANA 17, 1899 (SAKA) Written Answers g6

Wﬁmﬁvmﬁw
huﬁmm

3127. * WIS @W: AT
WA Hl 9g Ty F1 FO0 w47 OF ¢

(7) @1 wswaw #  fawwax
WL, FR1 HX qage Foee ¥
gawfas AR A @eA qaHr
safa aza g & " afz g, ar 7@
AT F®

(@) =7 fastm a9 & < &7
CICIRECIECIEE SR E SE T SRS 1C L £
frar 7% grawtas ENeE 3= G
ST TEE

(w) @t Frer A awage fedemt
§ W% €qHI G graoia SATRIA deg
e & qrad 16 gEg g fearod=
gar afz g, a1 7 fea-fFa wamT ax
gy AAT

(7) #ar 3w A1 fedfomi
W AW 99EEl U9 He g §eqTH
T OY qraAfas SHARA F+27 J 7T Y
TET A g weET ¥O Ml 7 TH
AEw{aF AN dal & (A &9 ar
= & wfgsw sufega ¥ graga o 23
&, ar

(v) afz g, @t @& @@= o%
AraAta® SAHIT F7 T @t & 7T
Frow g ?

HAX WAt A e WA (s
Tegfe e gady #w@) (F) A

(@) o () = fadm a% &
T wraqe fediom & 4 sl e
fedtom & 1 0 et st oragR fedom
T 16 8qA ¥ AU Gt ZAwE-

TGN H TR ¥ W e
(1) w7y fasror

1. §IEATYT

2. §4T

3. gH=T

4. ITEETR

(2) ®r=1 fedvom

L]



87 Written Answers

14. gU=aTa

15. TN
16. AT

FAL A9 AT AW 30 WS g
fF s ¥ o oo s
TFITIFAIGAT Y TRIGST3 |

(7) s (¥) w@yR AR FrT
fediot ® FaT a9@ 14 WHWl ¥
Tq1 # 1% Wt aTfAe A2 | grawtaE
AR fafwm wont & g
W A FEFT F HAETL IAUAL
e AT IR E |

TR qrtTE SRR W, WYL
(ToreaTr) w1 ETEE

3128. Y W@ET R @F:
FT ®AIX WA FE A FT OFAT
s

(%) @ °g 7@l F R FeT
foreed & s dmge fedr sa@-
qT (W)mmﬁnméwﬁm
em ¥ fFaw 7 &% @ ;
L EES

(') 71 @FE 9 AEEIEA
AT FIASHF AR FwE @S
WA F AR H AER forraa f&
I F aEwE 9o HEF@l g1
g FEAES T 1 1€ § AT afe
g, a1 T@H T FT g ?

e WAt W Tew wAr (s
Tfc o geaa @@ ) (%)
AT gEwtAE  EeremuT q, o
f§ qAEATE ¥ B NERCE A

‘DECEMBER 8, 1977

Written Answers 88

¥ qET gem d, fred 6 WY ¥ 2w
172 o7 & fFr @ qufa, =
vy & M @ o wremfs
RIS FT IF [FT, TR F W
AT F &g 158 faw e W@

(@) @ufady s1 w&@ o qar
FAAT @ a1 IR guar faer @,
ITH g qurx F fkav amar §

Project allowance to P&T workers in
Dandakaranya Project area

3130. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Project Allowance to
the P&T employees working in Danda-
karanya Project arca of Koraput Distriet
{Orissa) which was being sanctioned from
time to time on the basis of orders of the
Department of Rchabilitation, has not
been received yet; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEQ
SAI): (a) Project allowance for the P&T
employces working in Dandakaranya Pro-
ject Arca has not yet been sanctioned
beyond 28-2-77.

(b) For continuation of Project Allow-
ance to P&T employees beyond 28-2-77
information regarding P&T offices which
continue to be in the Project area is being
ascertained,

Smelter Plant in Balaghat

2131. SHRT PARMANAND GOVIND-
JIWATA: Will the Minister of STEEL
AND MINES be pleased to state the time
likely to be taken to start the mining of
copper ore and establishment of Smelter
plant in Balaghat District (M.P.) ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): Mining of
copper ore at Malanjkhand in Ba.lagha}
district is expected to start’at the end ©
1981, There'is no al to construct 8
smelter in Balaghat district, and the copper
concentrate would be fed into existPg
smelters elsewhere in the country.
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Discretionary powers to officers for
Communication facilities in Hilly
Area

3135. SHRI DURGA CIIAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is any proposal under
Government's consideration to give special
discretionary powers to officers for sanc-
tioming communication facilities in hilly
areas ;

(b) if so, the.details thereof; and

sc) the discretionary powers enjoyed by
for this purpose at present 7
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) No, Sir.

(b) and (c) Do not arisc.

Hill compensatory allowance in H.P.

3136. SHRI DURGA CHAND : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that the Himachal
Government  give Hill Compensatory
Allowance to those empleyees working
in Himachal Pradesh;

(b) whether it is proposed to give Hill
Compensatory  Allowange to P & T
cniplovees working in Himachal Pradesh;

(c) the details thereof and from which
date the allowance would be paid to them;
and

(d) if not, the rcasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKIIDEQ SAD @ (@) No Hill Com-
pensatory  Allowance, as such, is heing
given to the employees of  the H. P
CGovernment working in Hlimachal Pradesh.
However, compensatory allowanee to the
employces  of the State  Government
working in IL P. is paid as per H.P.
Government letter No. 6'4/70-Fun (Ree?
dated 19-1-1977. This  compensators
allowance is deemed to cover the Hill
compensatory allowance also,

(b) and (¢) Hill compensatory allowance
to the Central Govt. employees including
the P&T employees is given ac Hill
Stations which arc situated at a height
of 1000 M. or above.

(d) Does not arisc,

Auto-Exchange and Micro Wave Sys-
tem in Himachal Pradesh

3137. SHRI DURGA CHAND : will
the Minister of COMMUNICATIONS
be pleased to statc :

(a) whether it is proposed to establish
auto-exchanget and microwave system
in Dharmsala, Palampur and Chamba
in Himachal Pradesh; and

(b) if so, when the system: would be
established; and if not, the reasons. there=
for ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (8HRI NARHARI PRASAD
SUKHDEO SAI) : (a) and (b).

1. Automatic Exchanges :  Thereis an
acute shortage of automatic exchange
equipment, It has therefore not been
possible to establish  automatic ex=
changes in replacement of  existing
manual cxchanges as fast as is desired by
the public as well as the department. A
phased programme for cstablishment of
auto-exchanges is being followed. In this
programme, prioritics have been given to
State Capitals and District Headquarters,

Dharamsala and Chamba. being district
headquarters, automatic exchange equip-
ment has been programmed for them for
supply during 1978-99 and 1979-80
respectively, The exchanges are expected
tosbc commissioned during 1980 and
1981.

Palampur not being a District lhead-
quarter will have to wait for some time

more till supplics of aute cquipment get
augmented.

2. Microwave: While no microwave link
is planned for any of these stations, a
multi-channel UHL link has been planned
on the Dharamsala-Jullundur routc. This
is expeeted to be commissioned by 198o.

Another UIIF link Chamba-Dalhousie
is being plannced. This will be taken up a
little later during 1978-83 roll on plan.

Trunk traflic being low, no microwave/
UHEF link is being planned from Palampur
for the time being. However traffic is
being reviewed from time to time and a
system will be planned as soon as found
viable,

Opening of Provident Fund Office
at Port Blair

3138. SHRI MANORANJAN BHAK-
TA : Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state :

(a) the reasons for which the proposed
provident fund office at Port Blair has not
been opened so far;

(b) whethcr a number of provident fund
cases due to irregularities committed by
the employers are pending with the Comm-
issigm:r of Provident Fund, West Bengal;
an

(¢) what specific action has been taken
lﬂ Government against the maﬁmt

/s Albion Plywood for their failure to
deposit provident fund dues ?

9

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA) : (a) It has
been decided to open an Inspectorate
Office at Port Blair. An officer has been
relieved by the Regional Provident Fund
Commissioner, West Bengal to take over
charge at Port Blair. The Office will
start functioning very shortly.

. (b) and (c) The required information
is being collected and will be laid on the
Table of the Sabha in due course.

Scheme for Educating Rural
Workers

g4150. DR, P, V. PERIASAMY :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state @

{ay the salient {feawres of the scheme
initiated by the Cenwrel Board of Workers
Education for cducating rural workers ;

(b the lacations of the proposed seven
pilot proiccts ; and

(¢) whether this programme is likely
to be extened to jo centres of the country 2

THE MINISTER OF STATE IN
THE MINISTRY O LABOUR &
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINITA):(a) The broad
purpose of the Scheme is to promote
among rural workers a critical awarencss
of the problems of their socio-cconomic
enviromnent and  their rights and obli-
gations as workers, as members of the
village community and as citizens ; and
to help them to assume an effective and
responsible role in solving  their prolems.
Under this Scheme, pilot projects from 7
Regional Centres of the Board are to be
conducted in 1977-78. These projects
would cover landless labourers, agricul-
tural workers, rural artisans, lorest and
lisheries labour, marginal peasants, educa-
ted unemployed in rural arcas and tribal
labour. The topics to be covered will
amongst other things, have a bearing
on :

(§) Peasant Movement and Rural
Workers Organisations ;

(i) Rural Development and Trans-
formation ;

(iii) Social and Legislative Measures
including Land Reforms ;

(iv) Co-operative Education ; and

(v) Population Education and Family
Welfare.
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(c) if so, the details thercof and the

(b) Th= locations where the pilot
reaction of Government thereon ?

proj=cts have be:an conducted/are pro-
p¥»=i to bs coaducted are:

1. Devdholera Village

1 Ahmeadabad Re-
Distt. Ahmedabad,

gizaal Centre. THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV): (a) to (c). The
information is being collected and will
be laid on the Table of the Sabha.

2. Zamp Village Distt.
Ahmedabad.

-2. Bareillv Regional 1. Jeolikote  Distt.
Centre, Nainital.

2. Bizamau Village
Distt. Bareilly.

& g W fewr

3. Bhilai Rxgional 1. Chadahkuri Distt.
Centre. Raipur.

3141 =t INAW ;T (T
WX & FE! g FATH &7 FAT F4T
1 _]a(:}mhcdpur Regional 1. Khunti Distt. Ranch! f& 1
en

2. Being surveved,

2. Bahragora Distt.
Singhbhum,

(¥) #ar guIX W H a7 ATy
LAAG T FT AqTIT ATITA, qrAvE,

5. Mangalore Re- 1. Mangalore Distt.

_xgional Centre, South Kanara -
2. Gazinur Distt, 9T w0 A LRl
SLmogk. ¥ wfear @< #Y AR 9 AT AT
‘6. Nagpur Regional 1. Selsura Village ; ;.
Centre Distt. Wardha, q@ﬁ g ’ LR

2. Sindewahi Village
Distt. Ghandrapur,

(@) afz g, ar sadr frem
U W FAT FH T faw
HIHTT FAT FEATer 5 787 2 7

<. Tezpur Regional Locations bceing
Centre. surveyed.

{c) This will b considered on the basis

of the expsrience gained from the pilot
proiects,
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Edible oils imported from
Malaysia and Singapore

3140, SHRI G. Y. KRISHNAN :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state :

(a) whether Government's  attention
have been drawn to the news item appear-
ing in the ‘Hindu’ dated 1-10-1977 that
some consignments of edible oils imported
from Malaysia and Sinzapore into Madras
have been found to be sub-standrad ;

(b) whether the Customs and Port
H:alth Authorities have air dashed their
-samples to Calcutta for a second check
by the Central Food Laboratory ; and

FTH AW ATHT AZY FATfAET A
fafafesai & wa=q & 1 fox W,
AT AN FT AT w2 FT Farferey
T AEAEFAC QX FET ANT
&

fafre 20 & SamEA @TE@
frafam & ¥ dam oo A
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Adulteration in Grourdnut Oil

3142. SHRI G. K. JAFFFR SHA-
RIEF : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether it has been brought to
the notice of Government that adulteration
hasbeen found particularly in the Southern
States, in  groundnut oil which is a
common man’s cooking medium ; and

(b) if so, whether Government have
investigated the maticr 5 and if so, the
steps Government propose to take in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV): (a) and (b).
The information is being collected and
will be laid on the Table of the Sabha.

2912 Ls—4
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Concession offered to
Indian origin to leave sg:ﬂg.l:h:f

3143. DR. HENRY AUSTIN :
SHRI KANWAR LAL GUPTA )
SHRI K. T. KOSALRAM :

SHRI SHANKERSIN -
GHELA ; R va

SHRI C. N. VISVANATHAN .
SHRI M. KALY
Riipe s ANASUNDA-

SHRI ANANT DAVE :
SHRI ISHWAR CHAUDHURY:
SHRIC.K. JAFFER SHARIEF H
SHRI K. MALLANNA :
SHRI CHITTA BASU :

SHRI NAWAB SINGH C -
HAN : HAU

SHRIEDUARDO FALEJIRO :

Will the Minister of EXT
AFFAIRS be pleased to state : FRNAL

(a) whether it is a fact that many
people of Indian origin have not so far
accepted Sri Lanka’s offer regarding

concession to leave Sri Lanka after the
attacks on them

(b) if so, what was the offer made ;

(c) whether the Government of India
had obtained the full information about
the attacks on the Indian Nationals in
Sri Lanka and the losses suffcred by
them ;

(d) what steps have been taken by Go-
sernment to help these Indian Nationals;

(e) whether Government is satisfied
with the arrangements made by the Sri
Lanka Government for protection of
Indians there ; and

(f) whether Government propose to
send a goodwill delegation to Sri Lanka
to belp in promoting good relations ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): (a) and (b).
Yes, Sir. To the best of the knowledge of
the Gov-rnment very few persons of
Indian origin ecligible for repatriation
to India have taken advantage of the
offer made by the Government of Sri
Lanka of providing free passage and
payment of Rs. 500/- as ex-gratia com-
pensation for the loss/damage suffercd
by them during the recent disturbances
in that country.
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(c) The Government have received
information about the losses/damage
suffered during recent disturbances in
Sri Lanka from some persons of Indian
origin, who have been registered as
Indian citiz:ns or have applied for such
registration with_the purpose of eventual
repatriation to India.

(d) Their claims for compensation

have been brought to the attention of
the Sri Lanka authroities for scttlement.

(¢) The Governmentof Indiaisinformed
that the Sri Lanka authorities are taking
all possible steps to protect the Iifc‘ ar}d
property of persons of Indian origin in
Sri Lanka and to prevent the recurrence
of violent distrubances.

(f) The Government have always fav-
oured exchange of visits between the
+wo countries at various levels, However
no specific proposal for sending a goodwill
delegation to Sri Lanka in the immediate
future is under consideration.

Mineral resources in Eastern

Region

3144. SHRI A. K. ROY : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether he is aware that the rich
mineral resources in the Eastern region
of the country could not make appreciable
impact on its economy because of explo-
ration and exploitation of these minerals ;
and

(b) if so, the action taken by Govern-
ment to stop the evils and develop the
mineral resources directly concerned with
the economy of this region ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
There has been continuous investigation
and exploration of mineral resources by
Geological Survey of India, supported and

ted by the Mineral Exploration
Corporation and State Government agen-
cies in the Eastern Region. In fact,
there has been an appreciable impact
on the economy of this regioa as a result
of exploration and exploitation of the
mineral resources of the region where
the investigation and exploration of mine-
ral resources has been intensified.
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Reviewing of Agreements with
B.l‘lhnkl. -

3145. SHRI CHITTA BASU : Will
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Government consider
it necessary to review the implementation
of Srimo-Shastri and Srimo-Indira Gandhi
Agrecements now, in view of the changes
in the political situations in both th7
countries ; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a) and
{b). The implementation of the Agree-
ments of 1964 betwecen India and Sri
Lanka on Persons of Indian Origin is
under constant review at the official
level. There is no proposal for the review
of the Agreement itself. It may be added
that the Supplemcntary Agreement of
1974 covering 150,000 persons of Indian
origin is to be implemented onlv after
the 1964 Agreement has been imple-
mented,

QYT WX qIET SqAEYT THIR €A
T AR &8 faaue faast
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Development and utilisation of
Iron Ore reserves in Chirian area
in Bihmnr

3149. SHRI R. L. P. VERMA:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the Central/State Govern-
ments are planning for the development
and utilization of iron ore found in large
reserves at Chirian area in Bihar ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Due mainlv to the constraint
in the availability of scarce capital for
the Steel Sector, the Central Government
have no immediate proposals for the
development and utilisation of the Chirian
iron ore reserves.

Ancillary industries develo ped by
Bhilai Steel Plant

3150. DR. VASANT KUMAR PAN-
DIT :

SHRI GOVIND RAM MIRI :
SHRI CHHABIRAM ARGAL :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Management of Bhilai
Steel Plant have developed their ancillary
industries ; and

(b) is it also a fact that they are not
recognising the selected units as ancillaries
to their plant and developing further
ancillary industries ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) : (a)
and (b). As a result of the encourage-
ment given by Bhilai Steel Plant, a large
number of Small Scale Units have already
come up at Bhilai. producing goods that
are supplied to the Bhilai Steel Plant
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and others. Proposal for recognising some
of these units as ‘Ancillary Industries’
is under consideration of the manage-
ment.

Russia’s proposkl for a Three-
year Morgtorium on Nuclear
Blasts

3151. SHRIMATI MRINAL GORE :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether the Government have
taken note of the proposal of the Soviet
Union for a threc-vear moratoriygm on
nuclear blasts ;

(b) if so, whether Government have
considered the proposal for signing of
the N.P.T. for a limited period ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRIKUNDU) ; (a) Gover-
nment has seen Press reports to the effect
that the Soviet Union has proposed a
ban on nuclear weapon tests and a
moratorium on peaceful nuclear explosions
for a period of three years.

(b) and (¢). There is no change in Gov-
ernment’s position of not signing the
Treaty on the Non-Proliferation of
Nuclear Weapons (NPT as it is an unequal
and discriminatory treaty in its present
form.

Criticism by Health Minister
of Indian High Commissioner,
London

3152. SHRI C. K. JAFFER SHARIFF :
SHRI K. MALLANNA :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact thatthe Health
Minister of India while he was in Britain
cricised the Indian High Commissioner
at ecvery place wherever he met with
Indian and British people : and

(b) whether the Indian Government
think it proper the role of a Minister
to criticise his own Ambassador ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGADA-
MBI PRASAD YADAV):(a) The Union
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Health Minister made no public criticism
of the former High Commissioner of
India in the U.K. at any meeting during
l:;:nmlt to U.K. from 26 September,

(b) This is a matter left to the discretion
of Ministers visiting abroad and there is
normally no occasion for such criticism.

Bauxite Exploration in Surguja
district of Madhya Pradesh

3153. SHRI PARMANAND GOVIN-
DJIWALA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) what steps have been taken to
exploit the huge reserves of bauxite
in Manipet plateau in Surguja District
of Madhya Pradesh ; and

(b} is there any proposal to establish
a National Laboratory by the Councit
of Scientific and Industrial Reserch in
Madhya Pradesh for the development
of minerals and forest resources ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL & MINES
(SHRI KARIA MUNDA) :(a) A feasibility
report was got prepared by a Soviet agency
for setting up an export-oricnted alumina
plant based on Mainpat bauxite deposits.
The feasibility report concluded that the
exploitation of these deposits will not
be cconomical for export of alumina. It
was, therefore, not possible to proceed
further in the matter,

{bi The Council of Scicntific and
Industrial  Research has under
consideration a  proposal to sct
up a Research Laboratory in Madhya
Pradesh fir building up of design, enginec~
ring, development capabilities, and appro-
priate technologies, keeping in view the
requirements of that State,

F. ese Plant in Madhya
erroM!lII.;'l

. SHRI PARMANAND GOVIN-
D]all\i’?&m: will the Minister of STEtE;-
AND MINES be pleased to state whe et
the Central Governmert have formulal
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any scheme tp esteblish a fare-pergance

“plant in Madhya Pradesh for the exploi-
tation of vast deposits of Manganese in
‘the State ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
"MINES (SHRI KARIA MUNDA) :
No, Sir. '
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1 2! 3 4 5 6 7
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Agreements/Statcx ents/Frofcec’s
singed by Ministers abroad

3157. SHRIMATI MRINAL GORE :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to refer to the reply
given to Starred Question No 50 on the
16th November, 1977 regarding visit
of Ministers abroad and state :

(a) the agreements, statements and pro-
tocols signed by the Minister of External
Affairs and Deputy Minister of External
Affairs and their details; and

(b) the names of the heads and Mini-
sters of the countries who pesponded to
the invitations. issued by Government ?

THE MINISTER OF STATE IN

Lﬁrﬁ IRl\g'lNl'STRSY UOF E)fT)'ERNAL
A SHRIS KX NDU) a

the \nm; (of the Minister - ber m

Affairs duy! April-Octo 1977, to

foreign oon.:g‘-lcs the only Agrecn’: ent/

Statement/Protocol signed was the Agreed
Minutes of the Indo-Tanzanian Joint
Commission signed by the Minister of
External Affairs during his visit to Tanzania,
The Agreed Minutes contained a review
of the industrial and technical cooperation
including in the field of emergy and
hydrocarbons and trade. Specific propo-
sals to step up cooperation in these areas
were considered. The Minister of State
for External Affairs did not complete
the visit to foreign countries during the
period April-October 1977, which the
under took on Octeber 28th, 1977.

(b) The followings Heads of States,
Heads of Governments and Ministers,
who were invited during these visits,
have accepted the invitations in principle,

(1) President, Prime Minister, For-
cign Minister and Deputy For-
eign Minister of Burma ;

(if) Foreign Minister of Nepal.

i) President and Miinster inchasge
. (@) of Foreign Aﬂﬁno}uﬁfgmnhn
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Setting up of an Employment
Exchange on All India basis for
Jobs in Public Undertakings

g159. SHRI GEORGE MATHEW :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state whether Government propose
to set up an Employment Exchange on
an all India basis, for the employment
of the educated unemployed in its Public
Undertakings, on a first come first serve
basis ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) No, Sir

4
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Liberalized policy for sanctioning
experimental post offices

g16o. SHRI GEORGE MATHEW :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have issued
orders to the Regional Officers of the
Post and Telegraph Department, to
liberalize the policy of sanctioning experi-
mental Post Offices and Public Call
Offices ; and

(b) whether the Regional Offices are
following Government’s liberalized policy ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRASAD
SUKHDEO SAl) (a) A liberal policy
for sanctioning Mobile Branch Post
Offices, branch post offices intended to
be opened for purpose of expansion of
daily delivery to villages and for sanctio-
ning public call offices at certain categories
of stations has been framed and conveyed
to Heads of Postal Circles and Heads
of Telecommunications Circles for imple-
mentation,

(b) Yes Sir.

IISCO’s Jitpur Colliery in Danger
Work stopped

3161. SHRI VASANT SATHE : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether attention of Government
have been drawn to the news report
appearing in the ‘Times of India’ dt.
12-11-7% under the caption I1ISCO’S Jitpur
Colliery in danger: work stopped ;

(b) if so, what is the reaction of Govern-
ment to the various observations made
therein and what are the facts of the matter;
and

(c) the action taken or proposed to
be taken ?;

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) and (c) . Owing to strata movement
detected in and around Seam No 14 of
the Jitpur Colliery from January, 1976,
onward, production was stopped from
this seam from April, 1977. uction
from the other scams of the colliery is,
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however, continuing normally. Rechabili-
tation work at peam No. 14 has also been
undertaken. In order to study the problem
of strata control, full-scale scientific investi-
gation has been taken up with the help
of Central Mining Rescarch Station,
Dhanbad A report has also been submitted
by the Central Mine Planning and Design
Institute, after a special study into the

ound movement of Seam No. 14
Technical help was also sought from
experts in this field from Poland, A team
of four Polish experts has recently arrived
at Jitpur to study the problem and suggest
a solution.

In so far as Chasnalla colliery is con-
cerned, action has been initiated to
recomnission the deep mine. An Advisory
Commitiee has been constituted to advise
on the future exploitation of the minc,
consider the safety aspects and suggest
the type of work to be undertaken. The
two Reports of the Court of Inquary
constituted to invesligate the accidents at
Chasnalla arc under consideration of
Government. A rcquest has been made
by the Minister of Labour and Parlia-
mentary Aflairs to the Leaders of the
various Partics in Parliament to nominatc
a representative cach to examine the said
Reports and advise Government on the
kind of follow-up action to be taken.

Indians holding British passports

q162, DR, HENRY AUSTIN : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that Govern
ment have written to the various countries
to intimate the number of Indians holding
British passports, in their countries ;

_ (b) if so, how many countrics have
mtmated the same ; and

. (c) the total number of Indians residing
in the foreign countries having British
passports ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) : (a) to (c). No letter has
been issued making specific enquiries
about Indians holding British Passports
but the Ministry of External Affairs is

vouring to ascertain the total num-
ber of persons of i igi

abroad.  Replies arc awaiteds. B
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Health scheme on the pattern
of United Kingdom

3166, DR. BAPU KALDATE : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that Govern-
ment have under consideration health
scheme for the general public on the
patterns of the Health Scheme now in
practice in United Kingdom ; and

(b) if so, the details there of ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a): No,

(b) Does not arise.

mm“twmn

3167. SHRI S. S. SOMANI: Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government’s attention ﬁas
been invited to the report appearing
in the ‘Rajasthan Patrika’, dated the
7th November, 1977 that administration
of preventive vaccines to the children in
Bilara town of Jodhpur District has.
resulted in suppuration of hands of children
in the age group of 4 and 5 years ;

?

{b)} whether this has happened because
the date of use of these vaccines had
expired ; and

(c) if so, the number of such children
and whether Government propose to
direct the Rajasthan Government to order
an inquiry into the use of such medicines
and punish the people responsible for this
incident so as to create a sense of satis-
faction in the people there ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAYV) :(a) to (c).
The report of the Rajasthan Government
has been called for and suitable acton
will be taken on the basis of the report,
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3169. SHRI D, D, DESAI : Will the
Minister of STEEL AND MINES be

pleased to state :

(a) whether any recent evidence has
come to light that the Chasnala mine
disaster was due to faulty maps; and

(b) if so, Government’s reaction to it ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) : (a)
and (b). Presumably the Hon’ble Member
has in view certain statements made by
Shri Bagchi, Director, Central Mining
Research Station, Dhanbad, which app-
cared in a section of the Press on the 11th
and 12th November, 1977. Shri Bagchi has
denied some of the statements attributed
to him. On the question of faulty maps,
it seems that Shri Bagchi had merely stated
that as far as he knew, the Chasnala acci-
dent was ‘““due to mine plan of the old
workings not made up-to-date and not
properly co-related”’. This was apparently
his personal view, not based on any in-
dependent scientific study.

No new evidence beyond what is con-
tained in the Report of the Court of
Inquiry set up under Justice Shri U. N.
Sinha has come to the notice of Govern-
ment,

g & Iemaw A afg
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(4) S T ST

1 2 3 4

(%) W@ greaEr wEE
mrorferfas 15 1 16
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23 1 24

(@) wawm wEwY

afs fafew 19 — 19
arofafes afax 3 - 3
RN T 8 - 8
Ffaes fafes 30 — 30
60 — 60
() ZTEEImEEY 72 2 74

Size and price of postal covers

3174. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMUNICATIONS
be pleased to state :

fa) whether the Postal Department is
‘guing to publish two sizes of postal covers,
big and small; and

(b) if so, whether there is any defference
in their costs ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD

SUKHDEQO SAI) : (a) and (b). Such a

proposal is under consideration of the
P&T Department,

Tropos Communication Link

3175. SHRI P. RAJAGOPAL NAIDU:
‘Will the Minister of COMMUNICA-

TIONS be pleased to state :

(a) whether the Union Government
'have entered into an agreement with
Soviet Russia to establish impos Commu-
nication Link  in April, 1977; and

(b) if so, whether it has becn establis-
hed ? §,

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAl): (a) Yes, Sir. An
Agreement between the Governments of
India and the USSR was signed in New
Delhi on 27th April, 1977, for the cstablish-
ment of a Troposcatter Communication
Link for handling telephone, telegraph,
telex etc. traffic between India and the
USSR. :

{b) The project is estimated to cost
Rs. 3.90 crores and is scheduled to be

completed in 1g8o.

Application of Employees providem
fund and Miscellancous provisions
Act, 52 to factories employing less
than 20 Regular Workers

g176. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state :

(a) whether Employees Providsnt Fund
and Miscellaneous Provisions Act, 1952,
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applies only to the factories employing
20 or morc pcrsons;ge

(b) whether the wvarious courts are
interpreting the words 20 persons as
persons in regular course of cmployment;

(c) whether the owners of the factories
are taking advantage of these interpreta-
tion to cvade application of the Act by
employing less than 20 regular employees
and the remaining as casual; and

(d) if so, the steps contemplated by
ent to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): The employees’
Provident Fund Authorities have inti-
matedas follow:

The  Employees’ Provident Funds
and Misc. Provisions Act, 1952 applies to

(a) every establishment which is a
factory engaged in any industry
specified in schedule I and in which
twenty or more persons are em-
ployed; and

(b) to any other establishment employ-
ing twenty or more persons or class
of such establishments which the
Central Govt. may, by notification
in the Official Gazette, specify in
this  behalf.

The Act will not however apply (a) to
an establishment for a period of 3 years
in casc the employment strength is 50 or
more and for 5 years if it employs 20 or
more persons, from the date on which the
cstablishment is, or has been set up, or
(b) any establishment registered under
the Co-operative Socicties Act (2 of 1912),
or under any other law for the time being
in force in any state relating to Co-opera-
tive Societies employing less then fifty
persons and working without the aid of
power.

(b) The Hon’ble Supreme Court has
held in the case of Mjs T.S. Hariharan
that employment of a few persons on acc-
ount of some emergency or for a very
short period necessitated by some abnormal
contingency which is not a reuglar feature
of the business of the establishment cannot
be included for computation of employment

strength under section 1(2) of the E.P.F.
and M. P. Act, 1952.

(c) and (d). Certain cases of evasion
have been noticed. With a view to checking
evasion the enforccment staff has been
instructed to be vigilant.
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Oper iz g «f Pcst Offices in Gujarat

3177. SHR] FRASANNFHAI MERTA:
Will the Minister of (OMMUNICA-
TIONS be pleased to state:

(a) whether new Post Cffices are also
likely to be opened in Gujarat;

(b) how many new post cffices bave
becn opened during the current year;
and

(c) how many Post Offices will be
opened during 1978 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI FRASAD SUKHDEO
SAD): (a) Yes, Sir.

(b) 41 post offices have been opened so
far during thc current year (1977-78)
out of a total target of gr1.

(c) g8 post cffices are proposcd to be
opencd during 1978-79 (upte 31-3-79).

Opening of hospital under E.S.IS. in
Garden Reach Area, Calcutta

3,78, SHRI JYOTIRMOY LOSU:
Will the Minister of PARLIAMENTARY
A¥FAIRS AND LAICUR be pleased
to state:

(a) whether he has reccived any com-
municaticn with repard to openirg of a
hospital under ES1S in Gaiden Reach
Area, Calcutta, which is mainly inhabited
by industrial workers; and

(b) if so, the acticn taken therecn ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAEOUR AND PAR-
LIAMFNTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Yes.

(b) The Employces’ State Insurance
Corporaticn who were asked 10 leck into
the matter bave reported that they had
takcn up the mattar with the Government
of West Bengal, who are respensible for the
prvision of medical care under the ESI
Scheme in that State. The State Govern-
ment have informed the Corporation as
follows:—

A 300-bedded ESI Hos ital_has al-
ready been started at Budge-Budge. A
proposal for construction of another
250-bedded Hospital at Thakurpur 1
being processed. It is expected that
the above mentioned two hospitals will
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cater to the needs of insured persons
in Garden Reach area, which is not far
off. However, the feasibilitv of opening
another hospital at Garden Reach area
is being examined by the State Govern-
ment.
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Sale of 30,000 tone of iron skull scrap
to Kanoi Industries Private Limi-
ted by Durgapur Steel Plant

3183. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether by an agrcement about
30.000 metric tonnes of iron skull scrap
{ladles and Mixer Spouts) was sold to
Kanoi Industries Private Limited, Cal-
cutta, bv Durgapur Steel Plant, Durgapur
— Woest Bengal;

{b) if so, the¢ details thereof and the
total amount of recovery and removal
made so far by the said Company; and

(¢) whether the authoritics have ob-
served that the Company is unwilling to
fulfil its contractual commitments and the
action proposed to be taken against the
said Kanoi Industries Private Ltd.; Cal-
cutta ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes,
Sir.

(h) On the basis of a tender, the mana-
gement of the Durgapur Steel Plant
agreed on 14-2-75 to scll 30,000 tonnes
of iron skull scrap (ladles and Mixer
Spouts) to M/s Kanoi Industries Private
Limited, Calcutta at the rate of Rs. 415
per metric tonne, exclusive of excise duty,
sales tax and other charges. The purchaser
was expected to pay the revised price in
the event of revision of F.O.R. Rail Head
price of pig iron. The duration of the
contract was 18 months, The ecarnest
money of Rs. 1 lakh paid by the party
was converted into security deposit with
the commencement of the contract. The
party failed to lift the cntire contracted

Quantity within tle stipulated time. The
total lifting by the parly wis about 8520
metric lonnes,

(c) The party has failed to honour the
contractual commitments. A letter has
been sent to the party by Durgapur Steel
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Plant pointing 01.:1: its failure and neglect
to comply with the contractual obligations.
The letter also states that steps are being
taken for sale of materials at its risk and
cost and any shortfall from the contracted
rate suffered due to such resale will be
to the party’s account. The management
of Durgapur Steel Plant propose to take
action against the party as per the terms
of the contract.

Settlement of disputes with workers
of U.P. handicrafts

3184. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR

- be pleased to state:

(a) whether the Central Government
and the Central Labour Commissioner
had dirccted the Government of Uttar
Pradesh to scttle its disputes with the
workers of U.P. Handicrafts in the year

1976-77 3

(b) if so, the reaction of the State
Government in the matter; and

(c) whether the disputes have since
been settled and if so, the details there-
of ?

TIHE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (¢). The
matter falls essentially in the State sphere.
No such direction was given by the Central

+ Government or the Chief I.abour Com-
missioner (Central).

Rise in Royalty of Minerals in Bihar

3185. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that the State
Government of Bihar have urged the
Central Government to reduce the period
of four ycars to two yecars for the purpose
of reviewing the rate of royalty of mines;

_(b) if so, the reaction of the Central
sovernment and dctails thereof;

(c) whether the State Government have
also reported that large number of mines
are being exploited by some unauthorised

P"l'{ons without any payment of royalty;
ang

. (d) if s0, the steps proposed to be taken
o the matter ?

vnHE MINISTER OF STATE IN THE
{INISTRY OF STEEL AND MINES
(SHRI KARTIA MUNDA): (a) Yes, Sir.

(b) The provisions of Section g(3) of
the Mines and Minerals (Regulation and
Dcvelopp'ncnt) Act, 1957, provide for a
change in the royalty rates on minerals
only once during a period of 4 years.
This is considered reasonable,

(c) State Government had drawn the
attention of the Department of Coal to
cases of unauthorised mining consequent
to stay orders granted by the Supreme
Court after parties had filed writs, chal-
lenging the Coal Mines (Nationalisation)
Amendment Act, 1976. The stay orders of
the Supreme Court were subsequently
modified.

(d) The Central Government has ad-
vised State Governments including the
Government of Bihar to take appropriate
action in the light of the latest modified
orders of the Supreme Court.

Complaints regarding telephones in
Patna

3186. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased 1o state.

(a) whether the number of complaints
against the system of working of telephones
in Patna have been rising during the past
six months;

(b) if so, the nature of complaints and
the corresponding figures of such complai-
nts in the previous year; and

{c) the steps being contemplated to
improve the working of telephones ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{(SHRINARHARI PRASAD SUKHDEO
SAI): (a) There has been some increase
in number of complaints during monsoon
period but with onsct of fair season,
number of complaints have come down.

{b) The complaints are generally in
respect of working of telephones. Month=
wise figures for complaints during last six
months as well as figures for correspond-
ing months in the pervious year have been
given in the annexure.

(c) To improve the working of tele-
phones, steps as detailed below are being
takeni—

(i) A phased programme for check and
overhaul of internal and external
plants has been undertaken. 509,
of the subscribers’ instrument and
fittings have been planned to be
overhauled this year and the re-
maining 50%, will be covered next
year.

(i) Special attention to repeat faults are
given to minimise the complaints.

(i) Underground cables are being gra-
dually pressurised to reduce cable
faults during rainy season.
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Bauxite deposits in Sarguja District of
Madhya Pradesh

3188. SHRI GOVIND RAM MIRI:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) the steps proposed to be taken to
explcit the large bauxite deposits in the
Manipet plateau of Sarguja District
(M.T.);

{b) whether the Council of Scientific
and Industrial Research propose to set up
a national laboratory in Madhya Pradesh
for the development of mineral/forest
resources; and

(¢) whether the limestone and bauxite
deposits in the State have been reserved
for exploitation in the public sector;
and whether there is any proposal to ex-
ploit them in the near future and if not,
why private sector should not be allowed to
work in these areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) A feasi-
hility rcFort was got prepared by a Soviet
agency for setting up an export-oriented
alumina plant based on Manipet bauxite
deposits, The fezsibility report concluded
that th= exploitation of these deposits
wWould not be economical for export of
alumina. It was, therefore, not possible
'ypry=~=d further in the matter. At present
:’here is no proposal to exploit these de-

0sits.

I 'b) Ta» Council of Scientific and
A iuitrial Rsssaech is consid=ring a pro-
P3al ts sat un a Research Laboratory in

Madhya Pradesh for building up of de-
sign, engineering, development capabili-
ties, and appropriate technologies keeping
in view the requirements of that State.

(c) Certain areas having limestone and
bauxite deposits in Madhya Pradesh have
been reserved for exploitation by the
public sector keeping in view the current
and future requirements of the public
sector stee]l and aluminium plants respec-
tively. Such reservation of areas is, how-
ever, reviewed periodically.

Oautstanding Telephone Bills

318g9. SHRI V. A. SEYID MUHAM-
MAD: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the names of persons against whom
telephone bills to the extent of Rs. 10,000
and above are outstanding as on 1st Octo-

ber, 1977; and

(b) whether in each case th= telephone
has been disconnected and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI): (a) and (b). Information is being
collected and will be placed on the Table
of Lok Sabha in due course.

Telephone bills of Cabinet Ministers
and ceiling of calls.

3190. SHRI V. A. SEYID MUHAM-
MAD: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the tatal amount of telephone bills
in respect of telephones at the residence
of Cabinet Ministers for the period April
1, 1977 to September 40, 1977: and

(b) whether any ceiling limit is placed
on the use of telephones by the Ministers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI): (a) The total amounts of Telephone
bills in respect of Telephones working at
the residences of Cabinet Ministcr}a: for
the period from 1-4-77 to -77 areshown
in tll)xcc enclosed s‘tta;‘znc:'?t?-% jgw bills for
local calls included in the amounts are
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still to be issued. Trunk Call bills are
not covered for the period upto 30-9-77
in respect of all the telephones,
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(b) So far as the P&T Department is
concerned, no ceiling limit is placed on
the use of Telephones by the Ministers,

Statement

Total amount of Telephone bills issued during the period from 1-4-77 to 30-9-77 in respect
of Telephenes working at the residences of Cebinet Ministers.

Amount
(In Rs.))
1. Prime Minister | ) . . . . 30,222. 10
2, Communication Minister . . 21,064° 10
3. Energy Minister . . . . . . . 19,706, 40
4. Agriculture & Irrigation Minister, . . . 26,683 50
5. Petroleum & Chemical Minister, . . . 40,843 16
6. Commerce, Civil Supplies and Cooperation Minister - . 17,011 95
7. Labour & Parliamentary Affairs Minister " . ' 11,349° 25
8. Railway Minister . . . . . . + 12,001 85
9. Education & Social Welfare Minister , . . . + 5,666 go
1o. Defence Minister . . . . - . . 27,139° 00
11. Industries Minister . - . . . 6,630 95
12. Information & Broadcasting Minister . 10,343 00
13. Finance Minister . . R ) . . 11,194 65
14. Home Minister s e e . 16,377+ 80
15. Law, Justice & Company Affairs Minister . . 4,127°95
16. Tourism & Civil Aviation Minister . . . " 18,516+ 83
17. Steel & Mines Minister . . . . . 7,737 00
18. Rehabilitation and Works & Housing Minister . 6,438 20
19. External Affais Minister . . . . 15,691 90
20. Health & Family Welfare Minister . . . 39:472° 25

J——1

Nurses going abroad for employment

3191. SHRI V. A. SEYID MUHAM-
MAD: Will the Minister of HEALTH

AND FAMILY WELFARE be pleased to
state:

(a) the total number of qualified nurses
who have left India for employment
abroad during 1976 and 1977: and

(b) the steps being taken by Govern-
ment to stop this emigration of qualified
nurses especially of these who have been
trained at public expenses ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) 151 Nurses were
selected in 1976 and 610 Nurses in 1977
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for employment in developing countries of
Asia, Middle East, Africa and Latin
America. However, it is not known "as to
how many have actually left. Moreover,
these figures pertain to nurses sponsored
by the Government of India and do not
include the particulars of those who may
have left on their own.

(b} A ban was imposed by the Midistry
of Health and Family Welfare on forward-
ing of applications for assignments [rom
medical, para-medical and nursing stafl’
to register their names in the panel main-
tained by the Department of Personnel and
Administrative Reforms. The ban was
also made applicable to the cases where
applications had already been forwarded
to the Department of Personnel and Ad-
ministrative Reforms and the candidates
had heen selected {or foreign assignments.
However, the position is being reviewed
and the deputation ol nurses abroad is
being allowed onlv where such deputation
is considered by the Ministry of External
Afairs to be in the interest of our political
and economic relations with the country
concerned. Sclection of nurses by foreign
agencies is not allowed as a matter of
routine and the Ministrv of External
AFairs have been advised to include a
representative of the Ministry of Health
and Family Welfare in the Recruitment
Roards/Committees  of  th~  Recruiting

Agencies,

Shares of American Corporation in
Indian Telephone Industries Ltd.
Bangalore

q192. SHRI V. A. SEYID MUHAM-
MAD: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the International Telephone
and Telegraph Corporation of U.S.A.
holds any shares in the Indian Telephone
Industries Ltd., Bangalore; and

b} il s0, what steps Government have
taken to ask the American Corporation
to relinguish its shares ?

THE MINISTER OF STATE INTHE
MI‘Q’IQTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAD: (a) International Standard Electric
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(}oyporation, New York, which is a sub-
sidiary of International Telephone and
Telcgrs;nph Corporation of U.S.A., hold
shares in the Indian Telephone Industries
Ltd., Bangalore.

(b) The terms for taking over of these
shares by the Government of India are
under negotiation at present.

Pending passport applications

3193. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of applications for pass-
ports pending in various passport offices
as on %1-10-1977;

(b) the number of applications that
were pending on 31-10-76;

(c) what steps have been taken or are
proposed to be taken to clear the arrears
in the passport offices; and

(d) is therc any difficulty in providing
additional staff for clearing the accumula-
ted arrears of work in the passport officcs,
if so, what steps Government propose to
take to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). A statement is laid on the Table
of the House giving hoth the total number
of applications pending as on 31-10-1977
and those pending on 31-10-76. The total
number of applications which are not
complete with all particulars art stated
in Col. 4 and which of those applications
complete in all particnlars pending dis-
posal arc shown mn Col. 5.

(c) and (d). To cope with the increased
flow of applications, Government have
added to the nine Regional Passport Offi-
ces 247 clerical posts. In the ten months
(January- -October, 1977}, there has
been an increase of 51 per cent in the
number of passports issued, compared to
the corresponding period of the previous
vear. Government is watching the situation
and will take further appropriate measures
as and when necessary.
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S. No. Passport Office No. of Total Number of
applica= No. of complete
tionsfor applica- applica-
passports tionspend-  tions
pending  ing ason  pending
on 31-10-77 for over a
31-10-1976 month, as
on
31-10-1977
1 2 3 4 5
1 Ahmedabad . 11,524 22,400 21.684
2 Bombay 13.064 26,931 11,082
3 Calcutta . 2.727 5.403 1,656
4 Chandigarh 20,420 44.071 29.422
5 Delhi 15.785 39.173 - 21.985
6 Ernakulam . 46,539 - 1.02.453 80.480
= Hyderabad . 7377 24.892 10,543
8 Lucknow . 10,275 17.892 11,431
g Madras . : . . . 14.924 37.606 32,465
1,42,635 3.21,760 220,748

Works Committee

3194. SHRI K. RAMAMURTHY : Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Works Committees are
not at all required to be constituted in the
States of Bihar, Madhya Pradesh, Maha-
rashtra and West Bengal (p. 138 of the

Ministry’s Annual Report, 1976-77);
and
(b) the steps bring taken by the

Ministry to get this information from these
States ?

THE MINISTER OF PARLIAMBN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Works Com-
mittees are required to be formed under
Section 3(1) of the Industrial Disputes
Act in these States.

(b) The State Governments of Bibar,
Madhya Pradesh, Maharashtra and West
Bengal bave again been requested to
furnish the information quickly.

Pilot Courses for advanced skill
training and instructor traimimg
for women

3195. SHRI K. RAMAMURTHY : Will
the Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased 10
state:

(a} the names of three trades in which
pilot courses for giving advance skill
training and instructor training for wo-
men have been initiated in March 1977;
and

(b) the places where they have been
set up and the number of women to be
trained ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND;LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
Advance skill training courses were intro-
duced on a pilot basis in the National
Vocational Training Institute, New Dclhi
in May, 1977. The trades so far introduced
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and the nurpber of women trained/being
trained in the courses are as follows:—

Regular Courses:

Advance Skill Training in Dress

Making . . . 71
Advance Skill training in Em-

broidery and Needle Crafts 22
Instructor training courses in

Cutting & Tailoring . . 49
Dress Making 16
Secretarial Practice | 7

Inthetwo Regional Vocational Training
Institutes for Women set-up at Bombay
and Bangalore, only basic skill training
courses in the three trades wiz. (1) Dress
Making. (2) S~cretarial Practice, and (3)
Flctronics have been introduced during
this vear. Acdvance skill training courses
are proposed 9 bhe introduced in the same
trades from Auagust, 1978,

Fellowship in advanced training
institute for Electronics and
cess instrumentation, Hyderabad

3196. SHRI K. RAMAMURTHY : Will
the Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

fa} th= r=asons for not availing of 20
Fellowships provided in the Advanced
“Traiming Institute for Electronics and
Process Instrumentation, Hyderabad in

1976; and

(b) how it is claimed in the Ministry's
Annual Report, 1976-77, that this Institute
‘became functional from January 196
when the Project Manager was in position
only for a month in January 1976, a
consultant was there from July—Ocwober,
1976 and a Domestic Electronics Expert
was in position only from June 1976 ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LAROUR (SHRI
RAVINDRA VARMA): (a) As per the
provisions in the agreementsigned between
LL.O. and Government of India, 20
Fellowships provided in the Project
Docniment are to be availed of in a phased
manner in 4 batches of 5 each—2 batches
in 1975, one in 1976 and one in 19757-

re is also a provision in the Project
Document for a Study Tour to Sweden
and other countries by the Director and
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Project Manager, to precede the above
fellowships, in order to acquaint themsel-
ves with the facilities available in similar
Institutes in other countries and also (o
locate training places for fellowships of the
national stafl. However, as the LL.O.
did not provide a regular Project Manager
the joint Study Tour was proposed to he
undertaken by the Director only.

2. Due to various administrative diffi-
culties, the tour was delayed and could
be undertaken by him only in 1977. t.e.
between 11-4-1977 and 3-6-1977. The
Director submitted his report which gnger
alia, reccommended fellowships for 4 officers
of the Advanced Training Institute, Elec-
tronics, Hyderabad in the first instance.

3. Contributory factor for the delay in
the utilisation of the fellowships was that
" these fellowships wers 1o he awarded to
the staff of Advanced Training Institute,
Electronics, Hvderabad. who had hardly
completed their probationary period of
"2 years, Under the general conditions of
deputations abroad, such officers could not
" he considéred for foreign training as they
had not completed 5 vears service in the
"Department. This necessitated obtaining
relaxation of the normal rules, which also
" ook time.

4. The present position, is that, after
- satisfving all the general conditions and
formalitiecs the first batch of 4 officers
from the A.T.I. Electronics have been
nominated to I.L.O. for availing the fellow-
- ships, The remaining 16 Fellowships are
proposed to be availed of in due course,

(b} The Institutr was set up in June,
“1974 with certain nucleus staff to take
preparatory action for conducting the
various courses, The first training course
was started in January, 1976 with available
indigenous equipment and local staff and
collaboration of the Electronics Corpora-
“tion of India Ltd., Hyderabad. The
absence of Project Manager or the Experts
throughout 1976, did not come in the
way of running of short-term courses with
‘the available facilities.

-Manufacture of spurious Himacycline
Capsules by Himco Laboratories,
. Sonepat, Haryana

3197. SHRI O. P. TYAGI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply
given to Unstarred Question No. 5159
-given on the 28th July 1977 re: Manufac-
ture of Spurious Himacycline Capsules by
‘HIMCO Laboratorics, Soncpat (Haryana)
and state:
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(a) the names of the medicines which INI
have been .maanacturcd by M/s. HIMCO M{[\%Es%s %T;‘El}iclgils.%gril{]% Tl‘I'T&F:
Laboratorivs, Sonepat (Haryana) since MILY WELFARE (SHRI JAGDAMBI
1973 up tn date; and PRASAD YADAV): (a) and (bl A
(b) the dates on which the licence for statement giving the information is_en-
closed. o

making the said drugs was granted ?

Statement
Serial | Name of Medicines Date on which licence
No. to manufacture the
medicine was  given
by the Government
of Haryana
1 2 a 3 FE e
1t Anaurine Comp. Tab. B.P.C. , . . . 30-3-70
2 Predinosolene Tab. LP. . . . . . Do.
3 Dexamothasone Tab. . . Do.
4 Himco-Suep Caps. , . Do.
5 Acetylsylicylic Acid . " . . . 28-3-70
6 A.P.C.Tabs.1.P, . . . . . . Do.
Sanidon Tabs. . Do,
8 Chloadiazepoxide Tabs, U.S.P. . . . . Do.
g Chlorpheniramine Tabs. USP . Do.
to Ferrous Sulphate Tabs. , . . R Do.
11 Chloroquine Phosphate Tabs. LP. . . 14-1-74
12 Diedolydioxy-quinoline Tab. LP. . . . . Do.
13 Sulphanilamide Tabs. (Vet. YB Vet. C. . . Do.
14 Phenylbutazenc and Amidopyrine Tab. N.F.I. | Do.
15 Himco Cough Tabs. . . . Do.
16 Oxytetracycline Tabs, USSRP , . . . Do.
17 Ampicillin Caps. B.P, . . . . . R . Dao.
18 Chloramphenicol Caps. USP - . R . . Do.-
19 Sulphaguanidinc Tabs. ., . . s . Da.
20 Sulphadimidine Tabs. , . . . . . Do.
21 Analgin Tabs, USSRP " . - . Do.
22 Paracetamol Tabs. B.P ., ., ., . . . Do.
23 Nivagin Tabs, . . . . . . : . Do.
24 Calcium with Vitamin D. Tabs. . S . Do.
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1 I 2 3
-

25 Apamide Tabs.._ 26-2-76
26 Himpayrine Tabs. Do.
27 Himalgine Tahs. . : Do.
28 Calcium Gluconate Tabs. . 14-1-74
29 Phenobarbitone Tabs. LP. . 14-1-74
30 Pepsotab Tabs, . . 25-8-75
31 Elbutapar Tahs . . . 26-2-76
32 Ascorbic Acid Tabs, LP. , . . . 14-1-74
33 Himco-Besules Caps. - - Do.
34 Tetracycline Caps. I. P, . . . Do.
35 Chlorpromazinc Tabs, HC . . . 26-2-76
36 Phenobarbitone Sodium Tabs - . . 14-1-74
37 Dexamin Tabs . . . . . . . Do.
38 Diphen-hpdramine Caps. . . - . Do.

Dismissal of telephone employees in
J & K State

3198. SHRI BALDEV SINGH JAS-
ROTHA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of telephonc employees
serving in J&K state who were dismissed
from service during emergency giving
reasons, and length of service of each
employee; and

(b) the steps taken to reinstate them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI): (a) Nil, Sir.

(b) Does not arise.

Withdrawal of India’s beaunty queen
from World Queen contest

3199. SHRI K. RAMAMURTHY:
SHRI M. R. LAKSHMINARA-
YANAN:

Will the Minister of FEXTERNAL
AFFAIRS be pleascd to state:

(a) whether India’s beauty queen has
been withdrawn by Government from the
world Beauty Queen’s contest; and

(b) if so, what is the reason or any
policy decision has been taken over this
1ssue ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). Miss Veena Prakash’s participas
tion in the World Beauty Quecen’s contest
organised by MECCA in London was not
sponsored by the Government of India.
Asthecontestantsincluded a South African
participant also, we did advise Miss Veena
Prakash to withdraw from the contest as
a mark of our protest against the racially
discriminatory policies followed by South
Africa. The Government of India is glad
that Miss Prakash followed this advice.
Qur consistent policy has been to maintain
boycott of racist South African regime in
diplomatic, commercial, economic and
other fields in view of its policy of racial
discrimination and its denial of fundamen-
tal human rights to majority of the people
living in South Africa.

Planning of earth stations for 80s to
Monitor Satellites

g200. SHRI G. S. REDDY: Will the

Minister of COMMUNICATIONS be
pleased to state:

(a) whether a number of earth stations
have been planned for the 8os to monitor
satellites; and
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(b) if so, details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAT): (a) and (b). There is a proposal
under consideration of the Governme=nt for
setting up one Earth Station for monitoring
-missions from satellites. The details are
being worked out.
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Visit to Austria by Minister of Exter-
nal Affairs

3202, PROF. P. G. MAVLANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether he had planned and even
announced a visit to Austria sometime in

May or June this year;
(b) if so, whether he did visit Austria;
(c) if not, why not;

(d) whether he proposes to visit Austria
at an early date; and

(e) if s0, when and for what purposes ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VA]J-
PAYEE): (a) to (c). 1 had planned to
visit Austria during the 3rd week of Sep-
tember 1977, but owing to a sudden indis-
position the visit had to be cancelled. I

met the Austrian Foreign Minister in New

York during my visit to the United
Nations and explained to him why the
visit had to be cancelled. The Austrian
Foreign Minister appreciated the gesture.

(d) and (e). Yes, Sir, the visit will be
scheduled according to mutual conven-
ience. It is at the invitation of the Austrian
Foreign Minister and is expected to stren-
gthen bilateral relations.

Ministers and Officials went to Middle
East

3203. SHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the names of the Ministers and
officials who visited Middle East countries
during early 1976;
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(b) how many of them paid custom duty
on the valuable presents received by them
there and how many deposited those pre-
sents in Tosha Khana of Government;

{c) is it a fact that C.B.I. made an
inquiry against the Ministers and officers
for not depositing the valuable presents with
the Government; and

(d) if so, what is the report of the
inquiry and what action has been taken
on it ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) A list of Ministers
and officials who visited West Asia from
January to June 1976 on financial sanctions
issued by the Ministry of External Affairs
is placed on the Table of the House.

(b) No scparate record is maintained
by the Department of Revenue of customs
duty collected on gifts. All gifts received
were deposited/reported to Toshakhana
and thereafter retained as provided for
in the rules.

{c) No, Sir.

{d) Does not arise.

Statement

List of Ministers and O ffiicers. for whose visits sanctions ueve issved Ly Minishy of
External Affairs, who visited Middle East durine Jenuan—7Fire. 1976

Date Countries visited Names

Dr. V. A. Scyid Muhammad. Minister-

Iran (Dcligation accom- 1. V.
in-waiting.

panving President of
India)

Yne ofi—30. 1976 .

2. Shri K. Balachandran, ICS, Secretary
to the President.

g, Shri K. L. Dalal, Additional Secretary,
" Ministry of External Affairs.

4. Shri S. K. Bhutani, Joint Secrctary
Ministry of External Affairs.

5. Maj. Gen. K. Surendra Singh. AVSM.
MC Military Secretary to the President.

6. Shri H. S. Vahali, Chicfof Protocol,
Ministry of External Affairs.

7. Shri A. M. Abdul Hamid, Press Sece
retary to the President,

8. Shri Akhtar Alam, IAS, Spl. Assistant
to the President.

9. Dr. R. K. Caroli, Physician to the
President,
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Date Countries visited Names

10. Shri N. N. Virmani, Joint Deputy
Director., Ministrv of Home Aflairs.

11. Shri B. N. Barooah, Private Sccretary
to the President.

12. Shri K. L. Dhawan, Private Secretary
to the President.

13. Shri P. A, Mohd., Spl. Assistant to the
Minister of State for Law, Justice &
Company Affairs.

14. Lt. R. Talwar, IN, ADC to the Presi-
dent,

15. Capt. L
President.

A Siddigui, ADC to the

16. Capt. A. K. Vasisht, ADC to the
President.

17. Shri D. B. Bhatia, Scction Officer
(Tours).

18. Shri Daryao Sinch, Personal Sccurity
Officer to the President,

19- Sub. Maj. D. B. Thapa. JCO, ADC to
the President.

20. Shri Chaman Lall, Protocol

Officer.

Liaison

21. Shri T. 8. Ashok. Photographic Officer.

22, Shri D. S. Jagei. Personal Assistant
to the President,

23. Shri M. L. Tiwari, Technical Assistant
(Dispensary).

2. Shri Abdul Majid, Valet,
25. Shri Musharral Ali. Valet,
26. Shri Abdul Malik. Valet.
18—25 March, 1995 Bahrain, Abu Dhabi and Shri F. 5. Dewars, Joint Seerctary, Ministry

Muscat (Inspection of External Affairs.
visit)

Survey of minerals in- the country

g2ng. SHRI BALDEV SINGH JAS-
ROTHA: Will the Minister of STEEL
AND MINES be pleased to refer to the
reply given to Unstarred Question No.
648, on the 17th November, 1977 regarding
excavation of minerals at Pharakh, J. & K.
and state:

(a) the criteria for the survey, develop-
ment and excavation of mines in the
country;

(b) whether it is not the function of the
Ministry to develop survey mines not only
in Bihar, Orissa and Assam but in the rest
of the States, specially the backward
Statc.s like J.&K., Himachal, so as to
provide opportunity for the development
of these States, by excavation of the hid-
den wealth;

(c) whether there is any criteria so as
to debar the Central Government to make
survey in States also when no Constitu-

tional legal bar is there for the Govern-
ment; and
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(d) whethey; Government are aware of
the iron mines at Pharakh in Tehsil Reasi
of Jammu, Maldi near village Ranka in
Doda District and near Salal and Rajauri
in]. & K. ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The cri-
teria for survey of mineral resources are
based on programmes scttled after dis-
cussion and wide ranging consultation by
the Central Programming Board of the
Geological Survey of India, wherein repre-
sentatives of concerned State Government
authoritics, public sector corporations
engaged in mining and mineral resources
development, and technical experts out-
side of Government are associated, Simi-
larly, programmes of survey by State
Government authorities are scttled by State
Programming Boards. The criteria for the
development of mines and mineral based
industries are as per the requirements in
the country in line with the priorities
laid down within the frame-work of the
Five Year Plan, export possibilitics, and
the economics of the mining activities and
mineral based industries.

{b) The Central Government agencies,
in particular the Geological Survey of
India and the Mineral Exploration Cor-
poration undertake the survey and investi-
gations of mincral resources in the country,
These are: supplemented by similar surveys
and investigations by State Government
agencics. Where mincrals fall within
Schedule I of the M.M. (R&D) Act. the
development of mining and  related
activities is undertaken by Central Govern-
ment corporations. For all other minerals,
development is undertaken either by State
Government agencies or by private mine
owners,

(c) Mo, Sir.

(d)' Iron ore occurrences and old
workings have been reported in J. & K.
Anantnag, Riasi and T.adakh districts.
However, there has  been at iron ore
mining in the recen! pastno Pharakh,
Maldi. Salal and Rajouri.

Indo-Nepal Relations

3205. SHRI CHITA BASU:

7" SHRI K. LAKKAPPA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) what are the major unresolved
Problems between N and India;

(b) the steps taken by the Government
to resolve those in order to promote
cordial relations ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) and (b). India
enjoys warm, friendly and good-neigh-
bourly relations with Nepal which are
based on traditional, cultural, geographic
and numcrous other links which bind the
two countries. However, problems relating
io the matters of trade and transit facilities
for Nepal, joint harnessing of water re-
sources, ctc., arc constantly under review.
When Foreign Minister visited Nepal
in July, 1977, positive steps were taken to
further consolidate Indo-Nepal relations,
remove misunderstandings and reinforce
trust and confidence between the two
countrics. The Foreign Minister has al-
ready made a statement in Parliament on
26th July 1977 on the results of his visit.
As has alrcady been announced in the
Press, Prime Minister is due to pay a visit
to Nepal between December g-11 and it
is expected that this visit would be a further
contribution to strengthening the friendly
and good-neighbourly relations. to mutual
benelit, between India and Nepal.

——

Correction of Answer to Unstarred
Question No. 682 dated 17th Novem-
ber, 1977 rc. Central Assistance for
Building Hospital in Kota, Rajasthan.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): In Unstarred Ques-
tion No. 682 put in the Lok Sabha on
17-11-1g77 it was asked by Shri Chaturbhuj
as follows:—

“(a) whether the Central Government
propuse Lo provide special assistance
for building a hospital in Kota,
Rajasthan; and

(L) if so, the details thercof ?”

The reply to parts (a) and (b) of the
Question was inadvertently given in the
aflirmative. In fact, the Government of
India have no proposal for the grant of
assistance for the building of a hospital
in Kota, Rajasthan. Duec to some clerical
error, the reply already sent is exactly the
opposite to the actual position.

It is proposed that the correct reply to
the question may be read as under:—

“(a) & (b). No proposal for the grant
of assistance by the Central Govern-
ment for the building of a hospital
in Kota is under considaration.”

a—



159 Written Answers

Correction of Answer to Unstarred
Question No. 731 dated 17th Novem-
ber, 1977 rv. Criteria for Population
Project in Districts of Bihar.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): In Unstarred Ques-
tion No. 731 put in the Lok Sabha on
17-11-1977, it was asked by Dr. Ramji
Singh as follows:—

(a) the criteria fixed by Central Govern-
ment for selecting districts under
the second India Population Pro-
ject;

(b) the names of the districts recom-
mended by the Government of
Bihar keeping in view the above
criteria;

(c) whether Government propose to
take any decision contrary to the
above criterion as well as the re-
commendation made by the Govern-
ment of Bihar;

(d) if not, when this scheme will be
enforced in the above districts of
Bihar ?

The reply to part (c) of the Question
was given in the necgative. It is proposed
to claborate the reply already given. The
reply to part (c) of the question may be
read as follows:—

“(c) No. However, the entire matter is
under consideration. A final deci-
sion shall be taken in consultation
with the World Bank when their
Mission visits India to appraise the
Project.”

SHRI KRISHAN KANT (Chandigarh) :

Sir, before we go to the next Item 1 would
like to make a submission that there was an
important question today about Lohia’s
treatment, which could not be taken up.
We would like to submit a notice for
discussion and we would request that, since
this is an important thing, the Minister may
agree.  (Interruption).

MR. SPEAKER : When the notice

comes we will consider it.

st wwr e e (faeer w=T):
¥ oY z@ g § 99T Q9T 47,
afFq w9 &1 wara wrEr-EiE g
gIW gy & WU gAT §, sEfaU
7z e W g aFar " #wa &
ag fadza AT wgar g v ag g
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0TS TE W7 9F1, FEivC Wal ARy
o aifgar & a1 & ot fowd @,
SEF Mo @a |

Wtaw & (Jafar ) : wsw
WEIeq, B0 @ifgdr & ATt ¥ AT &
AT a1 | HAT AT q AT Farw faav
g 3w % g & fr ag fod Eeg
#Fr oo A w@dr sy ¥
FATA g WTAT G FY A FT AfeH
AT E—WTT WTHT HUE FY AGH *
ToTT 2 €

arey st qfeare wwamer SRy
(st T ATCEAw)  : Wemw WEIET,
¥ g oo dag & amRa ¥
wWd ¢ o wemIE R W@
g9d & ) TH gFa" H{ STHT WYIT-
gr§  wer T« wey, foraer W s
ag feegm Ay w1 #ifag, &
qr femwww & faw dwe g &
ar ag e g fs

a whole day should be devoted to this
issue.

MR. SPEAKER (Madurai) : I have
heard from both sides, but you have
forgotten two other factors: one is the
Speaker and the other is the Business Ad-
visory Committee. We will consider any
requcst that comes: there is no difficulty
aboutit.

SHRI R. V. SWAMINATHAN :
Yesterday the discussion on the Bonus
Amendment Bill was postponed by the
Deputy Speaker at 3 v'clock saying that it
would be taken up today. But, in the
revised List of Business for today, I am
unable to find that subject.

MR. SPEAKER :
tomorrow I believe.

SHRI JYOTIRMOY BOSU {Diamqnd
Harbour): Sir, I have given notice
about a very important and serious matter
from the point of view of the countrys
cconomy. 1 insist that the matter be
brought up on the Floor of the House and
the Government be directed by your good
self to give a reply. This is about the
Kohinoor Mills, the Kapadia’s and the
Central Bank of Bombay. They have given
overdrafts to the tune of about. ...

It is coming up
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MRjPEAKER : That question is
coming up: we chmnot have it twice.

_ SHRI JYOTIRMOY BOS8U :- I am
just making a submission. This is an ime
portant 1SSUC. e o ’

MR. SPEAKER : Every issuc is im-
portant.

SHRI JYOTIRMOY BOSU : [do not
know from where we will get the money
to run the Lok Sabha if our economy is
handled in this manner. It used to be a
leading national bank....

MR SPEAKER : No, No: the matter
is going to come up. It is not on the
Agenda now: it will come up at the appro-
priate stage. Not Now.

SHRI JYOTIRMOY BOSU : You do

not understand the seriousness of the matter.

MR. SPEAKER : I do ynderstand. I
can only have my understanding and not

your understanding. "

SHRI JYOTIRMOY BOSU : The
two erstwhile Reserve Bank Governors and
*he Secretaries of the Banking Department
under orders of the erstwhile Prime Minis-
ter’s son gave an overdraft to the Kapadias
by committing a fraud on the bank.

MR. SPEAKER : The matter is com-
ing up. We cannot have it twice over.

SHRI JYOTIRMOY BOSU : In

what form?

MR. SPEAKER : You will know it
from the Secrctary. I cannot answer it
just now because I do not remember it.

SHRI JYOTIRMOY BOSU : I have
made a mention yesterday. I waited for a
further communication from you. Surely
you take up other issues which have no
relation with the country’s economy or
matters which are not so important. 1 beg
of you not to throttle this serious ssue
where a premier nationalised bank has
I(;Js;r its capital base becuause of this over-

ratt.

MR. SPEAKER : If you make the

submission now, thereafter the question
will become unnecessary.

SHRI JYOTIRMOY BOSU : As you
deire, I will keep quiet. o

REE BRI T L O

2012 LS-g.

12.06 hrs.

RE. CALLING ATTENTION NO-
TICES.

(PROCEDURE)

78 ag frae aom & f o e
I F EE WEET SWE T
femr & afe wage # woer fire
FaM FEEE A X W gy
¥ g fawm ¥ QAR s fawr
¥ g ww fa¥ & e 3 wefiew
X Ay MFae M ow
@ =17 ¥ foar or w1 INH a3y
faar ar & == & =W fawmr Y
sfacer fredt & 1 7w wifwr eaw
F ot gw g1 gafew mia awEear
1 FAE @ F fag g & fag
sAfa & o1g 9%g IW FT ITAT A
o i frer g ag T wmew
e SEr sEw w1 & afe AR
seT F1 T FT forur srrar &y ger
& o W, F A ot &
M AT AEA AR FAC A X E,
JEF a A ¥ om0 FT o1 faaw &7
¥ orHfed FET ARAT § )

st wAlgy W ( FYT ) -
WeIH NEEd, Ug S S WHew
e WAl g, 39 &% faw o
gwa Frmw weww 1 Afew faar
W, I9 7 g arw fowr a1 fF 5w
fawmr #7 7 SR § S9 T IWE W
qQyoAT IR ALY T o
® freTer fear T § WX W feardie
FT fear o &1 s wifer @
W @ R g, SuHE e O
frar. & fw s faww 1 o0 W@
fma e e aT g
SN N BT AW, L. 4T FATR
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[ T w]

e fae #§ o) 9w w6t T fgem
® AN ¥ AT I AL § | W

WERA, a8 qga &Y @f@d qeX
... (wawam, | )

MR. SPEAKER : I am on my legs.
Anybody wanting to discuss anything about
questions may kindly come over to my
Chamber and we will discuss it. Here
I cannot give you answers becuase I do not
remember what happened to your ques-
tion. Therefore, if you want to discuss
anything you arc always welcome to my
Chamber for discussion. }f necessary,
we can revise it. Certainly we will
do that but here I am not in a
position to give answers because many of
the things are decided by the Secretary
and, even if I decide, I cannot remember
t. Therefore, there is no point in your
raising it here at all.

St RAgT W™ . 4g  ®9A
T 2 WA A famr ¥ A=Y
feqedz & ak # 5 37 § Iwq 7O
e AfFT w1 S&r A AT @
3B WM FAE@IZPL! WH
g fawm  facgw ek @ g4
W & q9 I g, gW ¥ ar% fown
g1 .. (oaem)

44 4
§97.
|
bt
3
3
9,
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TER s 7 e @ 2
W g @A g sEeta & feed
WAt e ot g % oy ol @
2 TT AT Y AT 4 R A
f&ar

MR. SPEAKER : It is better that
you come and discuss. If you ask informa-
ton for the last 30 years, that question
will be disallowed. The Rule provides
that the question which cannot be easily
answered will not be answered. Nobody
can collect information for the last 30 years,
Probably the office has helped you by re-
ducing it to three years. If you do not
want, you leave the question because 30
years will not be allowed at all.

St TRAT LEAET ;T T
F AT AT T A a4t 5 foew
AW a6t § g0 T THTA FHATA
fest % 9% § R s F W
M R 2?7 mH e faar
™o

MR. SPEAKER : Anybody can come
to me and discuss with me.

12-1T hrs.
PAPER LAID ON THE TABLE

ANNUAL REPORT OoF ALL INDIA INSTITUTE
or MepicaL Scmwces NEw DELHI por
(1976-77)

THE MINISTER OF STATE IN
THE MINISTRY OF fHEALTH AND
FAMILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) : I beg to lay on
the Table a copy of the Annual Report
(Hindi and English versions) of the All
India Institute of Medical Sciences, New
Delhi, for the year 1976-77 under Section
19 of the All India Institute of Medical
Sciences Act, 1956.

Placed in the Library, Ses No. LT-12g6/77]
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z2.32hys,

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

REPORTED DISTURBANCE IN A KANPUR
TexTiLe MiLL

SHRI KANWAR LAL GUPTA (Delhi
Sadar): I call the attention of the Minris-
ter.... (interruptions)

PROF. P. G. MAVALANKAR (Gandhi-
nagar) : I am on a point of order
regarding item No. 3, Calling Attention
by Shri Kanwar Lal Gupta and others.
My point of order is this—if you read the
contents of the subject—

“to call the attention of the Minister of
Home Affairs to the reported disturbance
in a Kanpur Textile Mill lcading to the
killing of five persons and action taken
by Government to avoid the recurrence of
such incidents.”

You are asking the Home Minister to
reply to this Calling Attention. But this is
a State subject of law and order. How
could the law and order which is a State
subject can become a subject for Calling
Attention here ?

Tt should be addressed to Minister of
Labour because this is a question ..

SHRI KANWAR LAL GUPTA : 1
also addressed to the Minister of Labour.

PROF. P. G. MAVALANKAR : I
am quite in agreement with the seriousness
of the subject. I support the subject.
We must discuss it. But once we start
discussing law and order problems of States
this will create problems of all kinds.

MR. SPEAKER : May I satisfy you?
I am telling you what it is. The question
was addressed to the Labour Minister.
The Labour Minister said that the Home
Minister would reply. It is a matter bet-
ween them and not a matter for me.

PROF. P. G. MAVALANKAR : As
You yourself said just now, many hon.
members did address this Calling Attention
Specifically to the Minister of Labour and
Shri Gupta says he also did so, How could
the Minister of Parliamentary Affairs and
Labour decide on his own without your
consent? Because Government has joint
rezponsibility, therefore, he can pass it on
10 the Home Minister, that cannot happen.

MR. SPEAKER : Why not?

PROF, P. G. MAVALANKAR : No
“Specially because if it is & subject of labour,
€ the Government of India came in but
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if it is of law and order, it will be dealt
with by U.P. Government. How can
this come? This is my point. I want
your guidance, otherwise it will become a
bad and wrong precedent, open to all
kinds of criticism.

(Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): You were pleased to that
although the matter was originally :ﬂ::rmd
to the Minister of Labour, the Minister of
Labour decided that this... .,

MR. SPEAKER : Not decided, he
requested the Home Minister.

SHR]I SHYAMNANDAN MISHRA :
This is not a matter between the two
Ministers, It relates to the Constitutional
division of functions between State Govern-
ment and Central Government, Parliamen®
cannot intrude into a sphere wnich belongs
to the State Government, It is for the
Chair to decide. This cannot be remitted
to the Minister of Home Affairs. 1t should
have been bandled by the Minister of
Labour. There should not be any inter-
ference or intrusion into the affairs of the
State Government,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): This is not
being dealt with by the Labour Ministry
and therefore I am constrained to make a
few observations with your permission.
There has been no attempt on the part of
the Labour Ministry to decline to take
responsibility for anything falling in this
Ministry’s jurisdiction When this Calling
Attention Notice came, I submitted to you
saying that in this matter the appropriate
Government is the Uttar Pradesh Govern-
ment, and not the Central Government.
Labour Ministry functions at the Centre,
and there are also Labour Ministrics in
the States. As you know, and as the House
knows, there are distinct, appropriate
governments, to deal with different matters.
Here the U. P. Government is the appro-
priate  Government. Two matters are
myolved: One is the labour situation.
The other is the lJaw and order situtation,
which resulted in the death of 11 people.
As 1 submitted to you, thc appropriate
Government in both cases is the U.P.
Government. In case it is thought that
the Law and Order situation had to be
dealt with or there should be some reference
to it, it is for you to decide. If you want,
I am quite prepared to answer the question
or my respected and junior colleague, the
Home Minister muld"be willing to answer
it :
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MR. SPEAKER : When the matter
cxine up, I th t'it relared to Laboyr
Ministry, I decidéd that it can be admit-
ted because, I thuoght, labour problems
are dealt with both by the Centre and the
States. After I allowed it, I got a
le:i~r from the Labour Minister saying
tha: it is a State subject. I said that T had
allowed it. Thereafter, evidently between
the Home Minister and the Labour Minis-
ter, they discussed among themselves, and
decided that it should be replied to by the
Home Minister. It does not matter who
replies. So far as I am concerned, I have
admitted it only as a labour question. [t is
also the responsibility of the Government
so far as law and order is concerned. There

are two aspects, one is law and ordeer
the other is the labour aspect. The Home
Minister could deal with both these aspects.

St TOET AR (FIYL ) - HASqA
TR, WY [ACATFT T | TR
qE W THE AT A a1 G § #HK
¥ gawt A FT ATATE. . (swEwE) |
WE Ak # uw fawm & as ¥ @
FAAT WAT ITET | §AT A &
Tg I T TG & TG, AR FHEH
A am g afFa & guwar g fFoaw
fawm &1 av® ¥ W @waer s
TfRT |

MR. SPEAKER: Thisis the fourth time
when you are raising the same ques-
tion. Therc is no point of order. I heard
you. . What is the point?

st WAYET @t : WoTeT WRIEd,

SEVERAT. HOXN. MEMBERS : rave.
'MR. SPEAKER : Allof vou stand up.

¥} am sure yvou remember it. I shall come
to you later.

sft worqEw frafQ (@elrerane ) -
woaw g, o A o gy e
FRTT T A AL AR & T T
| B T, fewr @ WK 377 &Y
qfm & 4 fasr afer w< fan
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T | W T ARG AT AT FT ATH
war § Wi A fae ¢ fs @
Wt sl & 9w 5 & T q@

MR. SPEAKER : This is according to
ballot. You must read the Rules and you
must familiarise yourself with the Rules.

When many questions come, thereisa
ballot.

Mr. Kanwar Lal Gupta.

SHRI KANWAR LALGCUPTA : Sir,
I call the attention of the Minister of
Home Affairs to the following matter of
urgent public importance and request
that he may make a statement thercon:

“The reported disturbance in a Kan-
pur Textile Mill lecading to the killing of
five persons and action taken by Gov-
ernment to avoid the recurrence of such
incidents”’.

THF, MINISTER OF STATE IN THF.
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) : Sir,
the unfortunate and deplorable incidentsin
the Swadeshi Cotton Mills, Kanpur, on
the 6th instunt, have caused understand-
able concern.

According to the reports received from
the Government of Uttar Pradesh, on in-
formation having been received that the
workers of the Swadcshi Cotton Mills had
gheraoed two officers of the Mill, vir.,
S/Shri B.N.K. Ivengarand B.P. Sharma;
the local police 1ed by Superintendent of
Police (City) and Additional District
Magistrate reached the spot.  As sonn as
the Magistrate and the police party em-
tered the mill premises to have a dialogue
with the workers in order to rescue the two
officers, the workers who were more than
1,000 in nuniber surrounded the magistrat®
and the policc party and attacked them
with brickbats, iron pieces, iren rods.
heavy angle iron pipes, acid and even fire:
arms. Meanwhile, someworkers dragged:
away S/Shri Iyengar and Sharma to 2
nearby building. S. P. (City) was seri-
ously injured with a brickbat along with
several other police  personncl. When
tear gas shells and lathi charge proved
ineffective and the mob continued to attack
with greater violance, the Addi.tional Dis-
trict Magistrate ordered the police to open
fire. The State Government have inform=
ed thatsofar:g deathshave been ™
excludi t.hg two officers of the Mill

S/Shxi lyengar and,
b?au]::lly beaten to death on the first floor
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of the nearby building to which they had
he@ removwed by the workers. ‘A number
of injured persons have been admitted to
"hospital. 230 workers involved in rioting
‘had beefi arrested by 6th. December and
the Mill had been closed for a week, The
Uttar Pradesh Government have intimated
that the situation was under control and no
further untoward incident had been re-
ported,

According to avaiiable information,
Swadeshi Cotton Mills, Kanpur, had been
unable to make full and regular payvment
of wages to their workers for  some
time and the labeur had been feeling
greately agitated over ahis issue, There
was a similar incident of gherzo of  the
Manager of the Mill on 26th Ocicher 1977
which was lifted on the morning of 28th
October 1997 after the State CGovernment
assured the pavment of the wrears of
wages.  The State Governmment are re-
ported to have given Joans Lnounting 1o
Rs, 28 50 Jakhs to the Mill for paesmient
of arrears of wages and the Collector,
Kanpur, had also appeinted a Receiver
with limited powers to supervise the hnan-
cial transactions of the Nilll. They had
also attached certain shares held by this
Mill in another Company which they were
trving to dispose off in order 10 realise
their dues as well as for payment of arrcars
of wages. We have been informed that
the State Government were making all
possible efforts to secure to the workers
their legitimate dues.  In this background,
itiseven more unfortunate that the workers
should have chosen to take the law into
their own hands and resorted to serious
acts of violence,

The recurrence of such incidents can be
avoided only if all concerncd exercise
accessary scll-restraint and attempt to
secure the redressal of their grievances
through due process of law.

ot $aT T T WEAY WERRA,
9% St AT FTA9T X gL 2, AT 0F
Tgd I IASTE 1 FE WENI A 4
AT WA @I 91, Al #! TATg
T & W 9 WK ST T HrR_Ew
W 99 w@r 9T | WK §Wg @A 9
M ¥ FHEEr &1 9w, ar e
T I A A | Ig FAA OF
Mewefee wfwez 7@ & W1 5
TR ¥ ogwr g | urfemErg AR
W & Y QYW gE el oW &
WA Sar ol g ST ST
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W R, O ¥ o v a
T AR amEe R g W
Fraw ag @ 6 gk &w § OF Sexfiyes
T @ fow % 39 xfcafoey wr
wifre § oK Y & a9 7@ O
IO a1 o mfww &, o ag arfe
F ATgaT g B SHmAET & fefafes
R A T g A @ e
ST FT SATH qg ATfgd F7 ¢ fF gww
frn fexexfow & a5 2, ok =7
feq st sfea Mt ¥ feRexfug
# AFL I F SF @ AT | T A
F1 AMfad F F fqQ 2w ¥ =13 avw
AT AT q0F F HYT HoWT FA0 07
4 Fifow g1 @r &, w® ag daRS 1
VHA Y, AT WE qT 4G AT FT
TET WG 1 zEfAY gArd A #
W AR ¥ R WRT aw g #y
IEW @, ATfE  TEY Seesw @er
T g

WA HTRE TF T
Uraifaw #1 a3t § 9od1 Faemgy ST
affge, demafefadvm & i
F AR FE@T 90U, AT WX
FT A FO TR, AT Ay W
g@r  arfgw | qEA ST FET Areww
ger 2T §, W I¥ AT 9 T
&t frar ST &, a1 9w & ag o
QU HIET  WIEEH UE g1 qwT 2|
¥ #&r WG 1 4 9T AEAT g
F gsamaat A 751 ¢ 7 O
909 #1  UOE AGl FET g, 39
fequmea s<dt & | w@P SwE wE
T & W A1 U AT & aEewT
€ T g, AT I WIHW FT A
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[ #F aTx Ta]
R @ e @ oy, o f A
ot =rfee

T TE TE@ ¥ FT T g
26 WEIAL, 1977 ®Y AF I TF HIAT
gt Nt f&F 27 wwqgEw, 1977 ®
Ieee W e A ot 3 & 9@
TEAT ATEAT § —

“ About 3,000 agitating workers of the
Swadeshi Cntton Mills today  virtually
seized the Mill and gheraoed its Mana-
ger Mr. K. P. Agarwal demanding
arrears of wages for the past one month.
Mr. Agarwal was allegedly stripped
and beaten up with iron rods by the
violent workers who would not allow
the police to intervene. They are
holding Mr. Agarwal to ransom near a
tankcloseto the main boiler. They
have threatened to throw him into the
boiler if the police intervenes. The
gherao which began at g-30 AM had
not been lifted until midnight tonight.

Though Mr. Agarwal was bleeding
no medical aid could be provided to
him b=cause of the violent attitude of
the workers armed with all sorts of
weapons. The District  Magistrate
reached the spot on hearing the report
but they were not able to do anything
becaus:: of the violent attitude of the
worker.a who have occupied the vantage
points threatening to resort to violence.”

g 9w § FOT 3T AEAT 0@y A7 AT
i mamad s gl & aw
STaw 4, 37T F wogdy faadt ey
4t w1 ag A aw@ araw @ & go die
TEAHT ¥ M FRALSTAATS 39 T %D
&Y faerar oY feu ¥fFm 9 ok Y 3w
qr AR ag W fear 97 awar 9v )
mq‘r{oﬂ'oﬁ'ﬁr&oﬂ'ﬁatﬂ'm
a ag Wfersrasar g AF A
g1 5 e @7 ARy |
o7 IF AMFT J AIrET § AGT
F ag Fedt T A wIfEgg )
FfFa gaaag s wRFR T
ZEY @rar  FA AT T H
&7 7 qmme 9 9E9 7 g0
FO ! Igd g A O FLAE A
AR ot Faf ?
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waisk IoFg ag § frow
FiAqLE § g AW N, IJT R Iw
AT AMfQY | AT AT fr ¥ &
T IeT AE f F R
Tl Mifewr A A e faw
% gsfeafomm & Wt wfgsrd &,
Fax & oft wiafafa & s g F
afgardr g o Fagaudife aw
feaar o FidegwEe 3T ¥ @er
X, Fam ) 2, e Al
qEX T T a1 9w fad S
@ @Y frar s, s oW w94
Hifew ag AT ?

@O I g M emd e wew
HAT AW g, Wifawl  F wew
T ...

g Wt (st wew ) - & oF
AT WTE WIS ST STEAT § ¢
A fra @ FAR & o
I ¥ qiaar & mewa g ofew
a9 I FT AT gRIT AT WE
FA AT

I do not bnow wheth er a speech should
be allowed or only a cl arification should be
sought.

MR. SPEAKER : Mr. Minister, in
Calling Attention, our rules provide for
certain preliminary remarks. Of course,
he has far exceeded it. There is no doubt
about it,

W WAT /I (A T AT {
HqAAE AT ST & g AT Avgar g
T ¥at cadw g, fofacd, i
arfas o &, worgeoft & wmod e
fedfigaer #fava< ¥ gramg< Ty &,
T T F1 wEamd fefr gfeEse
et ¥ wIEAY oy St gw F WL
W AT G .. (sgEwwrw) L.
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g g ifcms ¥ ¥o
wET & faers daw A w1 g
™ frar g, SfFw sg o & wrh
AR AT A F IR AAT 7 {FIAT
M A ™ fwar ?

staow fag @ WA AR,
a1 agad ¥ A dvoEl A qE
# gragrar, ¥ 39 ¥ QUIAAT dgEa
g f& g stoiae twwifefafedt ==
T Fr g A fF  dgw wEEEe
#1 | 47, 39 faafes § 7a i "4
¥ A & F1fam & afFa 7w
¥ g g m fegm fafady &
TaTg A AT AT AE & IAKT HATH
2 famr mar

AT ATAAE A< AT AT T T AT
HIHTAT I & AT, QT HEH E,
QAT FT AASS 95 Sfawa 1 IAHT
Fg1 18 gfF aa s Y oon-
a9 A8 g Tifgr W dEET A
N Bfew wH g 1 T E
A e ¥ F afy TUw @ F7
AT gFA W, TEEEe At @
FMTTFT | 24 TFTELH 26 WHAT
aw @1 few o ammae AT FT AT
fear mar, 4w w2 @ O} &
fear mar 1\ AT awA TwEAT N
e fefese Afaede o\ @t oar-
f&rs 7 aga gwamr | @ A A7
fawmr #7a & foa fassa wsr =
gr 1 w7 fefgwe dfsezd @
Taras 2 faar & owmw & S
frems 39w afi| & T@mar &
3T FY TATHE J@AT qTAT FL IR
I gredt F1 fefg fear | waag
T AT 94T IH ILEE TAAAE FY
T FTATEr FAT ATEE A9 IEY
T afew w@ aewmgwm R fF
™ T FEwETT ww W' 8
TEEE o aed § ) Tnfew

agr arré lﬂ'( FEAE G gE, 8-
LAE SIS B 1 B S AAART
foar & gwdr dr AT SEA fwar
AL FT ZAIE FA F fAw | I
oF wifeaqaizacfaar sAfuas
gsfezsa & fag, agume  faac
$FAET & | AAGAz qyfAer & o
TETRE § IR & g # g wifen
ar Afea 37 wrefmw g,
gufeeee=g, W &1 g o & o
qg W 0% AHEC & gUe #¢ faar
o & oft qwm s g 3,
ITET TF AT WX § IEr
Wt dfremit fem wtg @ @
T @ 1 IEE W EeRT
W &\ AR Igw o FraArE
FW & | GG 289TE TAT W
THAE ¥ A e A S g
IWT Ao ¥fav 2 ey fe
®e Tz #T A g9 98 W
N TRRTY 9T amr g feeoftr
Wz TaAAT ¥ 28 @ &9C 2 faU )
I8 F TG IR A AarE g foer
o TEEHT FT FEAT oF 397 far
2 o ag iR gum, & wifews
F T qFTF AT | AT
ftﬁi’ﬂglﬁ’ﬁt{oﬁo@o # W
qFT FC & T FAfew  aw feer
TE& & 9T W FIEEEART
qFSHT FUF FAT A ¥ qU | Afeaw
HTF T, FIET vl §B & @ av |
agr aF f& e g o T
ffd T RT 1 | F amenR A0
I AR FI AW A, T B
T F I W FTaeg T @ ar
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[ ot

Qoﬂot{qo%mﬁﬂﬁ'{w
ot Yo SR TR s T o
Srar oAl &< far 0 AT Ee
gUT SHIT TH ® @A HEAW S
% §, ARG Farg L AT @Y
WY wrfgy, IF F A9 gHERT gMT
e, gw Wy st & few 7 fedt
T F1 arfrer w1 g7 a1 fow
g ¥ f& ameaw feor wan S«
fs TaAdz T EE E @ d—
28 AT ¥qq1T T frgrar AR oF
TFEAL &1 qF F< fzar a1 7 faw
& gwawifar ¥ Afes 7 i amw-
T fem agfed aw@ Fasw
T fear wrgFar 1 W W
119 wft w1 woaga @
urfiay #1 fireware F<w a2 1 g
gafied fr9a Few N qw
wrafar sk fear 1 tgodte
FT wEqATT X ATAT TW@T AR AAX
I Fawday weRwe 5 @
JE # gTEgdt 2 dRkards
FET AT F@ F fAu waARe
F UHAET R IHAR T HEATH
FN, S@Afer FW@  FEAT 92q
afer do1 Famm AT A FEr, &
TaAHE FATHE G U F7 347
Z gt &mi o #1 f& dww &
qUq  FIA AT F FavAATT =T A
gY Jmay # T F

ot watfersia &g ( TTEwOR gTER):
qmw & fag Sifeg

ot we fag ;& ¥ faw o &t
& FET G}

it Wiy Wy v e fo
& wit Aew oy o, S
R

Wit wew Ty« # 7 wET A @
A% @A g iR dwme sTm
F1 gfaures & #& @ &
FAIRH WU ogEd g wAm
frat &, =g U< F &N, T IMCF—
f& = #t femgts wwm &, R0
TR A FEAT g AET AH
W AR T A T dwar g 0

SHRI KANWAR LAL GUPTA: 1
asked two questions, firstly whether he will
call a mceting and secondly about an
independent enquiry.

MR. SPEAKER : That is a matter for
the Government to consider., You have
made your suggestion,

SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Speaker, Sir, Mr.
Kanwarlal Gupta tried to bring politics in
an ordinary matter like this. He wanted
to see a black cat (which is not existing)
in a dark room by a blind man. He want-
ted to compare democracy with dictator-
ship and this Calling Attention is rightly
directed to the Home Minister,

Mr. Gharan Singh is very dearly called
not as Charan Singh, but as “‘Commission
Singh'. I want him to appoint if not a
Shah Commissinn at least a ‘Shahanshah”
Commission to inquire into these things.

The U. P. Government is under the
Ministry of Home AfTairs. I want to
know whether he is going to dismiss the
U.P. Government. Inspite of onc months’
notice that was given they did not do
anything.

T §1 7 F&@T —AG qA-AA
#g aw g7 agt  faemm, oY ag @0
FW, W@ AW F 9@ 91 I H
WET ATCAT AT §, ¥ F1 WG|
T ¥ AT AT AT ASAT fY | AIG
F UF FUT F@T 37 qr—
¥y —

One-third is paid by {Government. He
has not stated specifically whether that
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one-third s distributed to the labeurcrs

or not and whether that money is with

the aswessor or if it has.really gonc to the

pockets of the labourers. Supposc even

the Home Minister of the country is not

?n.icl any remuneration or threc months.
s he going to tolerate it?

MR. SPEAKER : Butsurely he is not
going to murder an ybody for that.

AN HON. MEMBER : He has got
-other sources.

SHRI M. RAM GOPAIl. REDDY :
He is a Chaudhuri Saheb like me. Heis a
man with landed property and he can
maintain himselfl. But if an ordinary
labourer is denied his wages and when the
mill management is misappropriating all
its funds by selling its shares to other com-
panies, the labourers may not get anything.
This has prompted the labourers to become
violent. I want to know whether the
Minister agrees with this view. Suppose
the management sold their other shares
also to other people and declared that they
are bankrupt, I want to know from which
place the Minister is going to pay their
wages or whether he is going to recover
from that bankrupt man. [ also want to
knowwhat is the propertyheld by the Kan-
pur Mill. It is improper o blame the
labourers. This labour union is being led
by Mr, S, M. Bancrjee, the greatest trade
union leader of this country and if that
man leads a movement, it cannot the
violent unless and until it is provoked by
police and local officers just to blame the
previous Government and other people.
That is why, I want Mr. Charan Singh to
2n into this and Aind out whether the State
Gowvernmenthasspousored any illegal men,
the Janata Party people, to go and insti-
rate the labourers because they have lost
one seat there and they are going to lose
anuther seat very shortly. That is why
they want to create disturbances in that
State so that they can make capital against
the Congress rule by saying that Congress
people are behind all the sabotage and other
acuvities.

=t e fag . ooy wEiRg, AE-
i faa ¥ faeelt &1 fow frar s
FOfF o4t Faaw @ eI A
faslt g @ @ afew =mw @
WAt § faosdt @ @ € |

T § FwAwA fag &1 faw fEwam
W AG aamw § & wr@rarfe
TMT A IFarRIE W Q@ R,

oEaT ag @ qfies et d R
ar Aad | " g A T ¥ 9fge
g W, Jauw Aeg R fraaw
TAT Y AT AT gHSET & | qar
T ®r foar §, W9 99 & wwaEy
g ar At & few foa g=<

g AaluR e @ g, A
qgN TASWF  AEN gHT 41, WL
HTIHT FA-HIE G FAT 9T | EST-
#H7 WOHT I EFaT 2, HeEE
qT ogEdar 2, sAar fEy & fges,
g AT Twq hEAT Fgwdr g
afwd T g UF e & awg |
ag FAIG F7 4FS & A T A0S
afw sgensm fo& 1 9ET 500 6
§ g¥4r 8, 9 R WM &
(9% §are & |+ § T T ¢
g +1E mide g€ | ffe w9 3= &
aaaq F afeewrE 1 & aife
I Fr@Er Agl fasr 1 | 28
e et fearmr G @
fF 98 A EIT TG F & | FaT &
g & fau gawr sq@@r  famm
T | RO HTHY AR §, AL H
at grwEwT g 6 a®d a7 ofaw
MEART @Ig 37 HE qE 28
a1 &qaT & fgar war 1 wwa
e 11 «m@ AR f&T 15 @mm
gqut  fear @@t & 9gw  gaE
IR HIEA  AF Z | fer v o
Fg ®© efF ST F wmur =@
fear mar 1 WY HIHISS QI ET
T e sa 1 @A adl
foer, zofaw amwa g€ 1 =
Fgd & & a9 7w a% @@7 A8l
faer | 28 WEQET FAg AT 9@V
sk 5 fegw &1 sggmr &
(7 40 fe7 ¥ & AR W
Fg@ ® 3°Gq ww faar | &
Fgar g & Igdofem & ur 2
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[t wew fey]

w, ifs g adl  faar, gafag
oTT Frgeg  Afeewrd s 7 4y
foeger am@ a1 TR A
raw & fE3aEr @mr ag e
gt e} ag 5w felr @ amn
Y faer, MsaRrfgarargs 20
T §EH & HMEAG §390 AACEH
JE FT AW 7 q F ag AL Fg
gxar f& § T FTHY FEIAHS N
T A3 § 9T F A9gd R wgEEr
Teyr £ 3 ¥ zAw Ag e
ST ogEAr | FrE W WY
geeg o faree W ag wg fe
dm wmEmasamragt feem, &t
FIAR AT F@, T FGIF IF
¢ 7 % wq ¥ oafcl wT fra &
qar Jm A § B oww o
FX wRIF F, T|WIT N
e & e AR &
JET A® AAE g, T|@IMTER
7T A F@ AN ARI F fau
g8 § g FAW I

= AAE AW . HeqW HEEq
qg AR HIAFAHAT g, TWH
TeEI @ § gH aTfF® § | FHoear
¥ T § #ro Yo mrio WYL FAN
Fr gE fraga T ST @rdr
AT U # Ho e W F
Zasir & QX geafaat F1 ger
g 3 @ A 1 A QuTaw 9m-
gfan #vsirast gz fasrgd 4t
AT 9T 4g SR WEEr]
g o wFET FATSIF F AT
FEIC AR TE & | 9 H UG
fermr gmr ¥ f& &1 gy awgd
¥ IR FEE FE S A0 I
¥ goifedi M @A g T W
ot
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Teow AgET, I Taw ¢ fe
#o qYo mrfe & aoff arEgw Y
#E gfma § | g s e
g fF s ramiy wmwaww
R 74 & fou wagd #1 IwgmAnr
g 1 WY grem@ ¥ I WY, Wedw
qgrEg, #HAHT faaz Fagen J|w
Sgar g 7 R AR G uqg "IHaAT
TRy Freq faw dA=ww @ @
LCIEOE: AL ek - SO o B 1 4
T fawr @Y & 1 sar ot &
AIE FW AT A@AEN F qR A
q 39 gwy, 9F AT gHT AT, WY
lﬂ'ﬂﬁ'(!ﬂ‘oﬁoﬂﬁo!ﬁ'(ﬁﬁﬂmﬂ
F faegm mewT fear oama
e Agey, sgraver g fF fw
TR gy 9 d@redlomme %X
FUG FAM AQFREGIANIR F
gl ¥ s wwm famm o gRag
g 3@ e amt o< femr gf
foe & D oawrara T AR
1 Wagaawaw g w5 o wrafwar
Fromq fexaf § Ifea 7 & Jar
qft F1 agt & e frmn mmreR
FAG AT Yo fro ATEo & AaTY &
gt Asg 5 @ s Hraew
FE & O FH WYAT FIH &G F@T
M R wEAT FE@T AR
qers AgreT, WO 48 fae & 3w
*1 &o UWo WA FTw @y Fa9

g ... (vowem)

SHRI VAYALAR RAVI (Chirayin-
kil): Now the cat is out. (Inter-
ruptions).

MR. SPEAKER: There are too
many cats here.

st AT & ¢ e R, of
Fo udo wyATH  F fa@r gET uE
FAT FARIE § 1+ 22 fgE=v
F1 S faa s ag Afew fawrem
ar f5 23 faarat @F & wwgd
F gFeeETe Atz dY qruAdr) fye B
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i v g it ag few W, sE A
oF Y gAR o & ¥R oW
1 Fwag g At 0 wegd
A fFr O aEgm A= §
9% a1 agRTa @ gar 1 o
THo FIAIX H1 as Fem fF
I I A qTFL OF AL AT Fy
@ F@EET | 39 & ag few
dgfr grew #1 FUd gET R
I§ 9UT T WY @ew  FE@T M@
zg wa qv f5 faredr ¥ oggw
Jg9  afdar asArg &iE &1 e,
affr I Fae O IT T FEEATE
T feet 1 gmEgw fAww W,
frarey  fassr 7 o & faww
¥ FfFa we WA FY awgd w7
arearg afwar @ 1 3@ &9 F IO
T Frge A0F  foiE e
rfar A feara< fagaa g‘tsrr?r ]
qX 28 @ w¥IF #T d¥e femr
mr afsr fer o 20 AT I
F oA @ OAA g W AT
A A X FCF AIGA A FT
f& oy aag afs & ag@ W
faedt =rfed 1| @ oqeiwfaE ®,
Jarfaat ¥ agr F S ¥ o w7
* grfaw #t g og f& swar odf
F @I I FgA9 677 o1 /F
Fhg &AW ¥ qAfaay ¥ o F%
T giivw AT g | WfF a8 @
®z F1 qAT &, Wi W =™
I g ) genfs #iT IanEmfa
WAH  F7 AWEl # AW W
4, d%AE 3 A AETHAT F@ @
IR, FHT F TAr 7, dYo fro wrEo
F oSt ¥ faw 79 aET F I
I T ¥ A _fF agt ¥ gfow ¥
T 4, 3w wre #r feafy der &Y
TfF gart &z ¥ I qef &
Fhe g agmme A i
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s g & W fe gt Qe
qarg AR AT AR A frar s Tfge
for fom@ agt & aagel Y I a=ATd
R/ S W ITHT THETE 98 S99 e
a¥ |

WA Wgrew, W e §, &
Tk ad WX FgAT 9RO E | W
faariz & IOx =W F ww fawrr v
ft FRE 7 Ho dYo o F o
A QU wrE WE | WAL IAR
W AWM & @y Ag gar ar &
™ ATAY ¥ AT WEH ¥ W=7 e
FRAE FT qFT 4 A AIGH
ITH a&ATg AT @wd 41 q foew
3 UER ¥ & A dro Yo wré>
F AN # HfST FE AT A X
W1 AT/ T @@ T
Y AT I WEAT AE! WY )

¥ s ¥ g (N S
g 7w awee 9w el i
Jurafaal & fasre e 40
fog ag wa afm &t &7
;T FFR A F 9w fqwm ¥ g
g gifaw & fF wEw
TAgA F dEATE WX FNE I A
T fewamy #RR sA qeifaat ¥
ﬁammmmﬁﬁﬂfagﬁw@
1 dEAg WK aWg @ fear ?

# gg v @7 SEar g f& o
g AT AR &, I F FT AE
Tt WX AT @gr F J@X feUrEHe
3F T ¥ FW A FT QT L, W
IT R SFET Y FH FA & fau
ww fear Smem 7 owT AR
wfasr o oE@r  amEear s fowy
ﬁ%‘i’&ﬂ' 1T o dro mTEo %qﬁa:
W TFTC Y ATIT T GO qF 7



383 - Distarbence in @

w ww fog : W fa A
Y gurm RT § A s A w1
foar &)

ot gfema fag  afew (dFmfa):
W[FT |, TZ W1 FA  HEAA
wTaT §, 98 g as wghwaa w0
fem = @ wr gmaw ¢ fr FAar
TaaHr | § 31 3159, Fum oAy
T G AT a3 TS FATE |
% 3IT@ IR FEW gz @
SR e andr A Hwg i w7
AT ETT I AT E, AT T 3T AA
I A7 qFA-AF W AH FT AW
T iz 3 o3z A A1 ozf §
TAF NG AT AMETTH 39T 78T
Fe fF § 7 Al F1 ofw @ F
2@ 1 & wgdl e ¥ WY qmAd
FE€m fF § T A0 F T T R
g XA gAIR FUH F AW E
® g9 FgA A §fF—
oE A FO WA @,
qq T W7 HHAT TE
w"a @ i @A
|1 aF T |

aift &t AT @ W@ 2 oak
A FF A I AT A e
F M8 & IR FAArs A1 3R
T W g ST 1 # uw aF
TFA AT H ACAF T@AT E AT
gharom  § ggY Tw@R 7 23T 2
¥ 9Mar § @@ 0@ & 96 fFa
AN FT FA 1 HAIAE F AT
X@¥e g, aWva #gu E, wivmr-
e ¥ GYE I d@T AT AT AE AR
wfgx @ 9w ¢ 5 g9 AW & ¥
TR & W @ F S wWar nE f}
AW FW T WR g gefafa-
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W W AR FEAT W1 IUEr & @ 9
g & gardfe g fafre
|IET A W 37 R W &Y SN 48
w7 ¢ % @y @t vaad fag g wiw
T8 WAL 8% | e I gA #T A
g 9 zEwl FIAr AT | [N
& 7, FaT e & 7Y, ssfegafoee
qEEr AT g, T g aWas
# i1 F% gw g Saw fow & @
FHRT Agl wIAT Agar 3, {H FEAO
I # gfeq @1 A4 wieeafadt 7 g=T
"I FA AT AT A | HA AT AR
gfara & gfm arawat &1 e i
TEFIFIT F74T 76 3 908 HA o
g 5 zg A T S ST
fas % # 37 §F F9 AT qT_U
LU S R
F@AT 3w | o9 @t & AW
gaT WX ¥ F wiEx wfew
INET AT § SEEF @O A W
TfTa &1 FT FTH FT L E AT A AT@
FREITAN AAF TE@ RN
IR qEHEI @l graT JTfET |

qaET ae gvm fRest gfers &
w3 IgW AT g fafwex g a1
F7 gmr 41?7 @@ @ 36 fwar @
qT | WTYET WY I o F9 =7 |
gfer  mrEdd F2aT a9 FT @E AL
@ AR ¥ | WA gHAT HI, AT
TN T A1 Frfow ww w8
@ra At & & ovg §iET & AW A
off wzor Pag & ATH FT TZATH FIA F
Fifost @@ g I A aT TR
@AM FE F oFrAW &1 W g |
WF 8 I wfee FfewEr @ !
B w@r qgd ¥ agl O TS
@ tafer 18 frevard @t 9T A
W s | oF e wY gEL WIEHT A
2 faq a% Tw¥ Car T, SEE WS
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YT d3wt f a1, afex g &
e &Y w74 e, @ @R R wRT
T I far @y w1 AR A
arezey forr mor 5 o€ fewTar
g ae 1 #rE  frcgardy a@f #r T
% S wgar g 5 R &9 )
WX TZ AT FLATT FT R A E
fr aga feAi & swatg & amm I
qrw I8 § ¥7 1§ § a1 v O
FA ¥ WO 99 &9,
q g & s Fw FTw@RE?

w2zdz 7 foar nar & ouF qanfaw
FTAT AR T TEAATA 39 IAr€e &
frar rar &, ofge &1, a9va 71 fFar T
2, Wraw a9 &7 f5ar 7 @ 1 & S
Trgar g f aat ag Tar ama #r wifaw
Fr g g fF & ey vz weme famag
¥ wrer fom o 1 R 1€ FEH AR
BT 1A =rfgh ¥ fF ozw oa@ A
TEATE $FT F WG T gIT 970 ?

¥ 31 E qgS a2 femr g o
a1 g ArET ®1  fREuem @ug @
T gfaw B Far & o F AT
T ag sy frar mar o Fr owmeR
FIE ATFAT AT SRFAT TTAT AN
I L & WAL ¥ I FT HIAT FI
27 FFTT AV AT T AT AT A
fear w1 &1 79 9% I oFAT A=
T faar | Mg I E Y Tz 0z
O w7 #wTE T TFAT

faq qg feafq =g & do
g wE IuEr @I gu H amemEr g
& st wwwr Ssfgam feawza
R}, IAE WX a3 AR 47
AT JAEET AFKAT § | IHH JCAH
N TE@ § | T FAqGT A&
i aw fegqey I3 AT g% ¥
AT & HgT FIE AW FET 27N
AL T
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ot wew fog : werw u@eEm,
efeme feggen G & owww
¥ fo 915 fdaw s@w fe e
T qEE 31 AE A § 1 aver
g agw & & g @O amReT A%
fafeedy & fasmadw 2

A1 AAT FEEw ¥ gfew &
gtz #2r f5 ofas ot @ a1
forer g T e @ 8, &
Tamar Z f5 =afer &t wor #T g
& Afew gfaa swsa #71 gt aF areaw
® WO s AEAEEr o dfeafaon
Fqo favam 21 399 grow &1 a0k
war 7@t FwAr aea f& o gfew
o fwET 0¥ FEweAr & Amw ¥ ar
grfser & wfasr g1 "war &1 5
feet safaq ar goae fade Y fawmas
¥ faay & arq a1 e gooT & a9
A TR AW T 9 gq 9 I
TET FTAATE! F990 | Afhq HATEINA
O T g femtiemese 2, ot ®r%
T Fat T 1 IHET FETT &
e

@ ag 7 9% M8 Fta-517 8
ar TIEr JgRIEFT g W@l g, doATE
fora  arit 48t 2, a8 qTHT WL
g @At § 5w aifafers wife-
2T AN THF TS g1 | T aF AgHIFTA
gaTr A g1 AT AT qaT 4 a9 A
fir T9% T8 #1 £ WY @ A9 9%
7 9g9 91a fF 9% A% wAT q0A
ar safer € a3 a% aeae gy fRafaer
¥ Y5 FafeaEa @28 I F@
# T g A2

SHRI JYOTIRMOY BOSU (Dimond
Harbour) + This is a situation which has
been created hy a set of emplovees who
are the worst of its tvpe. A section of the
administration and the Police were also

involved. Otherwise, why did they have-
to firc 70 rounds of bullets? Why did!

they enter the corpound, of the fagtory:
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“after two hours? Thcyq—wcrcls.um:nuned
at 2 o’clock but they carae at’4 o'clock.
“What is the reason?

It is not correct that only g persons have
died. According to my information 15
persons have been killed—all employees,
two of them were of super cadre/employees
and 13 were poor workers. They must
given adequate pension and compensas
tion. If we do not do it, then we are
failing in our promises that we have made
before the electorates.

Is-it a fact that a particular DIG who is
known for his mishandling things, Ltrp_:
himself occupied in other occupations:
‘He is the uan who should be responsible.
Is this the same DIG who mishandled
‘Shia-Sunni riots in Lucknow ? Wewant to
know whether he owes allegiance to some
other political group. It is a very impor-
tant thing.

Will the hon. Minister kindly tell us
how much time the Police stayed inside
the factory compound, how many rounds
did they fire witin the factory?

From the statement it appcars that the
Police came at omce. Itisnotso. I have
gotitverified on telephone from six differ-
-ent persons.

There arc agents provocateurs of a parti-
~cular party to discredit the Janata Party,
specially Mr. Charan Singh. I am asking
you: Isit also a thing that is happening
because they want todefeat your candidate,
the Chief Minister of U.P., Mr. Ram Naresh
Yadav? Kindly inquire into these matters.

This has been master-minded by no less
than a person, an ex-Congress M.P., Mr.
Sita Ram Japuria, a man who had made
the maximum donation in the Rae Bareilly
-elections—Mr. Raj Narain is nodding his
head—in 1971 and 1977. Mr. Sita Ram
_Japuria is doing this. What happencd.
They have put the blame on the workers.
Chaudhuri Sahib had been a Chief Minis-
ter ; you, Sir, had been a judge of the Sup-

MR. SFEAKER: Please do not put two
together.

“SHR] JYOTIRMOY BOSU: Then, I say,
you have been roaming in the compounds
of the Supreme Court ; you have not been
a judge.

SHRI NANASAHIB BONDE (Amravati).
‘1 object to this type of way of speaking,
tHe i saying, you were moviag in the com-
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pounds of the Su Court. There
should be some ity, decency and
decorum of the House, is is not proper.

MR. SPEAKER : Don’t bother ; I can
lock after myself.

SHRI JYOTJRMOY BOSU: All right,
1 cl:y, you were a judge of the Supreme
urt.

What does the statement say ? It says
that the police party was attacked by the
workers. I quote :

. “The workers who were more than 1000
in number surrounded the magistrate and
the police party and attacked them with
brickbats, iron pieces, iron rods, heavy
angle iron pipes, acid and even fire arms.”

The workers can carry brickbates; the
workers can carry iron pieces ; the workers
can carry iron rods ; the workers can carry
hcag angle iron pipes ; about acid, may-
be, the workers can carry acid. But what
about fire arms ? The Minister wants
us to believe that the starving workers who
did not receive salary for weeks and months
came with double barrel guns and rifles
inside the compound to kill the managing
staffl ? Anybody with any sense, with a
little intelligence, will not say this. This
is a job of hired goondas, hired by a parti-
cular political party. **

SHR7] JANARDHANA POQJARY
(Mangalore): I rise on a point of order.
Mr. Sita Ram Japuria is an ex-M.P. He
should not say like that. He cannot
mention his name,

MRérSPEAKER:He can mention the
name of a n. But to say that he
hnru:'id‘gmcr::m that part will not go on
reco!

SHRI JYOTIRMOY BOSU: The
Minister can repudiate it. Then we
cannot perform our duty in the House.

MR. SPEAKER: He cannot accusc a
person like that.

SHR] JYOTIRMOY BOSU:The Minister
will kindly tell us if the former Congress
M.P., Mr. Sita Ram Japuria, who is also
one of the major owners of the Swadeshi
Cotton Mills had a close hand in it and
master minded the whole operation.
I ask this question and I want him to
answer,

The Swadeshi Cotton Mills is owned
by Japurias. There are about 9,000 and
odd workers. Mr. Raja Ram Japuna
who ha to be some sort of a_brother
of Mr. Sita Ram Japuria is the Managing
Director—he is not a blood brother but
some sort of a brother. Therei;n.not.her
concern of the same family of Japurias, the

**Not Recorded
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Swadeshi Polytex, owned by Mr. Sita Ram
Jaipuria, an'ed-Congress M.P. Therc 1s 2
trouble, litigation and quarrel going on
between the two persons over the ownership
of the property. One is trying to
let down the other, This gentleman, an
ex-Congress M.P., has a bigger bram.
So, he has killed two birds with one stone.
He is trying to let down the other person
and he is also trving to discredit the Janata
Party. Many of my friends have walked into
his trap by making utterances. :

Since 1974, no regular payment of
wages has been made. In 1975, Mr. Raja
Ram Jaipuria assured the Government of
U.P. that he would make payments regu-
larly. But that was not fulfilled. Since
then, the workers had no other alternative,
in order to survive, but to take the path
of peaceful agitarion,

In October 1977, there was dharna
for about 3 days. Now, 1 would like to
ask the hon. Home Minister, Choudhury
Charan Singh Sahib, what is the difference
between dharna, picketing and satyagrah ?
Kindly explain to us about it. You had
been sitting on satyagrah and picketing in
British days. We had been reading them.
Would you kindly tell us, educate us, enligh-

ten us what is the difference between
dharna, picketing and satyagrah ? (Interrup-

tions) YT WTES, AIT Hg7aATA FLFH
gf7e 1 g #Y qarzw fv sta wr AN
1 fafas feqmifafeds gamz gara
TEAEA .. ..

When you were picketing or doing satya-
grah in front of the excise shops, what were
you doing ? You had prevented buyers
from entering the shops.

MR,. SPEAKER : Not by force.

SHRI JYOTIRMOY BOSU: By what?
By the application of his physique: by using
your physique. (Interruptions) It is all right,
They have understood (Interruptions)
I was holding a commission. I had
terved in the army, in the British Army.
}* ha;'c come to communism, (Interrup-
ions

MR. SPEAKER: Now he is serving the
country,
(Interruptions)

b SHRIJYOTIRMOY BOSU: Iknow
Ow many Congressmen were informers. I
<an give the names (Intsrruptions) Please do
Dot provoke me. How much money the mill
Owes to this owner today? Isit also a fact
u‘i’f‘; ‘f',f U.P. Labour Minister congratu-

e workers very recently for peace-
€l behaviour ? I it also a fact that the

central Minister of Industry, Shri George
Fernandes his anxiety at the
behaviour of millowner of Swadeshi
Cotton Mills. What did they do ? Is it
also a fact that.ﬂ:ipuria had declared a
Jockout ? Is it a fact that Rajaram
Jaipuria who has more than one lakh
shares in Swadeshi Polytex wants to sell
them to Thapars at the rate of Rs, 45 per
share while the real value, as assessed
by IDBI, is Rs. 25 per share, and that is
why, the negotiation is not taking place ?

MR. SPEAKER : You have put
enough questions.

SHRI JYOTIRMOY BASU : Will
the hon. Minister tell us whether
the Government acquired the shares
and clearcd the wages and also huge
Government dues, arrears of eclectrici
bills, sales tax, provident fun
rent and some other taxes? They owe to
you crores and crores of rupees. You
only think about somebody when he starves,
goes to you and catches your shirt. When
he catches your shirt, you get worried.
There is a man who is throttling millions
of people of our country. You cannot raise
your petty finger against him.

Finally, it so bappened that when this
mass murder of workers was going on in
Kanpur, Rajaram Jaipuria's son was getting
married in Delhi on the same day to Seeta
Ram Singharnia’s daughter and several
crores of rupees were spent. When this
news reached the workers, that added
fuel to the fire. They said that their wages
could not be paid. They: aid : we kept
on starving and the wages of the workers
could not be paid.

It is a clear case where agent provoca-
teur had taken an upper hand in the whole
matter. Otherwise, the fire arms could
not be imported in the factory com .
I would like to have a considered reply
on this from the hon. Home Minister.

MR. SPEAKER : There are too many
questions. I do not know how many
questions he will be able to answer.

st aor feg HegE AEIRG,
=t Hraraw AT Ay F9 & or o
R 59 fae & wrfes § Tomaw
Y 9 ¥ £@ §IY AT T & TAAT A
W g 1 AfFA faw g & e
oy 3 7g TR ATF € & 1 AfeT qaw
qT WX Ig §99 I "7a WF AU AT
F1, 3 o7 37 ¥ #ow F a@dw
Pk Wk ag b T IR-
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MR. SPEAKER: The House stands

adjourned for lunch till 2°15 p.m.
13° 17 hrs.

The Lok Sabha adjourned for till
fifteen mimutes past f:‘m of %h’.
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The Lok Subha re-assombled after lunch at
tmwm&pftﬁmgw

[MR. SPEAKER in the Chair]

MOTION RE. STEPS FOR REMOVAL

OF ECONOMIC BACKWARDNESS

OF FOUR DISTRICTS OF EASTERN
UTTAR PRADESH—Conta.

MR. SPEAKER: The Prime Minis~
ter.

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): The mover of the
motion has stressed, as far as I could
gather, three or four main points: viz.,
the extreme poverty and unemployment
in the eastern part of Uttar Pradesh, the
need to include in the proposed Special
Development Programme 15 Districts of
the Eastern UP and not just the 4 districts.
covered by the Patel Study Team, that the
Patel Team's recommendations were not
comprehensive and that even the limited
recommendations have not  been fully
implemented.

The hon. mover raised a v unfor--
tunate issue on an important subject and
I have full sympathy with what he said.
The position in the Eastern UP is certainly
not what can be called desirable from the
economic point of view or the educational
point of view and even from the social
point of view—in the 15 districts as they
have mentioned. There are 240 such
districts in the whole country, not only
these 15 districts, which are like this.
But these are all called industrially back-
ward and not economically backward.
As a matter of fact, they are all econo-
mically backward more than industrially
backward, and all this has happened over
many Years.

The Patel Committec referred only to
four districts as those 4 districts were re-
ferred to them. All the 15 districts were not
referred. But it will not be correct to say
that they have not implemented a major
portion. I cannot say that they are all
fully implemented but several items have
been implemented, but that does not have
much impact on the problem. That 1 am
ready to admit. All this happens because
our development has net put that priority
and emphasis on the development .of the
villages as it should have as I pointed out
even earlier. It i, therefore, the ﬁ:ﬁ
on which we are engaged at present.
best and how.seon we can make village
life rich and happy, rich net in the seose
of mere., iad. things but rich . in, the

sense of satiffactory, ha»py human life.
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This is a task which is not easy, nor
<an lit be accomplished for the
‘wish of it. All will have to work hard for
it and we are engaged in finding out how
best we can implement this programme
—of giving full employment to everybody
in every village, how best to bring out
production to the maximum on every inch
-of land 1n the viilage, how to see that no-
body is partially employed but fully em-
ployed. Therefore, cottage industrics and
very small scale industries ‘arc csmmon in
the rural areas and practically every homce
may have a cottage industry. There should
be good roads connecting villages with other
villages and with the town. There
should be good proper drinking water and
-cemplete cleanliness.

If these things you are able to achieve
in ten years, as we have set the task before
us, I think we will have changed not only
conditions in Uttar Prudesh but in all the
p:rdl.s of India with which we are concer-
neaq.

It is natural that the hon. Member is
concerned more with the Uttar Pradesh,
that is very natural, but there are many
parts in this country and every State bas
got backward areas cconomically and
otherwise. I do not say which is worse and
which is better. They all require attention
and they must be given attention. We
have, thercfore, 1o niobilise 21l non-cfilcial
effort for this and the States have got
to take it up. This cannot be done from
the Centre, But the Centre can fully parti-
cipate in it by helping the State and all the
non-official agencics which can be mobi-
lised for this task and that is the task in
which we are engaged at present—how best
to mobilise all the non-oflicial agencies 1o
see that the people get enthused in taking
up the work so that we succeed in doing
what we want to do. This is what we pro-
pose, to do, not propose but we have already
started work in these  directions.
But until they begin to show somie concrete
results, 1 have no desirc to make much
publicity about it, Then we might losc our-
selves in publicity and may not be able
to giveis much attention to the task asi
necessary. Work must speak for itself, that
18 the slogan in which I believe and not
mere publizity.

. Itis true that the task is such as reguires
Immediate attention. That, water facilities
not only for drinking but for irrigation
i8 also very essential. But I hope my hon.
friend accepts that this is a task in which
the State Government has got to activate
itself much more than has been done
before. I do not want to blame anybody for
this, I think they are all responsible for it.

What is the use of blaming one person
-or any onc authority for lt.‘;zt we would
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be blamed now if we do not go carnestly
about it, All who have to cooperate with it
will be blamed if they do not cooperate.
This is not a task in which there should
be any political considerations, in my
view. We do not have the help of every-
body in this task so that we can utilise all
our cnergies fully in solving this problem.

A scheme was refcrred to for irri
on an All-ludia scale. It is called
Grid Scheme. It is a garland canglicheme,
if T may say so. 1 have read /4about that
scheme which was prepared by an Engineer
Dr. Dastur from Bombay more than three
years ago. I was very much attracted by
that scheme. But soon afier thai, 1 was
not able to do any work. As sccn as I got
out of my confinement in detenticn, 1 took
this up. I contacted him and 1 discussed
it with  Lim. I discussed it with
other engineers of the Government.
I took it up in right carnest to sce how it
can be worked. It is a scheme which
involves more than Rs. 15,000 crores of ex-
penditure. But that docs not dcter me
from it. I do not think that will be a pro-
blem. But what I have got 1o be sure that
the scheme is feasible and it will not result
in any disaster, because, then, we will do
more harm than good. We have therefore
enlisted the sympathy of the F.A.O. and
their engincers also are engaged in a scru-
tiny of it just now, It is possible that the
scheme may not be possible to be taken up
as a whole because there also the Govern-
ment of Nepal is concerned and their terri-
tory comces in that area, But if that does
not happen, cven then, 1 am determined
to see that irrigation facilitics are available
fully in all parts of the country by mobili-
sing «ll the natural water that we receive
and they don’t go to waste in the sea. We
have to see that we are saved from Hoods.
Both these things have got to be done,
From that point of view, the engincers are
paying all their attention to it. But 1
cannot hurry it. 1 am surce it might take
two years to come to any definite, praetical
working scheme. But, in the meanwhile,
we are trying to utilise all the water that
can be utilised in any small way or big
way so that we are not postponing any of
these things for the  bigger scheme
because then that might be not very useful
for us at all. All the schenies which we take
up now can always be merged in that sche-
me and can be utiliscd. If we are able to
implement that schenie, then there will
be no problem of clectricity. We can have
any amount of elcerricity, that may be
required, throughout India, and cheaper
clectricity. There will be no dearth of cm-
ployment. This scheme itscli will employ
more people than are alrcady employed.
That is how it can immediately do the
work, And by that time the scheme comes
into working uider thie land will give also
more work to the people there. Various
other openings will be there for work for
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everybody. At the same to me, industry
also will get an impetus. Industries also
depend more on the produce of the land.
Agriculture also gets assistance from the
19dmm"[e‘l:. These are not unrelated ques-
tions, There was some time a propaganda
being made that we are aggnat heavy
industries or bigger industrics and we want
only to have agriculture. We say that agri-
culture is primary means and agricultural
production is of the greatest importance
to our country. Without that, our county
will not live. Therefore, that has got to
get priority and that is where industries
will get there sustenance, If the agricul-
tural people are not able to buy them,
what will industries do? These are all
connected problems; we are not going by
any fads or by any inhitions or prejudices
Or any ism; we are interested in seeing that
we have a society in this country which
lives in equality as human beings with
out any feelings of high or low or without
any expolitation from any bedy.

There is task which requires close work-
ing together by all concerncd in full co-
operation and wherever anything has to
be pointed out that must be pointed out.
Criticism is not barred; criticism is very
necessary. These are not matters in which
we cannot say that we know everything and
what we do is all right. Wherever we have
found that there is something wrong, we
are prepared to take it up and rectify it.
Certainly, we will do that. Therefore,
this is how we arc trying to tackle the whole
problem. It goes without saying that cas-
tern part of U.P. will receive our full att-
ention. In Bihar also there are 6o districts
and there are many districts in the whole
country and it is not as if industries will
only do all the good. There arc crores of
ruppes spent in Bihar on public sector
industries. Has it changed the facc of
Bihar? No. On the contrary, there the pro-
blem is the same. It all depends on how
these allocations of money are utilised and
assimilated. ‘I'hat is where we have got to
establish the connection and it is that task
in which we are engaged in; and we will
profit by the experience of the past and
even by the mistakes committed in the
past; I am not blaming anybody for the
mistakes because mistakes can be commi-
tted. Of course blame will come if mistakes
are not recognised and arc propagated as
big achievements, “then, o} course, we will
have to say somecthing. That is where we
want to do something. 1 do not say that
there were three Prime Mnisters who were
from U. P. and yet U. P. is what tit. It
is not only U.P." which was neglected by
them particujarly. I do not want to say that
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‘We must rectify it. We must now benefit
by the past and not try to allocate blame.
Instead of that, let us allocate the task
to all of us ourselves and, in that task,
I enlist the mover of the Motion. 1 am glad
when he said that he bas seen in his
place there is no harijan without land.
I am very glad about it if he secs that in the
whole area. That is wha tyou should all
do and I will help him in that process.
He has also to enlist all the State Govern-
ment’s help and all other pcople and all of
us have got to help in the matter every-
where. But, when he referred to some other
pitiable condition of the people taking out
grains from cow-dung or buffalo-dung and
cating it, this is a very pitiable condition.
But, that obtains not only in U.P. but also-
in some other parts of the country.

Fortunatcly, it is lesscning to some
extent now. But, we want to remove it
completely. That should not be the case
at any time. Why should that happen at
all ? That cannot be removed unless we
give full employment to everybody and
unless we produce in plenty so that even
after exporting, we will have plenty here.
This is what we have got to produce. We
have capacity to produce all that, That is
where we are fortunately endowed by
nature. But we are not making use of it.
We have enough brains, more brains per-
haps. That is why perhaps there are more
quarrels. But, if quarrels are given up
and brains are all coordinated, we will
be able to give our best to the task. That is
where I enlist the cooperation of all my
hon. friends and I would only request the
Mover to see whether it is appropriate in
the Resolution to say that ‘this House re-
grets that this is there’. I do not think that
18 right. I am surc his purpose has been
served by the discussion in the House, and
I hope, he is satisfied with it.

MR. SPEAKER: He will withdraw
it.

SHRI YADVENDRA DUTT (Jaun-
pur) : Mr. Speaker, Sir, I mustfirst thank
B¢ hon'ble Prime Minister for a very rea-
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soned, calm and effective reply and over
and aboye all this his ﬁn sympathy for
the suffering masses of Eastern Uttar Pra-
desh and over the country,

Sir, when I began my speech I had said
that my Resolution is not only for Uttar
Pradesh, Sir, I would just most humbly
beg to submit to the Prime Minister and [
humbly differ with him when he say that

ing has been done in the Patel
Commission Report. My whole burden of
argument was not to blame anyone but to
bring to the notice of the Prime Minister
sheer negligence towards this extreme
Fovcrty that is prevailing. I wish to submit
or the Prime Minister’s consideration
only two paragraphs of a report made by
Dr. K. N. Singh, head of the Economics
Department of Lucknow University, From
these paragraphs he can judge how far the
thing has been done in seriousness and how
the attempts were made only on paper.
I quote:

“The extreme poverty of the Eastern
Districts is reflected by the fact that all
districts in the region, with the exception
of Allahabad and Mirzapur have a lower
per capita income than the poorest
western  districts of U.P.”

He further goes on to say thatall the
Five Year Plans have made no impact
whatsoever. I quote the second para-
graph:

“The study calls for a substantial
increase in investment both in the
public and in the private sector in the
backward regions.”

My whole argument was not only based
on this fact that there should be only public
investment and that might bring paradise
on carth. That is not a fact. My whole
burden of argument—probably, I may not
have used the right words because of
difference of age between me and the Prime
Minister—was that as he said in his own
words everyone should cooperate; every
cffort should be made from every side—
the Government sector, the Private sector
and the State sector—and along with it
human initiative and individual drive. That
is why T asked for a survey and an autho-
rity to carry on and coordinate all the
cfforts. What happens is about Rs. 75 lakhs
were sent from Ecre and so-called Rs. 46
lakhs were spent on a tubewell here and a

tubewell there. This q'?gmgﬁ' busi-

ness will not do. The disease is deep-
seated and window dressing will not lead
us anywhere,

fiir, I do not wish to take any lon
time but I would again most humbly an
respectfully beg of the Prime Minister at
cast to sce that the report of the Patel

I
of Eastern U.P, (M) o

Commission is implemented in its entirety
because the Study Tcam was seat by the
Centre. That Snazy team made a number
of recommendations. If you will permit
me, Sir, I will quote a few of them. There
arc a large number of recommendations,
but I do not wish to go into the whole
lot of them hecause that will take a lot
of time. But, may I with your permission
Sir, quote a few recommendations l'rom'
the administrative point of view about
agricultural output,“fcr capita real income
in rural areas, population, yield per acre,
ircrﬁation, clectrification, road mileage,
nealth, education and all these things ?
But then to carry out these things success-
fully a proper infrastructure is needed.
We have no administrative infrastructure
for this. Therefore, may I suggest most
humbly to the Prime Minister to see that
every backward district has an officer of
the stature of a Deputy Director of the
different departments posted there to see
that the work is completely and honesdy
carried out. Without a proper infrastruc-
ture you cannot succced. When he says,
I should do it, we'l, I am just one MP
there. We have been trying to do it. But
nobody cares to hear us, and that is our
misfortune We can only talk, request and
beg what else can we do? Therefore, I still
most humbly request the Prime Minister
to see at least that this Patel Commissions”
Recommendations are properly imple-
mented, beeause it is the Centre’s business.
And they should see that it is implemented.
Further, they should see that the States
also implement what is directed. So far,
the practice has been, they go on shifting
the allotments from here to there and God
alone knows what they do ?

Therefore, I would only request the
Prime Minister with all his sympathy in
his more sympathetic heart, to be good
cnough and kind cnough to see that the
recommendations arc implemented and
an impact is made, a dent is made, if I may
say so.

He has said that it 1s my responsibility
to sec that all the Harijans in Jaunpur
district get it. I can only sav, ask and beg.
What was in my bands, I did it. What
is in the hands of others, I cannot be made
responsible for that.

SHRI MORARJI DESAI : I do not
make you responsible.

SHK1 YADVENDRADUTT : Let me
thank all the hon. Members on this side and
that said, who have supported my resolu-
tion and I am very grateful to them. Let
me also thank my friend Mr, Sathe,—I am
afraid he is not here, I wish he is here—
I thank him for his lung power, but he
seems to be very deficient in his brain
power. He stated that Rs. 20,000 crores:***~
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MR. SPEAKER : No, No. Avoid such
words,

SHRI YADVENDRA DUTT : That is
Parliamentary, I will withdraw the word
if you say so. But they have used even
stronger words than this in the House of
Commons. He said that Rs. 20,000 crores
have been injected into the blackmarket
and that money is floating. I would not
blame anybody. But before he makes an
assertion against the Janata Party, he must
scc who was responsible,

I again beg of the Prime Minister and
appeal to his sympathy to see that this
Patel Commission Recommendations are
completely implemented and to see that
we do really get road, drinking water
and communications. With these few
words, on the request of the Prime Mini-
ster, I would say, or his advice because he
is just like a father to me, I beg of the

House to permit me to withdraw the reso-
lution.

MR. SPEAKER : Mr. Brij Bhushan
Tiwari, are you withdrawing your amend-
ment ?

SHRI BRIJ] BHUSHAN TIWARI :
Yes, Sir. I seek the leave of the House to
withdraw my amendment.

Amendment No. 1 was, by leave, withdrawn,

MR. SPEAKER : Mr. Ram Dhari
Shastri, are you withdrawing your amend-
ment ?

SHRI RAM DHARI SHASTRI : Yes,
Sir. I seek the leave of the House to
withdraw my amendment.

Amendment No. 2 was, by leave, withdrawn.
MR. SPEAKER : Mr. Ugrasen, are
you withdrawing your amendment ?
St IAAT : F FTATFATET a7 AT
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Amsendment No. 2 was, by leave, withdrawwn.

MR. SPEAKER : Mr, Yadvendra Dutt,
are you withdrawing your resolution ?

SHRI YADVENDRA DUTT : Yes,

Sir. I seck the leave of the House to with-
draw my resolution.

The motion was, by leave, withdrawn.
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PUBLIC ACCOUNTS COMMITTEE

THIRTY-SECOND REPORT

_SHRI GAURI SHANKAR RAI (Gha-
zipur): Sir, I beg to present the Thirty-
second Report of the Pub lic Accoun
Committee on Action Taken by Govern-
ment on the recommendations of the Com-
mittee contained in their Hundred and
Seventy-cighth Report (Fifth Lok Sabha)

relaling to the Cash Assistance for Export
of Man-made Fabrics.
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Inpian Councin or MEDICAL RESEARCH

ey WX afiar s S
¥ toq "t (3 ooewll WA
qraw) : werE  Agey, ¥ mwoEr s
¥y frfafes wears #=xarg: “f&F
gqraars  fafeer sqeaw ofwg &
fraei, fafrasi a Sofrawl & faaw
20 (16) W (17) < 24(2)
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WA ¥ ¥ AW & awey AW O @
Sar meaew fadw 2, widg fafear
wage.T afieg ) m#) faFig & wzidi
FEOAFIFO S AT A AID
geey fratfem 01 "

MR. SPEAKER: The question is:

“That in pursuance of Rules 20(16}
and (17) and 24(2) of the Rules, Regula-
tions and Bye-laws of the Indian Coun-
cil of Medical Research, the members
of this House do proceed to elect in such
manner as the Speaker may direct, two
members from among themselves to
serve as members of the Governing Body
of the Indian Council of Medical Re-
search.”

The motion was adopled.

14' 51 hrs.Y

MULTI-STATE CO-OPERATIVE
SOCIETIES BILL*

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): Sir, I beg to move for leave to
introduce a Bill to consolidate and amend
the law relating to co-operative societies
with objects not confined to one State and
serving the interests of members in more

than one State.
MR. SPEAKER: The question is:

“That leave be granted to introduce a
Bill to consolidate and amend the law
relating to co-operative socicties with
objects not confined to one State and
serving the interests of members in more
than one State.”

The motion was adcpted.

SHR1 MOHAN DHARIA: I introducet
the Bill.
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1452 hrs.
MATTERS UNDER RULE 377
(1) ACUTE SHORTAGE OF POWER IN BIHAR

i qEew  (Ffegy) ¢ owAw
wged, W §1e fagre § fawst A
wrgfa # FH ¥ F FAS W
AT FY fT & @ 1 B T FrE@TAy
F & g I A, O A% aF FICAIA
T T g F awg ¥ Of Gt & wW
¥ fag ot FoET T ¥ ag fawer
myfa # w47 A g ¥ TR G Wy
& FTOT FALT TUC & O &Afa fagre
TE Y@ e feeadd v
gHe qr9T  T@UT §—UF qAT AR
ZET AT | T & g qrae €8s
#Y qiw gfrem ¥ § 15 A F FW
gfd a= § wfwg fF < sl &
FfAEr g qE @I & | S 50 AMATE
T 0 fE § 9FH T W e
gz 7§ § AR ag W aga f ¥ A=
g1

14.52} hrs,

[MR. DEPUTNSPEAKER in the Chan]

@Y F A H A 9iw gfrew
TAEIL AT A T2 41 | 50 XMOUATE HY
Wt aftz § ag qi= awl & a= ¢ foaga
TE@IEA Q2 A2 J=T @ @Y
T & | UF Gha frEdr I anar
Y AT @ IUHT TAGET AS TA
&Y J9E q 9g WY &< & | T /Y AT
JWIEA &HAT AT 990q fawefrae &
fad &Y FmmaTe fawelt #7 SRR @
g1 § | fagre #1 qi= &Y Rwmare fawe
F AIEETFAT & | HOTHY qf gt A
1200 ¥MATE fasrelt ¥ srawaFar gt
W 1990 IF 2200 JraTe fasre(t A

*Published in Gazette of India Extraordinary, Part II, section 2, dated 8-12-77,
tIntroduced with the recommendation of the President,
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[ qurs]
WTAHAT ERIT | WITHY AT FT WAL
& fr fage # g & fadw
st fal ¥ s & 9w
Wl & 1 FTE e qraT 2w oy
¥y faga mfesr 3 g o
Wt 7 fagraa: s o far § Afew
Jrqrr efpfa s af g

AAFGL ¥ TF qHA AT WA
¥ fod fagre s Fr e & fawfa
Fr € @Y 1| I WoeE foe @
1971 ¥ ¥ fagq wfas & aww
T g€ § | IUrsA qART, HIIHI AE
ST FX aroqa grr fF wga W ]
o, forad g fres aa ¥ gaR
ot fafreeT 3 it @ ik fod faEe
TR ¥ aufaa fFar ar, 3g 9 s
g A @ gd g

g7 qUH ATE) F A d W
WA qE7 FT1 &qF Q@AY qrHiea
a1 9gar § 5 fag oo fm &
qiaeqr & egee Ffw g, fw
zfaot fagix & 812 Wk a2 &@m
g—agt faodt A+ F A T
I WX @Y 7@tz @ A 2 1 A
¥ qure qrod, fEr fEw @
FFT 7 gafra frar 8, ¥z i fafaean
F FT0 a1 31 FgT 17 FF wifar Fre
FAFEAFFAFA T TAF T FTA0
IFT A qegagiEd NPT g AP
T, N AL IH AW F 9I¥ SyTRT
TqeEY AT &, ITAT AT FO AT AR
I 3 qT AT § |

W R ¥ gw @ amer a7 &
FTA FT W WFT FAT qg0 § |
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14.86 hrs.

(i) ResentMenT DUE TO NoN RESUNMP-
TION 9F BHAGALPUR-BIHPUR RAIL
AND STEAMER SERVICE

oo Tt fey  (wrrgR )
gorers wEred, ¥ uw  fadw qfc
feafs &Y 8l sowr s wEfEw
FCAT AEAT F | WY g s
T FAII A 11 safwaal Y g &
fawz & g ar, & Qav av 9@ w3
gwat fr & fow ara @1 SR@ FT@RTE
fa agt Q&Y 1 gwivager ar gai szt
gy, afsw wrregr Ay § dege
q FFT AT IF A |/ AT
freer 85 awl ¥ asr @y 4, 79
fFa sTeor § IR 9 G aE T
fagr mar | fae™ 8 w@i & & &=
2 # WYX I §3A & A1gL @l
BT W FTHIL FT AT HIFSE FH AT
o g, AfFa ag At ot aw Y
e 7€ § | wowaET I9 &q F
ga-faety wR s-ATRW aga a1
w ¥

10 T4 T TgT ATHT AN
AR FAaT $FEar g oy, «mi A
wiwr @t f& 85 aat & N I amzA
TR ST I9 AT W, 3T F1 a2
7 fear oma 1 gl & a9 @ €
g g AR AT F wEwaEE
I 9t 78 sveaTa fear ar—arA O H,
f& ag mdr e = & aTwEl,
afer Ayt 7 9 fee gfam
gsqd § T2 FT HAHI d® IF AET
FI AT FTAT A HIAT TG AGT H<aAT
wr 21 foowr 4 fegrae & fo7 =gt
F @v ¥ faw &< 39 &1 990 o
FEO R QYA 9T 41, Foray fedr
€t gum fgar wIF gwdr o) F@
F yfafafa sft s 4, & s =
sy o ¥ Fawmar a1, v war o
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¥ AT faxr g ot % e
qli T SR AT § )

a e & sga d fs B
TEl A EW ENE @Y AAORE
T AW E AV I AT WEF FI FWIR
T Sy ¥ zafeg, @mer wEEw,
¥ wos AEEw ¥ g ¥ AR
A FIIA HATAT § T FoAT ATV
gfF a9y @Y Tow WX ¥ T2
A FAT | g AHAT @A ¥ SAT
At gn, AfFw zawr T IR
w1 fwgor fagre & &1 wmaw ww
F WA FT—M 7L 9K T AW
qa—qF ATAUH ¥ ¥, FEU FHWL
¥ g T qaM § AW wr g Ak
AT 9T FEHFH F | oz A=
¥ afy A g adi 3 afaw
fagre & S AT & avY faeil s
wITAge @ar Swe fag ¥ wew,
qforar 1 wraTa ¥ grary @A ATy
FAA TG WX AT W @A
1 AT zER a= fem s
g fro¥ aw ag & W aF A=
W@ AR TE AT it AT o @ g s
2 w7 ey a § wrearew faaw
a1 | I wEEd

‘15.00 hrs.

FAAT HY @ ATCHT AT FY AT
FIFIT FAVATET T FT Y qO7 @I
T T F AT, W AHTATEY Fraviamw
¥ 93 FT WL qgt F15 ot sdq A
g, @ gERy e fawdErd
TER qTEnt | gafag & @
FT EATT 50 IF AIHIGT FTAT FA18av

£
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15- o1 hrs.

MOTION RE: REPORT (1974) OF
COMMISSION OF INQUIRY INTO
THE DISAPPERANCE OF NETAJI
SUBHAS CHANDRA BOSE—Consd.

SHRI DHIRENDRANATH BASU
(Katwa): Mr, Deputy-Speaker, Sir, the
demand to scrap the report of the Khosla
Commission is a demand of the people of
Indiaand of the people of democratic
countries in the world. The Khosla
Commission’s report should not only be
scrapped, but also be burnt to ashes,

It has been proved bevond doubt from
facts and figures that that report is not
correct. In the Khosla Commission's
report it has been stated that the fact that
there was an air crash on 18th August
1945 of the plane in  which N(‘laji
was travelling, was an  cvidence  that
Netaji died in that air  crash. But jt
is not a fact. Thiswasscrutiniged by
different organizations and by different
committces, and it was found baseless.

Mr. Deputy-Speaker Sir, you will re-
member that the British Government have
notaccepted any report that  Netaji had
died. During the time of Lord Wavell—
who was the Viceroy of India—he form-
ed three investigation committees and the
reports of those committees differed from
each other. There were three different
opinions found in the reports giz. of the
Figgess team, Finney's team and the
Combined Services Detailed Intelligence
Centre (CSDIC). The reports of these
5 teams stated, and proved that Netaji
did not die in the planc crash. They did
not accept that position.  Whether Netaji
is alive or dead, what we wantisa proper
and true enquiry. We want to have an
enquiry committec with the Members of
Parliament and experts which should
investigate into the matter. You will find
verv objectionable remarks in Mr. Khosla's
report.  Those remarks are insulting not
only to the Members of this House, but
also to the people of India. Netaji was
and is the greatest revolutionary in the
would, as stated by our latePrime Minister
I.al Bahadur Shastri. while unveilling his
statue in the Calcutta Maidan. In Mr,
Khosla’s report, you will find it mentioned
that people of some countricsfelt that Netaji
was a puppet in the hands of the Japanese.
Itisashame. Healso said that Netajiwas
a pawn, he was a quisling, he had no self-
respect and that he had no followers at the
end ofthe war, Isitexpected ofa Commi-
ssion, appointed by a eivilised government
of a country, to make such remarks? The
Khosla Commission, I should say with all
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the emphasis at my command, has been
not only wrong, has been not only unjusti-
fied, but it has told the people of the world
that it is Justice Khosla's opinion which
will prevail. Justice Khosla, I should say,
was rather a puppet, not only a puppet
but a pawn in the hands of the then Go-
vernment.

I must say with all the cmphasis at my
command that when Justice Khosla went
to enquire into the incidents connected
with the plane crash at Taipeh, he dis-
cussed it with several of his friends, but he
did nottakeevidence from localgovern-
ment leaders, from the high government
officials and from our Ambassador,

I do not want to make any comment on
the fact that he came back with so many
presents. I also do not want to make
any comment on the fact that he write a
biography of the former Prime Minister.
I only want to state that he did not give
his judgment in the form in which it is
desired.

He may be honest according to his judg-
ment, but ifwe go through the details given
in his book, it appears that he is somehow
influenced. That is why we request the
Speaker to appoint a Committee consist-
ing of Members of Parliament to go into
this matter.

I had the privilege of working as a
humble assistant with Netaji Subhas
Chandra Bose for a long number of years,
At that time he was not Netaji, but simply
Subhas Chandra Bose, I know he cannot
die: he is immortal. Not only the peopl:
of India but the people of all democratic
countries in the world will cherish his acti-
vities for the cause of India’s freedom. We
also cherish the memoryof his activities
and ideas in our heart of hearts. All the
Members feel like that.

Netaji went out of India to expedite the
independence of the country. Although
there were some differences of opinion bet-
ween him and the Father of theNation,
Mahatma Gandhi, with regard to the
mode or procedure to be adopted for
gaining the independence of the country,
N=aji was very  affctionate  towards
Mahatmaji and all the leaders then living,
His passing away from this country should
nol remain a mystery. The truth must
be unearthed, To uncarththe truth, to
find out the actual facts and give them to
the people of this country and the world,
it will be fitting for the Housc to request
you toform an enquiry committee with
hon. Members of this'House and those
who were associated with them.
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SHRI K.MAYATHEVAR (Dindigul) :
On this occasion itis my duty to think of
Netaji and INA. Two commissions were
appointed by the Government of India te
go into the disappearance of Netaji, Inm:
1954, when Pandit Nehru was the Prime
Minister, a commission was appointed by
the then Congress Government to go inte
the death or alleged death of Netaji. An
¢27uiry was held elaborately. Mr. Shah-
nawaz Khan, who was one of the three-
lieutenants of Netaji in INA at the time of
the Second World War when INA was
fighting for the independence of the coun-
try. was the Chairman of the Commission..
Shri Sarat Chandra Bosc, Netaji’s own
brother, was one of the members. Un..
fortunately, he gave a dissenting report
1n 1955, after the enquiry wasover in 1954,
but his dissenting report was not released,

A sccond enquiry commission was ap-
pointed by the same Congress Government
in 1974. This Commission also did some-
eycwash busincss, that is what I think,

I'amnotgoing to say whether Netaji is
now surviving or not. I leave it to other
senior Members,

There cannot be two opinions among
Indians now or in the past that while
Gandhiji was the Father of the Nation,.
our beloved leader, Netaji, is the greatest
son of Inia, the tallest statesman not only
of India, but of the entire world. He was
the greatest patriot produced by the history
of the world, not only Indian history. He
disappeared. I do not say he left, but
he disappeared at the time of the Second
World War. He met Hitler. There was
a duration of six months’ time from his
disappearance from India and his  arri-
val in Germany. There he met Hider,
the leader of Germany. During the
period the British Government declared to
the world that Netaji had died. They said
that he died due to shamefulness because
Hitler did not come to help him, That
was nonsensical on the part ofthe British
Government.  ‘That was the first alleged
death or announced dcath of Netaji,

Now, I come to his second so-called
death. When he disappeared from West
Germany, he travelled via the Atlantic and
arrived in Japan. Therc he met Tojo,
the then Prime Minister of Japan within
9o days. Between his sccond disappea-
rance from Germany and arrival in Japan
there was a gap of go days, At that time
also the same British Government dec-
lared to the world that Netaji had died,
This time also he came up. Then he
formed INA.

Why did he form the INA? He formed’
the INA within the shortest period to.
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fight for the independence of our country.
I can say with earnestness and honesty in
political life and public life that that was
the first and foremost powerful, organised
armed revolution which was recognised by
fourteen countries of the world. He formed
the first Provisional Government of inde-
pendent India of which he was the Presi-
dent. He was the Chief of the Army Staff.
Then he declared war on the British Go-
vernment and its allied powers. Then
INA was winning upto Assam and they
formed the first Government of free India.
It appeared then that Netaji was going to
free India. Then Netaji disappeared.
According to history, thisis his third death.
I fear that the Indian history should be
redrawn. The history of pre-independence
war of Indiashould be completely re-drawn
and reshaped because Netaji's indepen-
dence war has been completely suppressed
by the Congress Government. I do not
know why they have suppressed it, Now I
appeal to the hon. Home Minister, who
is sitting here on behalf of the Prime
Minister and the Govt. of India, to hang
a portrait in the Central Hall of Netaji.

Not only Netaji but the portraitof Rajaji.

should also be opcned in the Central Hall.
There should not be any discrimination or
a biased vicw or prejudicial view against
any leader of India. We respect Nehruji
as the light of Asia. We respect Netaji
as the lion of Asiatic countrics. Even
Winston Churchill, the then Prime Minis-
ter of FEngland, had said that he had
only two encmies in the world, first Hitler
and second Netaji. Netaji was the sccond
enemy of the British Government.
That is why, he had branded Netaji as his
enemy. The INA history was not properly
propagated, published and respected by
the Indian History and the then Govern-
ment of India, I request that the
entirc history of INA shou!d be redrawn.

Then I come to the INA. In the Red
Fort trial so may people got acquittals and
so many were punished for some offence.
According to the British rule, it was an
offence., Itis our birthright to fight against
the foreigners to free our country from the
forcign bondage, foreign slavery. But the
British people held the Red Fort trial and
punished the INA men as they waged a war
against the British Government. We
waged a war against the British people, to
drive them out of our motherland. Many
of the ex-INA men and their legal heirs are
roaming in the streets without any liveli-
hood or any employment. They are
without any-work, I would request the

overnment and appeal to the hon. Home
Minister to treat ex-INA men at least
hundred times, if not thousand times, better
than our freedom fighters. I am not

senior politician; I am a junior politician,
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I am a youngman of 40. The senior most
politicians arc sitting . So many
people who sacrificed and who suffered in
{:il during the freedom struggle are sitting

ere. They know better than me about
their sacrifice and dedication for the
country. I would request the Government
to grant pension for all ex-INA men
without any discrimination.

There are about 10,000 people in Tamil
Nadu who are without any pension. I
would appeal to the Government that they
should not demand a strict scrutiny of the
evidence toshow that they were in
the INA. I met Mr. Shahnawaz Khan
many time during the last session. He was
the Chairman of the Pension Committee
for grant of pension to INA men.f He
promised me many times saying,v ‘“You
just give an iota of evidence. I will grant

nsion.”” But his promise was only on the
ips. Hedid notimplementit. To ask for
some iota of evidence, some oral evidence
or documentary evidence, to show that a
person was enrolled in the INA is all right,
But the Government should not be so very
strict about the scrutiny of evidence. They
have lost all the property, they have lost
all their family members, they have lost
everything. On the other hand, our free-
dom fighters were safe.f3 There was no-
danger to their lives. LOf .course,
there was danger to life for many leaders.
But there was a great danger to INA men
who were fighting on the battle-field.: | They
did not expect any military post; they did
not expect any MP’s post; they de not
expect any MLA's post; they did not expect
any Ambassador’s post. They joined the
INA to die for the country, for the mother-
land. Therefore, they are the greatest
sacrificing personalities anywhere in the
world. Therefore, I would appeal to the
hon. Home Minister to grant pension to
all the ex-INA men to whom we recoms
mend or to whom they deem fit and pro-
per to grant pension.

As I said, I would request the hon.
Home Minister to unveil Netaji's portrait
in the Central Hall. I would also request
the Government to have Netaji’s statue
just opposite the Parliament House at the
commencement of the Parliament Street.
It is our duty to rcspect our motherland,
If you respect Netaji, it means we are res-

cting our motherland. It is high time to

ave a statue of Netaji just in front of the
Parliament House. On behalf of the
Anna DMK, I would request the Govern-
ment to do all these things to satisfy not
only the people of Tamil Nadu but the
people of India for Netaji and the INA men
who sacrificed everything for the indepen-
dence of India, for the liberation of India,
for the liberation of the Asian countries and
for the liberation of humanity.
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Finally, I would again request the Go-
vernment to consider giving jobs and the
financial aid to the legal heirs of the INA
men. They have died for the cause of the
«country. If they had not joined the INA,
they would have amassed wealth here.
They died in battlefield in Burma or
Malaysia or Singapore. Their legal
‘heirs are left without anything; they have
no safety or security, because those ex-INA
‘men dedicated their lives for the country.
I would request Government to consider

iving governmental aid for their legal
- ecirs in the vaft:ious c«l:lucational institutions.

nr t of employment opportunitics
lho,ﬁfvcmmcnt !:hoyuld iveptliaooue legal
Jheirs top-most priority ancf preference.

With these words, I support the motion
brought forward by before this hon. House
by Shri Samar Guha. I thank you Mr.
Deputy-Speaker, for having given me the
time to speak on this subject.

*SHRI S. K. SARKAR (Joynagar) :
Mr. Deputy Speaker, Sir, please allow me
to speak in Bengali, my mother-tongue,
on this occasion. I congratulate hon.
Shri Samar Guhar for enabling me to fulfil
the historic task and duty of discussing the
disappearance of Netaji Subhash Chander
Bose, a duty which Shri Samar Guha is
relentlessly pursuing for the past ten years
or more. As an ardent follower and ad-
mirer of Netaji, I consider it my sacred
duty to contribute to the discussion. I
have to hang my head in shame just to
think that a controversy has to be raised
on Netaji even after 20 long years of our
independence. Netaji is not only a name
he is a lenged, he is an illustrious character
embodiment of unparallel patriotism, per-
sonality and leadership. Ido not know
whether there is a parallel of such patrio-
tism in today's world history. But I can
surely say that this has no other parallel.
‘This great soul escaped from the bastions of
the British and went out to fight for the
freedom of his country and built up a
massive organisation to achieve his ends.
His efforts inspite of his being a citizen of a
country which was under foreign domina-
tion is also unparallel and his contri-
bution for the cause of his country’s free-
dom can never he forgotten. But it is a
matter of great shame that we have to raise
discussion in this House to restore the glory
and honour that he deserves. The leader-
ship of the country which is responsible for
this situation certainly cannot deserve any
credit. There should be an unanimous
demand from all sides of this House for
taking immediate steps to restore all the
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honour and glory that Netaji rightly deser-
ves. The history of Netaji is unique,
Netaji is a history unto himself, Netaji is a
lcngcd. Let us not forget that history
and let it into oblivion. The history
of Netaji should not be allowed to pass in
the realm of hearsay and fables.
We should not foget that Gandhiji is
accepted as father of the nation, and the

enerator of our national conscience but
ifanybody has contributed fully and indivi-
dually to our country’s freedom. that con-
tribution is of Netaji’s and nobody else’s.
If we have achieved freedom through the
dedicated efforts of any individual that is
Netaji. Nobody else can claim any credit
for that, this I will myself humbly submit.
I will remind the House a little of the events
of the period prior to 1947. The British
had come out victorious in the second world
war and the whole of India was converted
into an arsonal of the Britishers. Then
what was the cause due to which they had
to leave this country? That was not
surclyducto the fearof the nonviolent
agitations. After 1945 the existence of the
National Congress was in jeopardy. At
that time the Congress took help from
Netaji and the INA and thereby consoli-
dated their position and regained the
height of popularity in this country. That
forced them to recognise Netaji and the
Britishers wcre compelled to leave this
country. The English handed over the
reins of Government to us on 15th
August 1947 and we can confidently say
that this action was not for fear of the non-
violent agitators. They realiscd that the
dormant valcano in the minds of the Indians
was about to erupt. They saw the Castle
Barrack mutiny of Bombay and the R.A.F.
mutiny. They saw the people’s insurgent
and uprisings which were concentrated on
the trials going on in the Red Fort. The
clever British, the shopkeeper British
realised at that time that what was more
needed was commercial power rather
than his political power. That is why
they gave up their sovereign political power.
But before they left they of course divided
our country into two or three pieces.
Whatever may be the reason, if we tried
to forget the memory of this great patriot
of India then there cannot be any other
national crime of equal magnitude. 1 am
not well I will only ask that why he will be
dragged for discussion every now and
then? Why could we not all take a deci-
sion that all facts and documents and other
information in connection with Netaji’s
mystery should be placed before the Parlia-
ment by the Present Government of its own.
Whereby we and all the people of this
country can be properly informed and en-
lightened. Sir, we know that the Shah
Nawaz Commission was set up in this
connection and we also know that this
Commission was a big joke of history. Sir,

#The original speech was delivered in Bengali.
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.f we go through the report of the Shah
Nawaz Commission we will find how
cleverly the real issues have been by passed
and evaded. May be Shah Nawaz Khan
wanted to keep silent on certain issues for
some :Fecial reasons. I think that being a
trusted Lt. of Netaji he thought it was his
sacred duty to keep silent on various facts.
But another Commission was constituted 20
or 25 years after that, it was called the
Khosla Commission. The then Govern-
ment was forced to appoint the Khosla
Commission due to the untiring efforts of
Prof, Samar Guha. What'did that Commis-
sion do? That was only a hoax of
history and their report is only a document
of hyprocricv and that should be scrapped
forthwith. Their report should be torn
into pieces and thrown in the sea. Where
did Ec get the courage to insult such a
great hero the most illustrious son of India
and our revered leader? When he left
the seat of justice and tookover as Chair-
man of this Commission, Shri Khosla
forget all about his sacred duties. There-
ifore it is necessary to institute an impartial
inquiry about him. The Members of
Parliament should also be associated with
‘that inquiry. Unless the members also
are associated it will be an injustice to the
-cause. 1 feel that it is the responsibility of
the Janata Government to place all the
facts before the people of this country.
The people of this country believe that the
Janata Government has come to fight
against all forms of hypocricy and untruth.
Therefore it is necessary for them to fight
against this hypocritic report also and to
immediately declare this report as scra-
pped. I do not want to give along speech
1 will only say that this unparalleled
patriot who sacrificed cvervthing for the
sake of the country should not go down and
should not be allowed to go down in history.
We should all say with one voice that
Netaji may be given all the honour and
glory that is due to him and he immensely
deserves. His portrait may be placed in
the Central Hall of the Parliament House
with due dignity and honour. A fresh
inquiry should also be immediately set in
to find out whether Netaji is alive or he is
really dead. Mr. Deputy Speaker, Sir,
I visited Taipeh and I requested the Go-
vernment there which is at present headed
by the son of Shri Chiang-Kai Shek to
unveil the mystery about Netaji. The
Vice-Minister  of Foreign Affairs had
promised to extend all possible help and
cooperation in this rcgard. But he said
that the Indian Government should also
officially request them and cooperate. I
regret to say that our Government did not
send any request to them. It is also a
matter of misfortune for us that
we do not have diplomatic relations with
that' country. I am not going into that
ut if the mystery of Netaji is to be un-
veiled then the prime necessity is the full
®ooperation of that Government.
Netaji had really died in _air crash
at Taipeh, there is a considerable doubt
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in this respect. From the British Intelli-
gence Report and the letters and statements
and speeches of all the then British autho-

ritics like Wavell, Mountbatten, Attlee cte.

it is clear that none of them were able to

prove or were convinced that Netaji had

died in that air crash. In this situation it is

very necessary to unveil the mystery of

Taipeh about the plane crash of Netaji.

If unfortunately Netaji really died in the

air crash at Taipeh then Taipeh should be
considered as a place of our national pil-
grimage. The soil of Taipeh shouldp be
considered as sacred soil of India. I will
request the hon. Home Minister to con-
sider that. In the end Sir, I will request
our Home Minister, hon. Shri Charan
Singh, as he respects and holds Netaji
in high esteem and to prove his esteem
and regard for Netaji let him announce
unequivocally and without any hesitation
that he will constitute another Commis-
sion to go into the whole affair. The Com-
mission which will go to the farthest corners
of the world to gather all the facts and
cvidence and set at rest all the doubts and
suspicions regarding the mysterious dis-
appearance of Netaji once for all. If it is
ultimately found that Netaji is no more
alive then he will be officially accepted as
an unparallel and undisputed patriot and
immortal patriot whosc memory can never
dic and whose contribution to our freedom
struggle is also without any parallel. Itis
unique and only of its kind and steps ~ will
be taken to preserve the memory of this
great son of India with all the glory and

respect that is due to him. With this
request I conclude my speech.

sSwat waETar  (fwaray ) o
SUTEAH REIRA, AqT ST & AT § agq
Al § ¢F FErEEl A9 @ HWiC
Fag#g f& 9@ Fgadl v a@ma
¥ ARG T FT AT 219 @1 &,
Y A AT AL R | AT TTHI
FY TCE & FW AW TH aTq 9T wE
TAA, I9 I F A1 . TGN FaAT F
ar A g qAv 4, IT AT AH ¥ G
grat i Jarfr Y sygeg gd, @A
FRACRTAT FT G | FWE FT A7
¥ faq, sA 1 qg a< ¢ & fay,
ag @ry B wWw § fagee fea
AT, F AN A AW q9TAT T,
fo= qT @WY @Y wrear AgY dv
& WA qE 19 T A1 TG AGT gAT —
Tt gWI W a1 A AW
2w & gar § ox faly gAY oY,
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¥ W WY I &7 Fen-fraw T qamar
AT, FH I WA FIH HY (CH-
aw T frmmr ) wiaw fe
BT @ § & q¢ A8 F qEaIR
aft g€ § AfFw T qER ww
as Ag wg T | SAwr "ge

i Iq U F GG EE A
@ FER ¥ a9 A & &
A, Iy WERY, g A FT TAd!
g fr afe o Tt @ @A
T@ Y @9 N IAFAT ET | IF FHT
¥ fafew ¥ & oY weE A, F I
gwa g a1 € ofoar § @ W
ot st et § afz o=@ gt s
dt gt aw & fafew il & AT A
o #T a7 §, F wr o |z &
AT, qT FIATE ATHA W7 AT A
FaTh A g F AR A TS FE TFT
A HHdAl 9T |

oI G AT FFR &% | g,
# sgwm w1 g f5 s@ @ wmaw
¥ A F1 qEeAT QAT AT WK
fog ow-Hw FaR A AT FQ
& wa owedhw i ¥R A A g
a7 T I e g
wifgn | fow AT ¥ @@ 2w F feg
gw ¥ sater &TH Ry, 9% foQ gN
ge @ g | AW A i
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q e Afovsc v @ €, @
Nt A st W s
MET A7 F|WT, A w7 IAET AN
AT QT FAr 4T W T IAWT
WAT  WHA g 91, Afew I
st et 1 aga a2 oo & T
X fegem & AloaEm g W 37
FT qTCET, ITH CEAET F) fowe FY
AAS & #IX A1 W a8 S Ao
Agr e [ g qEr Fa e
AsErt ¥ IWE  W@T &, Jaw
farmme sTTar g @, a
qg AgT | v fF |w A wgf-
fadt 2, st IF F@edr F@G )
VAT A H F& AW A QET =T
ar w3 feam O ge S
gL T FAQ 1 a3 wEhag
fear f& T s @i &7 qg A=
! ¥ wwwat § fo
TH W & §@T9, T W ®T FaqT
arq, I favara & qrq agr wid
—& ‘Ngr’ T TAATT F@ Y
g—fmar mar 1 w9 A W
o #G TG T A w7 LR
ff gaa Q@ a@ ¥ o &
FHWA FT FAArS qqan g, fow
#t # faEme g Wk F g
M ¥ @ AT A @ w9
Y fas dwaee & fagd fRwi &
AL

-!Pi"?ﬂ/
:

145§

*39Y

|

¥ zgi o 43 gu § 77 qTEE
Fent fF 57 & & = 2w #
qaed! g1, 3§ aE F F0N #Y T A1
Y g F 1 foeRerd Y fze
o § @ A B gfRT # R
frely #Y WY TETE ST E R e #
7q fFe avg & g€ o 7 gs
g A A O T § 3
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wifgd v W &1 owgw ag € fr &
X af afts SAwy w<Ewr @
W gy ag Fr Avi § wght T
W § I AR AT F AR F
A TF FA OTAA g | A FEAT
g 5 Aam  fearrae faerr
wfgy ar, @g ewrdr S® w7 A
FET 7 TG faar v g@w &y
g F@ feaT, Ta W F @l |m
I AT P AHY £ AwA FH OH
Fq TW T AT WG 3 Fqg A A0
N gaed! g IQ fF ITEY qTg 7
gh, *W ¥ F9 qg ST W T
o8 F A7 AT 77 &, @ A I AR
W P ITAFARANW | @A
A gmedr @i #} g we fR
IR wEmr TE o oar e
AR A ¥ IAR ma av w@ e
TAT | AN WE & A% A SEWET
W A g ¢ 7 R oTw A &
TR uF N Fedr @A § WK
77 1947 ¥ fa7 a==1 7 97w famn
qr, 4 "L 30 " & 27 T4 §, T
T FIF AXE | AT ATGAEET
¥ ATATT g T {A § < T a_A
WET ¥ THATE A @ g0 A T
F qrz it gg FoFmEr a1 gE &
zafqq &N @ qEedt 2 ¥ fao
HFIX F I§ ai@ ¥ HeW SO
arfgd f& @n #r Fww & W fr
AAA gW W arE A Heg, 44
g€ M1 T AW F FATH Ay
frat & g § afew & aY ag FgM0
& 2o £ sy & fag s g AR
AW A fpr 2, IO IAFr qHE,
W I A g1 IAw feg
W Em s @ ar s ana €
T AR g, @ @A QAT
W %w AW & YT F9 ¥ $F AT
R feag a1 Wz few far A€
A YN T wAT qw
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SHRI SAUGATA ROY (Barrakpore):
Mr. Deputy Speaker, Sir, I rise to
speak on the Motion moved by Prof.
Samar Guha, namely :

“*That the House do consider the Report
(1974) of the Commission of Inquiry into
the disappearance of Netaji Subhas
Chandra Bose laid on ¢he Table of the
House on the 3rd Scptember, 1974.”

Sir, I happen to come from that part of
India, to which this great son of India
belonged. I do not claim any special pri-
vilege for that. I know that Netaji Subhas
ChandraBose was not a Bengali patriot but
an Indian partiot, whodreamt of India as
a whole, who dreamt of the IndianNation
ag a whole, who dreamt of the vision, of
Indiain which people of all castes, com-
munities and rcligions will live together.

If we saw the composition of the INA
(Indian National Army) whichwas formed
by him. wewill find how anideal example
of secularism has really becn practised
there. As we all know, the close associates
of Nctaji consisted of Mr. Shahnawaz
Khan, a north Indian Muslim, Mrs. Lak-
shmi Swaminathan, a South Indian lady
and Mr. Saigal, a Punjabi gentleman.

Sir, this is not a subject in which I or
anybody clse can speak without a trace of
emotion, in which anybody can hide his
personal feelings about the matter.

In my State very of ten whenever arumour
goes round that Netaji has appearcd large
number of people gather. 1 tell you this
from mY personal experience. nghtl.y or
wrongly large number  of people believe
that Netaji is still alive.  In West Bengal
whenever any rumour got round lakhs an
lakhs of pcople gat hered to sce Netaji. In
Kalyani, in our State, a feiy  ycars ago,
euch an incident happrned. that a certain
Sadhu of Shoulmari Ashram was Netajt.
Lakhs and lakhs of people went to see him.

Here was a person who saw the vision o
India which is free from exploitation and
all discrimination between  caste, creeds
community and religion.  This isa very
sentimentalissue and emotional issu¢ which
has special relevance to thosc of us who
come from West Bengal. It does not mean
that the national relevance cf the u_fh01¢‘-
thing is lessened in any way. The national
relevance remains.

Netaji was described as the Springing
Tiger by an English author. Hcis one of
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the foremost patriots in this country.
He is the champion of an uncompromising
.:yugg'le against imperialism in the coun-

This question of Inquiryinto Netaji had
a long background and a long history, It
was reported originally that Netaji had
died in an air crash. Then India was not
free, We were under the yoke of the
British . Two years later India became
free, It became the people’s demand
and the people’s aspiration that the Gov-
ernment should go into the causes and
circumstances leading to the reported
death of Netaji Subhas Chandra Bose.
Accordingly, as we all know, the first Com-
mission was appointed with Mr. Shah
Nawaz Khan as Chairman. Netaji's
clder 'brolher, Suresh Chandra Bose and
one civilian Mr, S.N. Maitra was there
as member of this commission. They went
into depth about the facts surrounding the
misterious disappearance of Netaji. They
came out with a report, The majority
report held the view that the report about
t'hc Tipeh air-crash was final and conclu-
sive, although, Mr, Suresh Chandra Bose,
Netaji’s elder brother said, it was not
exclusive, the evidence was not strong
enough But the demand in this country
did not die down, because, a
large number of people felt and felt
strongly that the full circumstances of the
case had not been looked into. And this
demand continued. We must, in this
regard, pay our compliments to Prof.
Samar Guha, the ijllustrious freedom
fighter from out State, But, for his endur-
ing cfforts, the second Commission on the

inquiry into Netaji's death would not have
comeinto being.

Even Justice Khosla, about whom Prof,
Samar Guha, has a lot of things to say
commends Prof. Guha’s cfforts in this mat-
ter. Justice Khosla in his report which
was submitted in 1974 says about Prof.
Samar Guha as a dcdicated, uncompro-
mising follower of Nectaji. He has little
d?ubt that he has been actuated by the
highest motives in doubting the truth of
the story and in unravelling the story of
Bose’s disappearance. Then, again, in
the whole report, Chapter 8 practically
refers to Prof. Guha’s efforts and com=
mendationsto him and arguments about

the cvidence put forward by Prof. Guha.

So, in tggo when the Commission
was originally initiated under Justice
Khosla, it was due to the efforts of Prof.
Guha that this Commission came into
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being. Obviously, this Commission
has not satisfied a large number of people
in this country because, still the people do
strongly belicve that the circumstances in
this matter were not fullyinvestigated into
the evidences werc not complete ,and
many also believed that Justice Khosla’s
Khosla’s recommendations were onesided.
The aspersion about the Judges is not the
first ; nor will that be the last. The hon.
Home Minister here has appointed so
many Commissions with judgesas their
heads ; the same allegations against
judges are being made with regard to
this Commission/ Prof. Samar Guha also
has mentioned “that Justice Khosla met
the former Prime Minister several times.
Like that, it is now being mentioned that
Justice Shah has met our Home Minister
several times and the whole thing cannot
be above doubt or above questions.

So, as I said, the recommendaticn or
the findings of one man Commissicn
appointed by the Government of India
is not to be considered as conclusive has
also been reported in several n¢wspapers.
I have one magsrzine with me. This is
the Statesman which was brought out
on the Independence Day this ycar.
Here it was commented by a knowlegeable
author on Netaji’s life that Justice Khesla
Commission and his investigation left
much to be desired. The main reason
why onc should doubt Justice Khosla’s
Report and findings is that Justice Khosla
mainly depended on oral evidence which
was put forward before him. He had every
little documentary evidence to supper!
that theary that Netaji was severly injured
due to the air crash and that he seffered
from severe burns; he was first treated at
the hospital and later on dicd in the
hospital at Taipeh. Uptill now, no conclu-
sive evidence. no documentary evidence,
has comc out in this reagrd and those
people who were supposed to be with him,
at the time he was being treated in the
hospi al have not Leen properly,ider tified.
Two Japanese doctors were, if I may say
50, not properly identificd whether they
were the very same people who actually
were supposed to have treated Netaji. So,
it is also my conviction that this nceds to
be investigated first. I agree with Prof.
Guha when he says that the whole repart
of the Khosla Commission which was
accepted by the previous Government
should be scrapped as there is no sufficient
evidence on the basis of which a fresh
investigation should be started,

As I wassaying the sentiments associated”
with Netaji Subhas Chandra Bose arc
also great. Therefore, the bureaucratic’
way the Government have acceptcd this.
Report is not going to satisfy a large
number of people living in this country
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Therefore, I join Prof. Guha's pleading
-that our Party from our side and I also
nally feel very strongly that there
is much to be doubted about Justice
Khosla’s statement, The report which was
accepted should be scrapped. It should
be re-opened and in consultation with
the Members of Parliament a fresh Comm-
ittce of Enquiry should be set-up to investi-
gate the actual causes leading to the death
of Netaji Subhas Chandra Bose.

Further, Sir, after the Khosla Commi-
ssion report had been submitted in 1964
the transfer of power papers have now
been opened and several documents and
letters supposed to have been written
by the then Home Department. Officers of

vthe British Government have come to
light. They throw a new and different
sort of light on the whole mystery which
has not been gone into in depth uptil now.
In t is new and changed circumstances
there is no reason why this government
or for that matter any government should
stand on prestige and not agree to open
the issue, I think and I strongly fecl that
this issue should be re-opened imme-
diatley.

Sir, lIet our efforts not end with the
circumstances leading to the reported
death of Netaji Subhas Chandra Bose.
Netaji was not only a patriot but a great
thinker who was the first exponent of
scientific socialism in this country. He
had a vision of India which would be free
from exploitation. He did not think of
any utopian way to achieve this end.
He had in his mind positive, scientific
and  socialist  approches  to  this
end. His uncompromising attitude to
Imperialistm  remains very  relevant
today and his thinking about the future
of India, his thinking about the whole
planning process, his thinking about the
domocratic set-up and his thinking about
the course of development that we have
to follow remain very valid today Sir, it
is very necessary at this stage to go into
depth regarding Netaji's writing just
asnow we have started reviewing Gandhiji’s
economic thoughts and ideas. In a similar
way we should try and re-open the issue
of Netaji's thoughts. In this connection
I have only to mention that in the house
where Netaji lived in Qalcutta—it is
called Netaji Bhavan—Nctaji Reserach
Bureau is functioning. I had the occasion
to visit that Bureau several times and I
was very happy to see that scholars not
enly from India but also all over the world
evince lot of interest not only in Netaji’s
life but also on his thinking in economic
and social matters. So, the Government
should come forward with all possible
help to this Netaji’s Research Bureau

that is functioning at the place
this patriot lived. = where
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Sir, I have also received one leiter
from one Shri Karm Singh Bheria. He is
from Kaula Lumpur, Malaysia, He is
one of the surviving members of Netaji’s
Indian National Army and he has reported
that in Malaysia among a large number
of Isr(.:ll.liam living there Netaji’s thevphts
are still di and th to k
alive not only the lhe:)!.lgl'l't=yb1.t11t‘y the spei:il:
under which INA, Rani of Jhansi League
glo'nd Indian Independence League were

rn.

16 hrs,

Shri Karam Chand Bheria reported
that many of the ex-freedom fighters
were living., They are in a very difficult
financial condition and they are not gett-
ing the pension and other amenities that
have been extended to freedom fighters
who have been living in this country.
I would also request the hon. Home
Minister to consider application of these
facilities to the Indian National Army
soldiers who arc now living in Malaysia.
In this connection, I may also mention
without going into controversies that, to
my belief, Mrs. Anita Bose, Netaji's
daughter is living in the United States.
Recently one of our friends who is a Mem-
ber of Parliament, Shri Subhash Chandra
Bose Alluri, had occasion to go to the
United States. There he contacted all
the Bengali Associationsin order to meet
Mrs. Anita Bose, who has since married
and is living with her husband in some
place in the United States, Efforts must
be taken by the Indian Embassy in Wa-
shington to locate Netaji’s daughter so-
that the daughter of our grcat patiiot.
gets some help from the Government,
as thev used to get fiom the Trust set
up in the memory of I.N.A. soldiers. I
again commend what Prof. Guha said
in his very detailed analysis that without
going into controversies, Netaji’s death
has not been properly investigated. There
should not be any hesitaticn on the pa1t
of the Government to set up a new Com-
mission of Enquiry. Not only that, I also
support Prof. Guha’s proposal in his
Bill which has been brought before the
House for declaring Netaji’s birthday as
a national holiday. I also support Prof.
Guha’s proposal in renaming the Anda-
man & Nicobar Islands as Swaraj and
Shahid Dweep as they are the first islands
visited by Netaji's soldiers and the INA,

Sir, last year, I had an occasion to go
to Kohima where a memorial for the
INA soldiers still exists. This memorial
was built by our Government, after
independence. This memorial should be
declared as a national memorial like
the one at the place where Gandhiji
died. So, this memorial in Kohima should
be declared as a national memorial,
With this, I again support strongly the
contention that the whole issuc of
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Netaji's disappearance should be reopened.
ot Fegwa wER wAl ¢ (FETE) ¢
Jurerer warew, ¥ @ fomwm @
SEEECERTE SR U]
qRW ¥, a1 FE gL WL AA, WX
IEFY gax AT W G, g sEa
fedt @ &tz a g fFag 3 90
g, % wu @t W fefv ¥
gz farar @i @ B ag A
qc g & ar Sfaw g ag freww
& & s =rfge fF a® w3 mar g,
gIC s T T @, av qE 96T o
fs ag #a o fow a@ & 7@, WK
TR I F g g fag o e
gF, ar & g WS AR AR g0
TE |

RN Ofral ¥z wrEw ¥
Fgt Fg T ¢ 1w fau & s=H A
ST gu fad A ofg A FF 1 9T
arg @ ag & fF Far St F wvag d
g @R g3 G A AN A
2 fF ag 9 g @w &1 ferm &7
YqA AE FIy 2 ! 9 WY g,
ag @ I=l o oA ¥ g faEEr
w, g wEAr 47 g oawar g
FqfE IFM AT w9A &1 feTrar
R g@d #1 ura fear gfag fF
faedt €T F19 WF@ 99 560 agh
9T 9§ agd §WA g (7 I Srariaal
& amg o T TET waer # T
forad gt serw & frd @7 @9
frarer FT a8 wwrE g # faae
faar sro f& Far oY @ MU ARSI
FY gqHr fawara g1 w7 arld § Iy
T T FIE | TaFT YA ferar @
f& wasl #r @ I 97 =ga
fei av favares =& gwr ) @aw
gy Ag g e € A@w ¥ @7
§ wn A ¥ fomr § SAE AR

DECEMBER 8, 1977

sion Report on

Netaji Bose (M)

2 vt ®1 o< o v § e W,
g% SR v §fe smaw e
qu freg agrd &A@ wear
ffag arag ) EQ a@ wRET
# IR woA e F AT E =
SCUIE LI R A
T F Fifad g A g¥9F g1 ar 5=
9hg W@ & foau ) @l A =
FEEI ST w27 et § fF AT o 3
W @ for o I=W aga @@y
gt 3@ ara 1 wiw foar @ fr e
TG ST HIT THAT HIL A AV
ge fafraa &, &few &6 g ®
A T FEe g smen f fergmma
# T@AGAT FT T T EAT AW
a9 FT g amam ) fEg At 6
¥ feerd A @ zafow weAr s
W T@ar  w=ifgw WX 98 SO ua
ST & TS § A6l g1 AFar  afh
T8 B @ wwar § g s A og
AR WG A a1 agt ag agA A A
M OAF 0 FF AT g HIT IqE
saror WT faerd & fF ager &1 ag wed
H AT AT agdl I qEId AE G HIT
T T THI T A 4 o 97 77
Wt Fg¥awa g agifs 3+ ga@r wa
4T fF 37 & ;50 U0 To & Hrfwa<i &
At oFY favawdtg € | U9 AR
HIFo THe Qo &I AT ATd1 a7 dF qar
AT FI T ST 91| FE@ graqd A
d guatIH waw ¥ ga § fF
ST #¥ 39 1 9ar & UF Wi
& faary St favassta gy wiT e #1
AE N FE o & R wTa &
R g & TR ' WA A7) 39
% gmin § g W & g e
¥t et wr gy € <o @ ArTEw
fog & 7Y 5 @1 o amd &1 @Y di
IR+ ¥z mn 5 4 3o fel aw
oI §@ & Ry fwm &
HF AT § WA I TS FTIAT I
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frry swxfom yag g Qar ar
fragmmuz &9 % § | I@Fagf
ar WY IF §6 qar IAT  {Feg T
IT FIG 9T F1§  FEAART A& T
€ afexr I AT AWEAT TAT /L
zq ¥ fq0 <o gegarTraw N fowma
g fF 3% ®r6r Fvz IamEr qEr
fwz =10 MaaTI@Y FT ag W FET &
f& & g3 w1g T, A TR WAL
oA, ¥ 2@ g9 T § A4 faed g
Aqr ot T gEAE oy 9w 3|
FT a7 F€  HIT GrEAT qrga A0
aa i fawaw i s@ & m@
giaar qge T4 favam J@ a<d §
g A FAFg 7 R o mERr
N IER e a1 & 5g v g fF w10
TAATCAT F F AT F AGT 719 9
¥ or swrar F JAAT g AR A
37 #Y aml #7 fawm @ g oo

@ ¥ ar gz it wrfgvgar g
fF arREF wuST A0 WA 7 &Y g
T ff Fursfag W g¥eT F g
ars fadt & Waz , amr Fg1 a1 a8t 9%
AT & WAL IJAFI AHM AT 9IH
T & frfag ardw av Jar &
# wgrw fro @ € oardEm @
IR SR F A g uusr Aav ar fam
§1 Agt 9T TE A | HE FEaw
7g fF mmemfer @ ar A
fer & sftay, #kk ag fafess 2
f& Sofer & Macagst | a9
Sq grea ¥ forg awg & wgm frar ar
T IR gEW AT W @R F
TE FA AT &9 4?7 FLATH
FRIANTE T @Yt ogamag 2
fr gat & wreit &7 agi o AT
FeT a1 Fifs 39§ g frg g
e OF aTeT 47 | FEr 98 v &
Fagwa s R oo @ ar
WA A ag e e w www df 3
2092 LS—8
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WA W AR IEF AR F qu-
ag T Fr 5T W IR few &
WITT @1 qg9 at &y 99 £ 9 @
T T ? WX I &Y qar 7
T@r AT Frovfaat 7w gEY &9t

T T For f& s gEaAw
g, Aar A% W ¥ @rEm wed
F wzAr A1, fagwe a® e

A9 FIqGT AE gET | TE AR
FP UF |gAT &1 Fredl g A9 AT
g foa Aare =& grar & mEw
T ofar & fF s gan, @
g g & o gur ?

Z A A FAL AE A G TG
2 & IFE 91T AT AT @A g\
3q feq & S FFAT FEY JET R
IT AT JF AT AT g S ITFT
fae 3ay 9 ot ag & mEEd q
garar fFgw oy =@ afefmga
faE | aWxam 7 ¥@n
When I asked the Meteorological Officer
he wanted to give the oflicial Reports.
But Mr. Khosla immediately said, “No, I

can’t take it . I have my instructions not
to take any notes from the Government.”

wa A o gg g g f&
@AW & &1 W g7 &
A FE WEHT q BN RO
& fFAN AgF qE I AR
ffrg, wF avg #1 Tawg) Bre g ?
7 Aigs wwad I ¢ fafew
TRy # F "R fraa e, R ar
fararg FX sk fFw ¢ favam A
| A fx#rd @0 39 9 F3 |
a2 &Y faea guT AT §, FE A
g | A ar N . qUEL HS
@ § afFgRamadsgan
IR G FE 9 F NS O
Ta AT | (srwam ) @A WA
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| s/ duw AR fafew
| 79 faamt =, oad
YAy g W SEw Famn
g, g we froar, st
W FZI & 99 TG AT o1 AfFA
1945 ¥ 78, 1944 ¥ zwfan
ATl F WA AT A AT
g 1 argErt s
E am Fd g, W=
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SHRI CHITTA BASU (Barasat) : Mr.
Deputy Speaker, Sir, 1 rise to take part in
the debate with a great sense of reponsibility
and I would also urge upon this august
House to treat this subject with utmost
sense of reverence and solemnity. If
mystery shrouds the disappearance of Neta-
ji from India, the mystery has not yet been
unravelled even though  two  probe
bodies  have already  made  the
probe. I refer to Shahnawaz Khan
Committee Report and also the Khosla
Commission’s Report of 1974. Both the
probes have corroborated the same thing.
What they corroborated? They corro-
borated the official statement that Netaji
Subhas Chandra Bose died on the 18th
of August, 1945 in air crash near Taiphei.
It was the oflicial report and official infor-
mation of the Government of India. My
endeavour is to stress on the point that both
these probe committecs have merely rati-
fied and merely corroborated the stand
taken by the then Government regarding
the alleged death of Netaji. At this stage,
I only want to give expression to my feel-
ing regarding the probe bodies in onc or
two sentences.  As regards the Shahnawaz
Khan Committee Report, I, with your
permission, beg to say that it was a made to
order report to support the statcment of the
Prime Minister of the country in 1952 and
further, it was tailored to suit the political
exigencices of the then powers that be. It
was again made to embody in it an apriori
conclusion supposed to have been drawn up
in South Block. .

SHRIM. RAM GOPAL REDDY : You
are going into party politics.

SHRI! CHITTA BASU : This is not the
occasion for it. I shall join issue with you
on other occasions,

So far as the Khosla Commission’s Re-
port is concerned, 1, with your permission,
beg to state that it is nothing but a deli-
berate falsehood in print under the cover of
a judicial pronouncement. I again
repeat that it is a delebrate falschood in
print under the cover of a judicial pro-
nouncement. Had it not been a judicial
body, I think it would not have carried
the wicght as it does today,
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I am not to say anything now regarding
Shahnawaz Khan Committee Report.

So far as the Khosla Commission’s
report is concerned, the whole trouble
is that Government did accept it in thc
House in the year 1976, on 16th January,
in a captive Parliament—while Parliament
enjoyed an extended life and was heing
treated as a captive and pliant one. On
that occasion—and for that reason alonce—
was that report adopted by the Govern-
ment. 1 would urge upon the present
Ministry to take not of that fact also. I say
with all sense of responsibility that the
Khosla Commission’s report should be
rejected, and rejected with all the contempt
that it deserves, I say this because 1 have
got certain arguments—although I do
not have the time to explain them. For
the benefit of the House, I will merely
mention the points on the basis of which
that report has to be rejected lock, stock
and barrel.

One : the Khosla Commission’s report
was not based on any document produced
cither before the Shahnawaz Commission
or before the Khosla Commission itself,
to show that at least one plane flew in
the skies of Taihoku on 18th August
19‘|i5. Two : All the Japanese evidence,
including that of the alleged Co-passen-
gers and military personnel, is hcar-say
evidence on death, or alleged death of
Netaji. Three: No documentary evidence
has been produced to show that the
so-called passengers actually boarded
the alleged ill-fated plane. Four: Even
their identity has not been established
by applying ordinary legal procedures.
Five: None of them knew Netaji Subhash
Chandra Bose from an earlier period.
Six: The evidence of the Taiwanese on
the plane crash and on the alleged death
of Netaji was merely hear-say cvidence.
However, such an cvidence is non-sense,
Only the doctors claimed to have seen
Netaji dying, but their evidence is at such
a variance on material particulars and
fundamentals, that the same has no evi-
dentiary valuc, Therefore, nothing re-
mains to come to a finding that Netaji's
plane did really crash.

That being the case, my proposition
is that no plane crash, as allcgec_l, did
take place ; and there is no question of
the so-called death of Netaji as a result
of that plane crash ; as alleged. My
second point in this connection 18 In
regard to the developments which followed
after the 18th August 1945. For Mr.
Shahnawaz or Mr. Khosla, history stopped
at a particular point of time, on the 18th
August 1945; and, therefore, they ended
the whole episode by giving the death
certificate on Netaji Subhash Bose; but
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the dialectics of history set history in
the right perspective and in the right
motion as well. Those people did stop
at the bidding of somebody ; but history
did not stop; and history did not accept
the bidding of anybody, however big
or powerful he or she may be. Therefore,
history continued, and history was made
by Netaji. It is well-known, and it is
also evidentially true, that Netaji had a
well-considered plan to shift his area of
operation at a particular point of time.
This is of very crucial importance, and
unless we take not of this crucial fact,
we shall miss the entirc link.

In this connection, I would only like
to mention certain points, namely, the
statements made by Nelle, Shri Shah nawaz
Khan himself, Shri S. A. Iyer, the Minister
of Publicity and Propaganda, Shri E.
Bhaskaran, confidential secretary to
Netaji, Shri Sahay, Terachu and Tada.
I have not enough time to discuss all
their evidence and all the facts given
in the statements, but the statements
made by these persons before the Khosla
Commission prove that Nctaji had a
well-considered plan to shift his area of
opcration. Herc my allegation against
the Khosla Commission is that they were
not willing to pursue the history in that
particular direction to know why certain
things happened, what happened, what
did take place after the so-called 18th
August 1945 plane crash.

Shri Shahnawaz Khan said that even
as early as 1944 Netaji was trying to contact
the Russians so that the war of liberation
could continue from there. Shri S. A. Iyer
said that it was decided by Netaji Subhas
Chandra Bose that the base of the liberation
struggle should be shifted to Russia.
According to Shri A. N. Sahai, it was
decided to have a territorial committee
with headcuarters at Sama and branch
in Tiro, another town in Manchuria,
He claims that an office at Hanoi was
set up with a view to talk with the Chinese
and Russian communists and to meet
Ho-Chi-Minh in this connection. There-
fore, the story does not end there. He
had a well-considered plan to shift his
area of operation, to deal the final blow
to imperialism to free the South East
Asian people from the bondage of imperi-
alism. Here the Khosla Commission con-
veniently forgets to pursue this direction.

16' 34 hrs.

[SHRT M. SATYANARAYANA Rao in
the Chair]

There is another point of vital im-
portance. What did the British Govern-
ment really think about it ? What was
the intention of the British Government
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at that tirpe ? I would only mention a
jcular ' letter, ‘written Mr. R.
udic, Home Member, dated 23-8-45
—the date is to be particularly noted—
which was five days after the plane
crash.

Netaji is supposed to have died on 8th
August, 1945, but on 23rd August, 1945,
the Home Member writes to Mr.__llenkins.
If you like, I can lay it on the Table of
the house, as I do not have the time to rcad
the whole of it. He says :

“I have examined your suggestion that

Bose be treated as a ‘war criminal’.

He clearly is not one in the or-
dinary sense of that word. Nor
does he appear to come within the
extended definition which has
now been adopted by the United
Nations. In this connection 1
would refer you to the air mail
edition of the Times of August
‘qth"l

And hec encloses a note. In this note he

has given a five-point suggestion with re-

gard to the treatment to be meted out to
Netaji. I am not interested in the sugges-
tion made by the British officials for the
treatment to be mected out to Netaji. I
am only mentioning the particular date,
which is live days after the so-called death
of Netaji. If you go through the paper,
you will see that he has said :

“leave him where he is and don’t ask
for his surrender”. What does it mean ?
It clearly means that the British Govern-
ment at that time did not believe that
Netaji had died on 18th August,1945.

Lord Wavell also in a note or in his au-
tobiography says that the so-called plane
crash was nothing but a convenicnt plea
to go underground. This is all on record
in the Cabinet Papers,

Lastly I wish to refer to what the British
Cabinet decided on 25th October, 1945,
1. more than two months after the alleged
death of Netaii, It reads as follows :

“India and Burma Committee. I.B.
(45) 6th Meeting. Those present
at this Meeting held at 10 Dow-
ning Street, S.W.I.,, on 25th
October 1945 at 12 noon were :
Mr. Atlee (in the Chair), Sir
Stafford Cripps. Lord Pethick-
Lawrence, Miss Ellen Wilkinson,
the Earl of Listowel.

‘Also present were : Mr. G.M.

Hall, Mr. A. Henderson Mr. E.A.

Amstrong and M.J.P. Cibson
(Secretariat),

. The Committee rurned to a considera-
“10“ of the principles which should govern
the trial and punishment of Indian civilian
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offenders. The following were the prin-
cipal points raised in discussion :—

(1) It was generally agrced that the
only civilian rencga:z: of importance

was Subhas Chandra Bose.”

This was the Cabinet decision of the U.K,
held on the 25th October, 1945, five months
after the date of the so called plane crash.

(2) On the question whether Indian
renegades rounded up outside India should
br brought to India for trial.

I do not want to recad further because
my point has been met. What
I want todrive at home is that the
British Government, Lord Wavell and the
Cabinct of the United Kingdom had no
evidence as late as 25th October, 1945
that Netaji had died on a particular date
in a particular accident., On the other
hand, Wavell's suggestion was that this
plane crash episode might have been used
as a camouflage to go underground.

As I have earlier mentioned that
Netaji bad a well-conceived, well-thought
out plan to shift his area of operation for
the liberation not only of the people of
India but for the liberation of the people
of South East Asiaso that the mankind
might be free from imperialism,
capitalism and totalitarism all over
the world.

In this contest, let us discuss and scrutinise
Khosla Commission's Report. I am
not at all interested what the Khosla Co-
mmission has mentioned about Netaji and
what he has used about him be-
cause Subhas Chandra Bose is much
bigger and cannot be up graded or con-
demned by any kind of epithets by
a judge, sitting or retired. Therefore,
I am not bthcred about the epithets. I
fear he was working at the instance of
somebody.

Now, there is a changed political situa-
tion. International situation has also un-
dergone vast changes. There have been
alignments and rc-:jlignmcms ; there has
been {riendship enmity but the
truth must come out. There has
been vast political  change in our
country also. In this changed political
situation both within the country and on
the international plane, it would be the
duty of this august House to demand of
the Government at present to scrap the
Khosla Commission’s report, to reopen the
chapter and continue to pursue the clues
which have been given at various points
of time by people at various levels with re-
gard to what happened after 18th A t,
1945 because, I think, the House and the
countrymen are convinced tnal Netayi’s
death did not take place on the 18th
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August, 1945. The duty and responsi-
bility lies with the House to continue to
make an enquiry on the basis of these
clues which have been found all over the
world after 18th August, 1945.

I extended my support to the motion
moved by Shri Samar Guha,

Dr. KARAN SINGH (Udbampur) : Mr.
Chairman, Sir, the great movement for
national  regeneration  and  freedom
that took place in India lasted only about
go years from 1157 to 1947. But in those
00 vears, it threw up a galaxy of great men
and women, probably unique in thes his-
tory of anv regeneration movement, free-
dom movement, in the world .

It is interesting for all students of the
Indian national movement to see the very
special role that Bengal played in the
Indian renaissance. There were several
reasons. One is, of course, the fact that
Bengal was the first province to  feel the
impact of the British, therefore, it was able
to react earlier, and also because of the
very special qualities of head and heart
of the people who inhabited Bengal.

Even before the freedom movement as
such started, the so-called Indian renai-
ssance began with the social reform move-
ments. Raja Ram Mohan Roy founded
the Brahmo Samaj. Deven dranath Thakur
founded the Adi-Brahmo Samaj and Keshal
Chandra Sen founded the Brahmo Samaj
of India. The great movement
for social reform began in the  heart
of Hinduism. Subsequently, in
Bengal also those two great luminaries of
our spiritual history, Shri Ramakishna
and Swami Vivckananda began their
remarkable partnership which resulted in
a virtual revival and re-interpretation of
religion to mect the challenge of the times
in which they lived.

After the political movement started
with the founding of the Indian National
Congress in 1885 by Mr. A.O. Hume, the
people of Bengal were in the vanguard of
the movement and they produced a num-
ber of very remarkable figures like Bipin
Chandra Pal.

Shri Aurbindo Ghosh, the great prophet
of Indian nationalism, a man whose vision
is still unfolding as history moves onwards ;
C.R. Das, the great jurist and lawyer.
And one of the most remarkable of these
Ecrsonalitics was Netaji Subbas Chandra

ose. Therc was Rabindranath Tagore
in the field of letters; Acharya Profulla Ray,
a scientist ; S5.C. Bose and many others.

DECEMBER 8, 1977

sion Report on 236
Netaji Bose (M)

I can also mention a number of great people
outside the ficld of social reform and re-
ligion. In every sphere of activity, Ben- _
gal has produced great people.

I belong to the post-Independence ge-
neration of Indians, a generation which did
no have the fortune of paricipating in the
frcedom struggle because we  were too
young and we were at school when the
freedom struggle finally reached its great
culmination in 1947. FEven as a school
boy, I recall there were two figures on the
Indian political scene who very specially
caught and fired our youthful imagination,
Jawaharlal Nehru and Netaji  Subhas
Chandra Bose. As far back as 1 can re-
member, these were the two figures who
were associated in our minds with the
dynamisin, the patriotism, the glowing
power and the vigour behind the struggle
of the freedom movement.  Although we
did not have the opportunity to parti-
cipate in that great event, none-the-less,
we were able at second-hand to get some
feel of the situation that developed at that
tune,

I must say that Netaji's lifc has been a
remarkable epic in patriotism. His glow-
ing commitment to the freedom struggle
of the country, his magnificent obsession
with the fight against all discrimination
and all colonial rule, his courage in the
face of tremendous odds, is something
which marks Netaji out as a veryremark-
able and extra-ordinary  personality.
There are many people in this House who
have greater knowledge about his life, ©
But from what I have scen and read, his
life is replets with a number of dramatic -
episodes. It is not a normal life ; it is
not a life of a normal person who starts
and who carrics on in a single way.
There are sudden developments, There
are dramatic disappcarances. There are
astounding hair-breadth escapades. His
whole life reads like some kind of an cxtra-
ordinary combination of the Scarlet Pim-
pernel and James Bond, a person who was
disappearing and appcaring again.if
we try 1o enter the mind of the person, he
was overwhelmed by one single emotion,
one single desire, one single commitment,
and that was to make India free, and
whatever means were at his disposal, he
was prepared to use them, and he did usc
them in order to further the cause ol
Indian freedom to which he was totally
absolutely, committed. Specialiy the
last chapter of his life, from his dramatic
disappearance from Calcutta in December
1941 to the reported or presum.ed of
supposed plane-crash in 1945. Now,
what happened after the planc-crash his
been a subject of intense and highly
emotional controversy.
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Imhcdiately after freedom,  stories
began circulating that Netaji was still
alive. I remember, my mother was
living in Kangra in Himachal Pradesh
and this was some where in the mid-fiftics
and I got a letter from her to say that
there was something very important that
she wanted to tell me, When I went
next, she said that some message had rea-
ched her that Netaji Subash Chandra
Bose was still alive and was somewhere in
that area. I am not saying that that
was an authenticated thing. I am sim-
ply saying that these reports with regard
to Netaji's survival, with regard to the
fact that he was somewhere, for some rca-
son, in the hiding, began to circulate al-
most immediately after independence, and
subsequently they have, with passage of
time, not shown any sign of diminishing.
In fact, these storics are still continuing to
circulate.

Both the Commissions that have been
set up in 1956 the three-man Committee
headed by Shri Shashnawaz Khan, and
in 1970 the G.D. Khosla Commission—
concluded, the first one by a_majority, that
Netaji had been killed in the plane-crash.
But, evidently, a large number of people
are not convinced. I was herc in the last
Session—the hon, Home Minister was also
present—when my good friend  Prof.
Samar Guha, with all the ability, emotion
and dedication of which he is capable,
built up before us a very interesting hy-
pothesis to disprove the G.1). Khosla
Commission’s report. I do not intend
to go into all the various dctails that he
mentioned—the contradictions, the strange
events, the fact that his body was not
identified, the fact that no photograph
was taken, the fact that those doctors
who were there were never examined,
and so on. But he built up a very in-
teresting hypothesis., I remember having
listened to him, and if onc had an open
mind, I must say, one could notfail to be
impressed by Prof. Samar Guhal’s argu-
ments ; one may or may not be convinced
because this is an issue upon which
conviction really is virtually impossible.
The best way, of course, to disprove the
Khosla Commission’s report would be
that happy day when Netaji in fact appears
because if Netaji  appears, the report
automatically stands scrapped, stands dis-
carded, But until that welcome day
Comes, it will remain a matter of specu-
lation, A lot of people ask : ‘Where is
Netaji ? Why has he not put an appearance
if he is alive ? It is a good question.
Certainly he must be growing older, al-
though, T understand even today he would
be one year younger than our hon. Prime
?g;n:lt:tl;; So \Tc l;ycal]y cannot write off

T simp saying that he would
be too old, Ifylhc Prim?: Minister s
carrylng on his work with great vigour
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and ability, there is no reason why Netajf,
who is one year younger than him, should
not be in full possession of his faculties
and should not be able, still, if he is alive,
to make some major contribution, Of
course, the question will be asked : ‘If
he is alive, why has he not put in his app-
carance ? It is a question to which no
satisfactory answer has been given., But
I would appeal to the hon. Home Aiinister
and say that, as a result of some earlier
documents and as a rcsult of some new
documents which Prof. Sarma Guha
brought to our notice, particularly the
Transfer of Power documents which he
quoted, there is a large section of our
countrymen who are still not convinced
that Netaji has passed away. Therefore,
if there is a demand that there should
be yet another enquiry, I for one,
would welcome it. But I will not say
‘scrap this' or ‘scrap that’, It is not a
qucsion of scrapping any report.  Khosla’s
report is there and, whether you accept
it or not, any new Enquiry Commission
appointed will have to take into account
what Khosla has said. It is not a question
of scrapping a report :itisa question of
making a further enquiry in the light of
such documents as may be produced and
such inconsistencies and contradictions
in Khosla’s report as may be proved to the
satisfaction of who cver is making the
enquiry.

So, both in keeping with the sentiments
of a large scetion of our people and also
in kecping with the fact that a case has
been madc out for a new enquiry. We
from this side of the lHouse, would wel-
come it. If the Hon, Home Minister
would sct up another  Commission it
would be welcome, 1 anu sure, to all sec-
tions of the House. Let us see if  any
further information comes to light. But
1 am afraid this will have to be the last
Commission because we cannot go on
ad infinitum appointing Commission after
Commission. As  Chaudhuriji is well
versed in setting up Commissions, if he
sets up another Commission .on this, we
will welcome it.

But whether Netaji is alive physically
or not is a matter, quite frankly, which
is open to doubt, We cannot conclude
that he is alive and we cannotconclude
that hc is dead. In the absence of any
dehinitive  finding, we cannot coclude
cither way. Thercfore, for a man who
has spent his entire life in the service of
our nation and whose whole days and
nights were filled with only one dream,
we as a nation can do this much for his
memory and appoint a third Commission.
It is also said that if something i3 done
three times, it puts the seal of authority
to it, as it were : so let us have a third
Commission. But whether he is alive or



239 Khosla Commis-

[Dr. Karan Singh]

not, he will always live in the hearts of
this grateful country. As long as India
survives and as long as the call ‘Jai Hind'
survives, so long will Netaji’s memory
survive in this country, Ultimately, phy-
sical mortality is not the question. All
human-beings have to go one day. As the

Isho-Upanishad says : WERT-qH WLTH
Ultimately, the body has} to wvanish
into dust. How-socver long we survive we
have to move, one day or the other, to-
wards spiritual rest, So, it is not a question
of physical mortality : it is a question of
immortality of the spirit and the ideals for
which this nation stood and stands today—
and Netaji embodied them in an [extraor-
dinary manner. I would therefore strongly
urge upon the Home Minister to appoint
yet another Enquiry Commission.

SHR]1 TRIDIB CHAUDHUR]
Behrampur Sirv I don’t  think that,
after the unanimous demand from
all sides of the House in  support of

Prof. Samar Guha's motionfor the
appointmentof a nrw Commission to
go into the question of disappearance of
Netaji, I am called upon to make a very
long speech. I merely rise to lend my
support (for what it is worth) to the power-
ful plea already made with a wealth of
documents and materials by Prof. Guha
in the last session in this House, And
that has been more or less repeated  and
reiterated, as I have just said, by all sec-
tions of the House. The demand is nearly
unanimous that a new Commission to go
into the question should be appointed.

17 hrs,

Now, there is also not only the demand
of this House, I might inform the House
that in the West Bengal Assembly after
the new left front Government came to
power therc also was a unanimous de-
mand made and a non-official resolution
passed for the scrapping of the Khosla
Commission report and for the appoint-
ment of a new commission of inquiry.

Apart tfrom the criticisms that have been
made of the way that Mr. Justice Khosla
went about with this inquiry, new facts and
documents have come out as just men-
tioned by Dr. Karan Singh and also re-
ferred to extensively by Prof. Samar Guha
in the course of the publication of the
Transfer of Power papers. Now, the
coverage of Mr. Justice Khosla’s investi.
gation was extrenely limited. Apart from
whatever bias or prejudice he might have
had, it was clear that he could not have
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taken into account the facts revealed by
these documents and I think no commis-
sion, either the Shah Nawas Committee
or the Khosla Commission, had ever made
any inquiry with the consent of the British
Government in the British War Archieves
of those times some of which have just
come out in the course of the publication
of the Transfer of Power papers.

Secondly, the facts and materials in
possession of the Taiwan Government
have never been examined on the plea
that we do not have any diplomatic rela-
tions with the Taiwan Government but
the fact is that there is a government, de
facto and the Commission had been there,
Prof. Samar Guha and other investigators
had been there and even before that, a
team of 5 MPs had been there but the
documents and facts in possession of the
Taiwan Government with regard to the
so-called air crash of 23rd August 1945
and their findings have never been
taken into consideration.  So, I see no
reason why there could not be another
investigation by a Commission, not onc
man Commission but at least three man
Commission mav be a Member of
Parliament may be associated with that
and the whole question of the alleged death
of Netaji in the plane crash of 23rd August
should be investigated and this question
should he set at rest once for all. This
we owr as a nation to ourselves and to the
memory of the geat patriot and  great
revolutionary as a result of whese efforts
we enjoy the freedom that we have to-day.
S0, 1 think, in view of the unanimous de-
mand from all sides of the House there
should be no objection on the part of the
Government to appoint  a fresh investi-
gation commission and I hope the Govein-
ment would accept the demand.

PROF. DILIP CHAKRAVARTY Cal-

cutta South) : I thank you for offering me
an opportunity to participate in this de-
bate.

1 join my collcagues on different sides
of this House in demanding 2 fresh en-
quiry on the disapperarance of Netaji
Subhas Chandra Bose. I have just now
listened with rapt attention to the wonder-
ful speech delivered by Dr. Karan Sinph
relating to the background of the free-
dom movement and the role  of Netaji

Subhas Chandra Bose in that stveggle,

Sir, it was Prof. Samar Guha’s sclf-
determination and self-dedication to the
caust which made it sible for him to
deliver his long speech for 5 hr. and 45
minutes on the last occasion intimating
the incongruities in the Khosla Commis-
sion and also pointing out beforc this
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Housé that the Khosla Commission,
though it was pressed upon at formosa
to collect certain documents from the
Formoia Government refused to do that.
Just an hour before another hon. member
pointed out that Justice Khosla said that
he was already under instructions from
th= th#n Government of India not to have
any documents, not to have any evidence
from the Government of Formosa. As
has just now be:n pointed out by our
respected colleague Shri Tridip Chaudhuri
there is a de facto Government continuing
in Formosa. Il Mr. Justice Khaosla
decided not to have documents which may
have some importance, why was it ne-
cessary for him to go there to undertake
shopping free as was told by Prof. Samar
Guha last time.

I was reading with a .little bit of re-
n-wrd euriosity the Reportof the Khosla
Commisssion. [ would draw the attention
of this House to the Notification of 11th
July, 1970- The relevant portion is—

“The Commission shall cnquire into
all the facts and circumstances
relating to the disapprarance of
Netaji Subhash Chandra Bose in
1945 and thesubsequent develop-
meats connected therewith and
make its report to the Central
Government.”

This is the most relevant part which you
may describe as ‘Terms of Reference’ for
the Khosla Commission.

If you comparc this with the Findings,
you would reach the inevitable conclu-
sion that Mr. Justice Khosla had a one-
track mind and had the intention to prove
something which was clearly beyond the
scope of the Commission itself.

I would like to draw the attention of you,
Sir, and the attention of the House to
one point. Here we have got Findings
Nos. 19 to 25. I consider them to be com-
pletely irrelevant. These were not at all
related to the case regarding disappearance
of Netaji and the se-called plane crash
story and all tha  Mr. Justice Khosla

said :

“The Japandse c¢c¢ked upon him”
—meaning, Netaji Subhas
Chandra Bose—

“not as an equal at all, but, as a
person, whom they could use for
their own ends.”

Was it very relevant ? Were we  very
much concerned about it ? Do we not
know what were the relations ? Do we
weed to have something from Mr. Justice
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question, Sir.

Then, I come to Finding No. 22.
It says :

“All documents called for have been
supplied and the delay in mak-
ing some files and documents
available cannot be construed as
placing obstacle in the progress
of the inquiry.”

Interestingly, Sir, in page 113, Mr. Justice
Khosla himself admits that at least one
file could not be supplied by the Govern-
ment of India. Who can deny that that
one file might have contained the most
relevant information pertaining to the
issue ?

SHRY SAMAR GUHA : More than 35
special files which were specially maintain-
ed by the Confidereatial Secretary of
Pandit Jawaharlal Nehru were reported
by the Government to the Khosla Com-
mission to have either been ““destroyed
or missing” and all thosc files contained
information about the enquiry regarding
Netaji. Those files could not be sup-
plied to the Commission. What more
do you want of that ? I have got a
\foivlholc list and the numbers of those

es.

PROF DILIP CHAKRAVARTY : This
is a statement of a dedicated and venerable
Member of the House. He continued to
chase the Commission but unsuccess-
fully. Mr. Justice Khosla could not get
all the possible evidence, all the records
and files needed. It is now the respon-
sibility of all sections of the House to call
for a fresh inquiry into the matter. I am
one of those who do not believe in the
plane-crash story. I now recall my meet-
ing with Justice Radha Binod Pal, a Mem-
ber of the War-Crimes Tribunal at Tokyo.
I had three sittings with him as early as
1950, Justice Pal had an inquiring mind,
He enquired into these incidents. He
was of the definite conclusion that ‘there
was no plane crash, — atleast, not on
that day.’

At least it was not on that date as
already mentioned by Prof. Guha. But,
what has been referred just now by my
young friend and colleague, Shri Saugata
Roy is one sentence which he read out
from Chapter VIII. Khosla Commission
Report has something in praise for Prof.
Guha but, the subsequent lines should not
be quoted because Justice Khosla was not
writing these lines out of regard for Prof.
Guha but that is a sense of disgust. He
wanted to say that Prof. Guha, by using
good phrase in his favour, was a person
not to be taken seriously.
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Now, in his findings, he exceeds the
notification of the terms of reference and
volunteers a statement about the  first
Committee in para 21—the personnel of
the Committce appointed by Nchru
Government to inquire into Bose’s  dis-
appearance as an ample evidence of his
bona fides. What sort of bona fides isit ?
I am not one of those who would, in season
and out of season, show respect 1o any-
body of the Nehru family. Yes, the
relationship between  Nehru and Bose
was very endearing. This, 1T am pre-
pared to accept. And Nehruji was so
anxious to find out the truth. But, he
could not find time to sct up the first
Commission, Shahnawaz Khan Commission
before 1956. And it required  Justice
Khosla to offer a certificate of good conduct
and honesty and of good faith to Nchru
and also to Indiraji. All these para-
graphs from 19 to 25 bear testimony to
all these things. There is a Bengali

saying :
“Thakur Ghare Ke—
Ami kala Khai na”

Who is there inside the room of the
the Diety,

Promptly came the answer—I am not
consuming plantains. This is the literal
translation of the saying. Naturally, it
is something in the nature of Mr. Justice
Khosla to volunteer certain things in the
course of the findings in the Commission
Report which is not required or which is
not at all necessary.

This is the reason why it creates an
additional suspicion in the minds of the
readers of this Commission Report and
that makes me to demand and to join with
other Members to demand a fresh inquiry
and a fresh looking into the problem.

With these words, I conclude.

sit grfeet arg faamd : (Mo ) -
gwtefy ST, A3 AgT ;UM R |
A Y guTY I+ A FT Y gHEAT A
g T dragaaw g@fE
oA, N TEEd gl
Y wregwaTs @i Fr foawr awwr-
M A SF A awEr, WX
WA AT AET T | @rEAT qE
N fovd favamdis & Ay 7
afz § gt ? slwafRad ot
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FaT & | @EAT @@ ® -

Fgi ‘9 T & gH ATE O’
frg fear 1 wrmEar @ 6 s
fam fFg aw -1 w@r 4 s8R
a@ FT FET ATEAT A @S
Agd W9 A & IRy AR AR
fewar gt Sw @wg Far St fege
1 A F {97 S w0 & qwrd
AE W ¥ qaT T, Iw W
Yareit  gWgERz &M ¥ WA gQ
g ar 7@ 1 WA drge o 1920
¥ ga AR W BITET AT
¥ gamg  "aue ¥ afwfas guo
WA A I AT FE F AR
FcaTag gt fomm mar, SR gw @wi
N Fa 6 fagr w1 femm|my
1928 ¥ FuFar Fud gE o€t
o F@ 9T AN AR R
FITAAHI G| I AFAARIT&
R A AT AW faer o oard
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4T wm @ I R faw ¥ e st mfcet A fawrdt S ow
# grarey & fow ? gy ®@9 aue Iue @A ¥ W1 @ifaw gar &
T & §Wg AH T IRATE f& & 37 %Y iR dag & a9 &

AT § AqT A FT AOE FAT feA W W FE a9, ar 3% ¥ gy
gi &1 &% feEm Fawm g g IR w feaw  foet, wik
ag 1 qg ¥ 5 9% g e I ¥ woAr R & am w1 o
T A TG & 1 I F swiema fear, fama ag feae s faw
FAET d4T @A AT A WAy % | 98 feadr gawsmme g o)
AR I AT T AIAET AR Lfear aT X Jgid qrieaniEe ¥ &9
Fr oS g fear /i gaar amg o & o

agarg gadr g fF 9 & Fam rafan 77 51 &1 AT 91w
GO CU I AC T S B AL for oy 3 3 fegre Farvaair & a7 Y
F weAd 3, A qw fagrat #1 awg wre A8 g, a1 fe el ® gt
¥ wa IT FugAE foem, @ arfqai & fom il 1 9o fear @,
ag Faa ¥ w9 g o e ok foq &Y aus ¥ 99 &
7 A UF WA & ) gHES o wEea frr 9% @
F—-FAT AW A, FAT A Hal, gu afz g @wwd & fF Svaar aea ¥
T AW FT FF AN, qF Al OT FTH & @19 afeew ag e g
A fagrl F A o & & g Ak 37 & o ¥ ogfeni & @Y ¥
gt aur @ 1 zafeg ag At wR T wwwar g fF g At ¥ oF
ar e & fe fedt @ ¥ gem TAEEL H FE avar gy ATy
g ¥ far =fem &t s9 wfsw 1 AT TAFEEA FEWE 35, 99
I W@ wW gV aET | ¥ gv ar wifor @ | wgmEw
g fr W foe ® AR ses

@ e A oF  dfafeR drm § o fafew wadie #i e
T N EEY FE ¥ fAu FEed § FH ATAG  H HEH 8§
frgge Ay, d@v3g AT H IR W T F T e W)
TR W AAT AFHE  IA BT T FE© A ST qer X fa o @wa g1 ar g
@t f& agar § Wk FF §7 At s fag o1 R EY 9w A
W ag FHWE ® 99 A g\, ar ot 3G | afe AT ST g ATfEy

gy sl & Ui G wEe S S fFer aTE A AE ) WA
¥ feais SHuww 7 ¥ ST S TR GRTqE A, A aw@ F W
qFAr v | Tz ammy §fr dan R E AW

& ®a  ween wEite R S

W wAT g ;. AqTA ) bfwer feamr  IE aTE ATAT WX & FE
Ty faarw 3w fear gar @, Het #1 IEY A G | EiAg Ay
AfeT 2@ Tt aw ¥ T A AmE faeqer Y oy @ & wowa @ & %
W@ § Ak ainimd §1 fR¥m Al ;v
I oF frara foreft @ “ame dq W ATEAfaE e w7997 S as 4
LI G | wet @ & fag frga g e
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AT ut § 3 omar fF & qram
M TR A WX qg7 arsa™ & o
A A W Wi R oag @ A
19450 A& W1, 1944 W g aw
I # WAy T St W@
daET Tl F A 2 I & 38 791 forw
AT A Y ? T GuT @ FT R
IR AR AT F gAT AT @A
IW A TEE FAT A 7 7EY 8 FC
fred | @ FOF R
W 3 faeadw ol O¥ srpdeE &
IR T fm fm ¥ arfee
glar & #9  ¥7 39 Fw § AT

¢ |1 our ? gg o A e
wex ¢ A stwmefor g@
@ e feepaw @ W oA ?

oY AT @€ Wiy W@ e
q, T W WIS FT FLE F AT
¥ AfFr A # feamm wemew &
a0 I AT ®R ag  qifesdr
¥ ar #T 3T MU | AT oaFAT §
AT o F1 WY fewm I A HA aE
qE T F, qg W WAR FH
qATE A T & A/ AR & FJATAT ALY
T fr o ow § fw &
fFamMaTFx ST A AT &7 & =T
R g FU0, agFA | AW Ag
Wwgernr 2 frsad gqear
T @ W ARy ag
wgm 5 o7 @ O 7 3@ A B
M qET RIS AT WH TCE
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wee femr & @E w1 ¥@ WX
AT HETHA AZ HE fHaq  wiaee
garaft A stz iar ws

@O AN W& =W & fag frgea
FL 0

SHRI NARENDRA P. NATHWANI
(Junagadh) : Mr. Chairman, Sir, I rise to
support the hon. Members from both sides
of the House who have demanded a fresh
enquiry, a further investigation into the cir-
cumstances leading to the disappearance of
Netaji. As an ex-judge,I  do not easily
persuade myself to comment or to criticise,
and that too rather severely the actions,
doings or reports of another ex-judge, but
I am constrained to do so in this case.

Professor Guha referred to several facts
and circumstances in his elaborte
wellargued speech. He assailed
the  main finding mainly on two
grounds. He pointed out various draw-
backs, particularly various sources of infor-
mation which were at the disposal of the
learned judge and the failure of  Justice
Khosla to tap those sources of information
That is one aspect. I shall refer to or.
or two illustrations, onc or two instances b
way of illustration to show how the repori
could not carry any conviction and we
cannot be asked to  accept its  finding:
But before I take up these pieces of evidence
referred to by Prof Guha. I may say that
there is this handicap that Justice Khosla
is not available here to refute the allega-
tions made by Prof Guha. But this House
is scized of the matter.  Since grd of August
it is discussing this report and he is, reason
ably speaking, bound to come to know
of the serious charges levelled against him
by Prof Guha in this august Housc, against
the manner in which he conducted the
enquiry., And certainly he knows that it
is open to him to rcfute those aleegations
cither by going to the Press or by writing
to the Speaker or by drawing the attention
of the Home Minister saying that the va-
rious allegations made there were untrue,
I do not know till now whether he did any
of these things (Interre ptions) . It seems
he has done nothing of that sort,

Let us take this information about 45
documents. Those  documents  are
missing; these files were kept by Pandt ji
himself. Panditji himself was in doubt
and that is amply demonstrated by Prof.
Guha's reference to the letter  which
he wrote just a month prior to his death.
In that letter he has cmphasised the
desirability of finalising the question of
Netaji's death. It shows the importance ot
weight to be atiached to the matter of files-
Justice Khosla was told that those files
were either missing or lost and he accepted it

Inspite of that Prof. Guha goaded him to
examine who was in charge of those files,
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Now if they were missing why he did not
try to_find them out; why they could not be
traced? He did nothing If some
papers  were lost or destroyed, why did he
not enquire and find out whether copies
could be available or not.

Again there is reference to urther files
containing some secret report of the British
and American services. Look at his volume
of evidence and how Mr. Justice Khosla
dealt with it. I do not know whether it
was deliberate but it was a failure and it
appears to be deliberate. Because an  ex-
judge of his eminence could have easily seen
the impact and weight which those docu-
ments could have carried; he ignored them;

he discarded them.

He goes to that p'ace, no doubt, to the
scenc where it—aircrash—is alleged to have
taken place; he goes to a foreign country,
What does he do there? He says: my
instructions do not permit me to contact
cither the government or any non-official
organisation. What did he do? It has
been pointed out that there was exchange
of correspondence between the then Prime
Minister and Chiang Kei Shek and there
was investigation instituted by the Taiwan
government. Even when Mr. Guha tried
to drw his attention to the weather reports
and other material which were available
with the meteorological officers, he said :
“my instructions do not permit me to do so”".

In fairness, heshould have at least
written in his report that he was given such
instructions What I am trying to point
out is this, it is not a question of scrapping
the report, but scrapping the finding which
has been made. In fact, whether such a
thing—accident—happened there or not is
not material for evaluating the report,
but whether having regard to the way and
the manner in which he conducted the en-
quiry, whether his finding could be accep-
ted—that is material. It is worthless and
rubbish. I submit this to you with respect.

There are cogent circumstances, facts
which have been brought out by Prof,
Guha, which show that this finding is
vitiated. Apart from that, his demand iss
reinforced by further consideration viz:
afterwards important documents have come
to light. Reference has been made to the
volume 6 of “Transfer of Power,’’ to the
note prepared by the then Home Minister
and how the mighty British Government
also at the material time felt with the help
of rcports, intelligence reports—secret
reports of at least three teams of workers—
of officers—that it was doubtful whether
this version that is now sought out was
correct or not. Therefore, there is no
doubt whatsover that this report has no
value. One can casily ignore it and one
can treat it as rubbish so far as the finding is
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concerned.  With these words, Isu
the demand made by Members for a re‘.;hrt
enquiry.

SHRIS. K. SARKAR : On a point of .
information, I went to Tahvanp(;ln the
year 1975 during the month of December.
I was a guest of the Government there. I
asked the Vice-Minister of Foreign Affairs
about this and he in his reply told «if your
Government requests, we will officially
deal with the matter and supply necessary
information’. | ’

SHRI BEDABRATA BARUA
(Kaliabor) :  Mr. Chairman, Sir,
it is good that  this = House
has s-‘_l‘..t apart a few hours of its time to dis-
cuss the matter concerning a great fi
of India during this cEmu%y. Ng::ﬁ
had bezn not only a political leader, but
he was aleader both in the field of action as
well asin the field of thought. He was
revolutionary, who wasthe type who would
not confine his revolution to a table-talk
but onc who was prepared to go to any
extreme at the risk of everything, including
his life to fulfil his ideals. This greatson
was branded by his encmies, mainly the
imperialists and  others, ideology
was  questioned., But he has
survived very much in the minds of the
peaple of India. He was branded a facist,
puppet and so many other things. But
the people knew and had never in the
conviction that Netaji was one of the
fundamental revolutionists so far as free-
dom struggle is concerned and what he
wanted to do. History will ultimately
give its verdict as to whether itwould have
been better for us to go to arevolution of
the type he professed, which unfortunately
he couldnot carry out. History will cer-
tainly remember the great contribution
that_he made to the freedom struggle
and in the final surrender of power by the
British 1o India. Now, this matter about
fresh enquiry has been raised before the
House several times and it is almost the
unanimous opinion of the House that a
fresh enquiry should be ordered. There
are certain loose ends in the Report, even
ifwe give creditto Mr Justice Khosla
for what he said, which I personally would
not like to give. But this matter has to be
reviewed and gone into again in  the
interest of finding out the facts, the truth
about one of the greatest sons  of India.
When  Prof. Guha raised this matter on
the floor of this House, Mr, Chavan was
Home Minister. Ultimately, we sat up-
stairs in a committee room and we discuss-
ed this matter. Irrespective of party affilia-
tion. we all agreed that there should be
an enquiryinto this, Thatishowin1gjo
this Khosla Commission was appointed.
The report came in 1974. This report has
obviously not satisfied many members.
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I would not like to go into details, which
many members have given. Prof. Guha has
collected an enormous amount of evidence
on his own and I think there is a good case
for going into this evidence and finding
out if this could lead to certain discoveries.
Netaji being dead or alive is very important
for us because he was a great national
leader. If he is dead, we should be in a
potsition to say finally that he is no more
and do something in a great way to
keep his memory, which we have not ‘beer
able to do. In fact, the very argument
that we do not know whether he is dead or
alivecould be a very good alibi for not
erecting a suitable memorial for this great
son of India. So, ithasto be finally scttl-
ed. Evenifthe plane crash theory proves
to be misleading, even then there could be
a proposition that he may not be any
longer alive. [Itisa bit difficult to believe
that any body would be keeping him in
prison for 32 years and not doing away
with him and not letting the world know
about it. I do not think such a proposi-
tioncould be substantiated. Ifany bodywas
interested in keeping him in prison for 32
years, he should have had a vested interest
in doing away with him. Therefore, all of
us fromallsides of the House are interested
in finding out the real facts about his
disappearance. This has to be found out
and the whole nation must agree to abide
by the finding. We must put him ona
high pedestal as one of the national leadcers
alongwith Gandhiji and Nehru, Ifthere
has to be afresh enquiry, itshould be held
ascarly aspossible. Alreadysomany years
have passed. People who would be able to
give ecvidence most of them at least—
would have passed away and itisno longer
possible to depend on any sortof personal
evidence, Even if the Japanese doctor or
others who treated him were alive, they
muight not know whom they were treating.
Therefore, this has to be decided entirely
on documentary evidence. These docu-
ments should be traceable, and I think the
Government of India should be in a
Position to request those governments to
help,i n this. ]India’s relations are not
had with any of those Governments. At
least the present government’srelation is
certainly not bad; itis much better than
the previous government’s relations with
those governments. So, the present
Government should be able to approach
these governments through diplomatic chan-
nels and ask them specific questions apart
from the ¢nquiry about these things and
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get confirmed from them as to whether
thos¢ documents are available and if
they are available, whether they are
prepared to give them to have an inquiry
conducted by the Government of India.
I hope the Home Minister will look
into all these matters and declare here
and now that a fresh Commission of
Inquiry will be instituted to go into
all the facts and all the points and all
the documents that have been referred
to. The Government should be able to
get all those points verified and placed
before the country the actual facts about
the disappearance of Netaji whose memory
if he is dead, or about reverence for whom
no one could differ in spite of the differences
that were raised at that point of time is
cherished, he being one of the greatest
leaders in our national life. The least
that the Government could dois to accept
the unanimous opinion of the House
for a fresh inquiry into the disappearance
of Netaji Subhas Chandra Bose.

PROF. P. G. MAVALANKAR (Gan-
dhinagar) : Mr. Chairman. Sir, I must
be honest at the outset and say that this
discussion which my friend, Prof. Samar
Guha. has sought to raise may perhaps
sound in more than one sense somewhat
odd and peculiar, but more than that
I think this discussion is poignant and
also perturbing—poignant because of the
fact that a great son of India. his life
and record of his bravery, and his mission
have been dealt with in such a clumsy
and strange manner by the Government
of India of the past, and perturbing
because we are dealing with a sacred
individual and a sacred living institution,
I would say, in a manner which does
not do any good to either those who were
before us and those who are now in eharge
of the Government.

The discussion began on August 3,
and is now continuing today. The
main achievement, if I put it that way,
of my good friend, Shri Samar Guha,
and his dedicated and unending endea-
vours arc indeed commendable. The
question is : Why all this discussion
and why all this demand for a fresh
inquiry ? I agree with many of my
friends~—perhaps my dear friend, Prof.
Samar Guha may not agree with this
particular point, but I agree with many
friends that the important thing is not
to find out whether Netaji Bose as 4 human
person in body is alive or not, although
it is important.

SHRI SAMAR GUHA : I have never
said it. ]

PROF. P. G. MAVALANKAR : But
the important thing is that the person
of Netaji’s eminence ought not to be
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treated lin the  way the Government
through so-called fact finding missions
and the so-called judicial inquiry co-
mmissions is going about. That is the
point of issue and equally or perhaps
more important is yet another aspect.
I mention it because some people may
argue and some people have argued out-
side this august House, as to why should
the Parliament of India discuss again
and again this matter : is it not ‘a kind of
a dead issuc ? Some argue. But it can
never be a dead issue. Finding out the
truth can never be a dead issue, especially
if the Government has chosen the motto:
Satyameva Fayate. Therefore, it is never
too late to inquire afresh and find out
the truth. I may go one step further.
I am glad the hon. Home Minister has
con> back to the House to listen
to this particular aspect which I want
to emphasise. The more important thing
is not whether Netaji Subhas Chandra
Bose is alive or not, but it is to tell the
world that Justice Khosla and his judicial
exercises have been far from judicial
and satisfactory. Those exercises have
not been in conformity with the highest
rinciples of justice involved. And, there-
ore, the least that this Janata Government
can do in this changed atnosphere is
to let the world know that whatever
clse may be there, this air tragedy story
of August 18, 1945 is a complete non-sense,
isa total lie and is a fiction which nobody
in his common-sense will ever believe,
unless he wanted it to or was told to,
believe it. Let us  end this business of
make-belicves, Who is Mr. Justice Khosla
who is making us believe certain things
which are contrary to any aspect of law.
judiciary or commaon-sense or  truth-find-
ing ? That is my point.

One hon. Member said that we should
scrap Mr. Khosla's report. The very
fact that Parliament is discussing it
at such a length is ample evidence to
show with what attention and treatment
this House looks at Mr. Khosla’s report,
or enquiries. We don’t want this make-

lieve business ; and the tragedy is
that if the mystery of Netaji’s disappearance
Was great, the mystery of the Khosla
report is greater. I do not know how
and In what manner he came to the
%Ondlmm to which he came ; viz. that
Subbas Bose died in that mysterious
accident on 18th August, 1945,

Mr. Chitta Basu referred to Lord
W”eutfa the Viceroy of India during
those days. I bought that book last year.
.']T'hc ut.l:: of that book is “A Viceroy's
“?:rml , edited by Penderel Moon. I

reading that book for a variety of
Teasons, including this reason: I was
rtchmg the proceedings of this House
1945-46 until the time when Lord
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Mountbatten came into the scene, and
studied how Lord Wavell as Viceroy
behaved, what he did and did not do.
On page 164 of that book, Warvell's
entry of August 24, 1945, couple of
days after the supposed tragedy of August
18, 1945. In that entry, Wavell writes—
and I quote :

“I wonder if the Japanese announce-
ment of Subhas Chandra Bose's
death an air-crash is true. I suspect
it very much, it is just what would
be given out if he meant to go

underground.”

Wavell, we knew very well, was an astute
politician, and one of the last imperialists
who governed here as a Viceroy ; and
he was not prepared to believe that
story. How could the later government
and Mr. Justice Khosla believe it, without
proper and complete evidence ? Therefore,
I fcel that the Khosla report ought to
be given the place it deserves. I will
not use more words, and describe where
it should go.

Now, Sir, although I was very young,—
as my friend from the DMK and also Dr,
Karan Singh said-—at that time, i.e. young
enough not to go to jail, I was not young
enough not to see those days. Way back
in 1938, in the Haripura Congress,
much against the wishes of Mahatma
Gandhi, Netaji was clected Congress
President ; and ultimately Gandhiji paid
him a compliment and said that he was
a prince among patriots, I remember, as
a young boy going in 1938 to the Haripura
Congress held in Gujarat and soeing
Subhas Bose at close quarters repeatedly
and hearing him deliver the historic
address as the President of the Indian
National Congress. I also saw him being
taken in procession with several bullock-
carts, which was the tradition and order
of the day for the Congress President’s
popular reception in those days. How
very dearly, how very respectfully, almost
with reverence in Gandhiji’s and Sardar
Patel’s Gujarat, Subhas Bose was worship
prd in those days, T remember on this
occasion very well. I still remember his
beaming face, that radiant voice, his
radical ideas ; they are almost vivid
before my mental eye when I think of
those days. He was a jewel of a man,
noble, brave patriotic, eternally youthful
with revolutionary qualities, a citizen of
the world.Y

Can such a man ever do things which
would make people believe that he would
rather run away, or escape, or do some-
thing which is not becoming of a selfless,
noble patriot, a world citizen ? When
he went to Germany through North
West Frontier Province, he took up the
name of Ziauddin, He was given to this
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kind of adventurous life, he was given
to this kind of certain risk-taking, though
not complete or fool-hardy risk ! He was
a ture revolutionary in his daily life all
the time. That was Subhas Bose. Therefore,
I believe that it is no use disrespecting
his great name, a living name in the
history. Even when Subhas Bose was
alive, before independence came, he
had become a legend and a hero in the
history for the people of India. Much
more so now, when years have passed
he is a legend in the eyes of so many
people.

Therefore, without repeating the points
made by Professor Samar Guha, I would
agree with him that this is not a matter
of emotion or sentiment. Netaji Subhash
Chandra Bose is an epic hero and let
us deal with him like that.

So far as the Khosla Commission
Report is concerned, I am sure the
Home Minister knows it—it is suspected—

how Justice Khosla wrote it, how many ~

files he did not sce—-someody puinted
out that 35 files were missing—so, we
also know Justice Khosla. I am not
given to personal abuse, but I am sorry
to find how Justicc Khosla came from
Taiwan with a present to the Prime
Minister, the then Prime Minister. Can
;i]udgc ever think of a present to a Prime

inister ? Can a Judge ever think of
entering the compound of a Minister ?
It is bad. A judge must be above all such
considerations. He should not do it.
But he met the former Prime Minister,
former officials, many number of times
and then wrote out the report almost,
as I said earlier, to make us all believe,
which it never can do.

I want to say in conclusion that the
Janata Government must unearth all
the records, the new files which have
come to light and find out what truth
and facts are there. So, I support the
demand for having a fresh and final
enquiry. As Dr. Karan Singh, Shri Barua
and Professor Guha have stated, let us
have a fresh final enquiry, at least an
enquiry, which will say that the air
tragedy was a fiction.
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If we cannot find out the truth, let us
at least not manufacture falsehoods !

SHRI SHYAMNANDAN MISHRA :
How can you commit to it that it will
be the final enquiry ?

PROF. P. G. MAVALANKAR : At
least for the time being let us put it
that way. If we cannot find out the truth,
let us not waste our time and encrgy
and spend our resources manufacturing
wrong things, manufacturing fictions,
That much we can avoid by being honest
and true to the great name of Subhas
Chandra Bose. Therefore, wedded as we
are to truth, democracy and decency,
let all of us in this House, whether belonging
to this party or that party or no party,
support this demand for a fresh enquiry.
1 am glad my friends from the Congress
Party have supported this demand,
unlike last time when they did not support
it. ‘This is important.

18 hrs.

Finally, I want to pay my homage
to Subhas Bose, whom we call Netaji.
His famous slogan, apart from Jai Hind,
was Chalo Delhi. Of course, in a very
different context, Delhi chalo has become
the pet phrase of many politicians. They
go to Delhi for different kinds of things.
But Subhash Chandra Bose was going
to Delhi in pre-independent India not
to have anything, but to be in the van-
guard of a revolution. He never pushed
himself to any position in the establishment ;
rather he was rushing to Delhi because
he had the rare courage to be in the
vanguard to do things unparalleled, true
only of a revolutionary. Therefore, we
owe it to ourselves, history and posterity

have a fresh enquirv and pay our

tful tribute to the living name

that “Netaji Subhash Chandra Bose is.

Let us also resolve to prove ourselves

worthy sons and daughters of this great
and noble son of India.

5
18: o1 hrs.
The Lok Sabha adjourned Hll Fleven of

the Clock on Friday the gth December, 1977/
Acrahavana 18, 1899 (Saka).



